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LOK SABHA DEBATES

LOK SABHA

Monday, May 15, 1978/Vaisakha 25,
1900 (Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. SpeAkeEr in the Chair]

ORAL ANSWERS TO QUESTIONS

SHRI JYOTIRMOY BOSU: Sir, I
rise on a point of order under rule
376 on the List of Business.

MR. SPEAKER: After the Question
Hour is over.

SHRI JYOTIRMOY BOSU: You have
not started the Question Hour.

MR. SPEAKER: Only after the Ques-
tion Hour,

SHRI JYOTIRMOY . BOSU: The
Tobacco Board Amendment Bill does
not appear ...

MR. SPEAKER: It is a well-estab-
lished rule. You can raise it after the
Question Hour.

Legislation to provide security of
employment and welfare of agricultu-
ral workers

*1068. SHRI BHAGAT RAM: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government intend to
make a comprehensfve iegislation to
provide security of employment and
welfare of agricultural workers;

1156 LS—1I.
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(b) if so, the salient features of that
legislation; and

(¢) when the Bill will be introduc-
ed and if not, the reasons therefor?
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MR. SPEAKER: He has said they
are under consideration, In the
written answer he has said. Please
ask your second supplementary.
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MR. SPEAKER: All State Govern-
ments are being consulted.

SHRI K. MALLANNA: Mayv I know
from the hon. Minister whether Gov-
ernment have made any study of the
conditions of unorganised labour, and
if so, what are their findings? What
actiong do they contemplate to improve
their conditions?

MR. SPEAKER: This too is under
consideration.
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MR. SPEAKER: Mr, Minister, the
question is not abouy the causes. The
question is: what are the remedies?
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MR. SPEAKER: He has given more
than what you have asked.
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MR. SPEAKER: You are prescribing
something, you are not questioning
something.
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.- SHRI DINEN BHATTACHARYA:
May I know whether it is a fact that
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»
the best heart surgery arrangement is
in the Vellore hospital where the
minimum amount of Rs. 15,000 is re-
quired for the operation of a heart
patient? 1 know many cases where
patients have applied to the Central
overnment as well as to the state
Government but in " very few cases
they are getting any help either in
money or in any way, recommending
or arranging with the Vellore hospital,
to sece that the poor patients get the
facility of heart surgery without any
cost. Would the hon. Minister do
something in this regard?

SHRI B. RACHAIAH: The hon.
Minister of Health seems to be
having more experience with regard to
the diseasegs of heart and hyper-ten-
sion, He has suggested some Ayurve-
dic medicine which costs very much
less. Would he be pleased to write a
book prescribing Ayurvedic medicines
to the patients who are suffering from
heart disease, hyper-tension and low
blood pressure? Would he undertake
that job?
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Private Practice By Doctors

*1072. SHRI GANANATH PRA-
DHAN: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Government propose to
frame any rule for banning private
practice by Govertiment medical doc-
tors; and

(b) if so, the details thereof?
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MR. SPEAKER: You have gone
much beyond the question.

SHRI RAJ NARAIN: He wanted to
know about this point,

SHRI VINODBHAI B. SHETH; In
case Government propose to ban pri-
wvate practice by Government doctors.
will the same formula apply to the
teachers, including postgraduate tea-
chers, in Ayurvedic Colleges where
N. P. allowance is not given? There
are many problems in respect of fixa-
tion of sslary. If proper salary, in
tune with the rising cost of living. is
given, the doctors would not be lured
fo going in for private practice. I
Pparticularly dArew your atiention to the

Oral Answers VAISAKHA 25, 1000 (SAKA) Oral Answers 10

long-standing ecomplaints of fixation of
salaries, N. P. allowance, etc.. of the
teachers of the Ayurvedic University
at Jamnagar, which is the first of its
kind in the country ..

MR. SPEAKER: We are on a gene-
ral auestion.

SHRI VINODBHAI B. SHETH: 1
want to know whether the same formu-
la will be applicable to the teachers of
Ayurvedic Colleges.
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SHRI B. K. NAIR: The Kerala Health
Minister has given a statement in Nevwrs-
papers to-day gaying that the imple-

scheme in Kerala

mentation ot the
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would mean recruitment of 25,000
Health assistants. It is all right in
the beginning since the Cenire would
take care of thems, but, later on, the
State Government is going to be bur-
dened with these people. They would
organize themselves into Unions and
start agitation and this burden the
State Government js not able to bear.
Since the government is aware of these
difficulties, what alternative sugges-
tion would the government rmake to
the State Governments and what
assistance are they going to give them?

off ovw wrevew ;& aww At qmar £

MR. SPEAKER: What he says is:
don’t you think that the State Govern-
mentis are experiencing difficulties in
maintaining this establishment and
later on they will organize themselves
and demand permanent appoiniment.
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MR. SPEAKER: Next question——Shri
. Reddy,—Shri Ishwar Chaudhry.
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MR. SPEAKER: Will you kindly put
your question? If you do not want,
then I will go to the next guestion.
There are a number of questions left
in the list. I cannot give chance to
everybody if you do like this.

SHRI ISHWAR CHAUDHRY: *

MR. S8PZAKER: Don’t record.

SHRI IBHWAR CHAUDHRY *

MR. SPEAKER: Mr. Chaudhry,
this is not a debate. Will you put

the question? Otherwise, 1 will go to
the next guestion, t

Not recorded.
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Members, should not try to convert
it into a discussion.

SHRI S. R. DAMANI: There is acute
shortage of doctors as has been ad-
mitted by the hon. Minister. On the
other hand doctors are migrating to
other countries. May I know as to
what steps the Government are taking
to stop the migration of doctors? In
respect of every doctor we are spend-
ing absut Rs. 2 lakhs for his educa-
tion, and then they migrate. This is
a national loss. So, I want to know
as to whe' steps they have taken in
this regarda, to stop the migration of
doctors.
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SHRI L. K. DOLEY: Sir, this ques-
tion relates to a matter of serious im-
portance to areas—rural areas in par-
ticular. I know that and, it is our sad
experience that in the rural areas, the
primary health centres and other
health centres are in shortage of doe-
tors not because there are shortages
of doctors in this country but because
most of the doctors are not prepared
to go to those rural areas. The Gov-
ernment’s position, as I understand it,
is like this, in winter if you push the
scanty blanket up your chest your legs
are bare and, if you push jt down, the
upper part remaing exposed.

MR. SPEAKER: You will please put
your question.

SHRy L. K. DOLEY: I am putting
my question. In view of this, will it
not be possible for the Government to
consider the practice of the doctors’
being made to serve in the rural areas?
Their salaries and emoluments should
be sufficiently increased in order to
enable them to go and serve in the
rural areas,

MR. SPEAKER; He is asking whether
you are going to increase the salaries
and emoluments of doctors to go end
serve in the. rural areas. . .

.ot cremremer : 8% firkwr P
fi aneher Mﬂ'm!::v‘;m ﬂmﬂ{ ‘
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WRITTEN ANSWERS TO QUESTIONS

Study of direct reduction process

*1070. SHRI G. S. REDDI; Will the
Minister of STEEL AND MINES be
pleaseq to state!

(a) whether MECON is conducting
any study in feasibility of direct
reduction procesg to Indian conditions;
and

(b) if so, whether any progress has
been achieved?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
No, Sir.

(b) Does not arise.

Reduction in price of zinc

#1071, SHRI D. D. DESAI: Will the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether Hindustan Zinc has
expressed itg unhappiness over reduc-
tion in zine prices;

(b) if s0, whether Government is
thinking of introducing pool price
for zinc; and

_ {c) whether Hindustan Zinc Ltd,,
will incur heavy loss due to fall in
zinc prices?

THE MINISTER OF STEEL. AND
MINES (SHRI BIJU PATNAIK): (a)
Yes, Bir,

. (b) A study on the pricing of zinc
has been entrusted to the Bureau of
Industrial Costs and Prices in January,
1878, = A decision regarding the reason-
able price. for: indigencus zinc as also
whethqr a.pooled  price should be

adopted can be taken only alter receipt

‘of the report of the Bureau of Indus.

trial Costs and Prices,

(c) Consequent on the fall in selling
price of zinc since April, 1977, profits
of Hindustan Zinc Limited during
1977-78 stand reduced considerably.
Profits during 1978-79 would also get
reduced appreciably on account of
further fall in zinc price from April,
1978, if the reduced price will prevaill
for the rest of the year. However,
the financial results of the company
during 1977-78 and 1978-79 are not
likely to show any net loss.

Soviet study to rejuvenate Bhilai
Steel Plant

*1076. SHRI R. V. SWAMINA~-
THAN:
SHRI PRASANNBHAI
MEHTA:

Will the Minister of STEEL AND
MINES be pleased to gtate:

(a) whether it is a fact that the
Union Government have received the
report of USSR experts who were
asked to make techno-economic stu-
dies for rejuvenating Bhilai Steel
Plant;

(b) it so, details of the report;

(c) if not, when the same is likely
to be received;

(d) to what extent the experts’ re-
port will help Government; and

(e) what were the main objects of
referring the matter t; the USSR ex-
perts? )

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a)
to (¢). A contract for the preparation
of the report on further development
and modernisation of Bhilali Steel
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Plant was signed by Bhilai Steel Plant
and V/o Tiazhpromexport of USSR on
the 10th April, 1978. The report is
expected to be received by February,
1979.

(d) and (e). The points referred to
the Soviet Experts pertain to all the
activitles  almed at improving the
technological process, introduction of
new technology, reconstruction and
modernisation of the units of the main
shops of the Plant. so as to be able to
optimise and maximise production with
minimum capital investment.

Application pending for distributor-
ahip of fertilizers and chemicals with
BSL

*1077. SHRI C. K. JAFFER SHA-
RIEF: Will the Minister of STEEL
AND MINES be pieased to state:

(a) whether applications of many
individuals/organisations of educated
unemployed for allotment of distribu-~
torship of fertilizers and cherricals are
pending with the Fertilizers and Che-
micals Division of the Hindustan Stee!
Limited;

(b) it so, their number and since
when these have been pending; and

(c) the reasons for delay in dispos.
ing of these applications?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) No, Sir.

(b) and (c). Do not arise.

for IFS(A) & IFS(B) cadres
in of External Affairs

*1078. PROF. P. G. MAVALAN-
KAR: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) whether there exist two sepa-
rate cadres in his Ministry wviz,
IFS(A) and IFS(B), and if go, since
when and on what grounds and for
what reasons;
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(b) whether Government pripose
to merge these two cadres ang have
a uniform service with the same ser-
vice conditions and benefits;

(c) if so, when and how; and
(d) if not, why not?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir. There
exists under the Ministry of External
Affairs an IFS(A) and an IFS(B)
cadre. The formation of the IFS
cadre was decided on by the Cabinet
in 1946 and the formetion of the IFS
(B) in 1952. The Cabinet so decided
because it was found functionally
necessary to have s cadre to man
junior posts in the Foreign Service
with obligation to serve abroad and
bearing the same relationship to (FE
(A) as the Central Secretariat Ser-
vice hag to the IAS.

(b) to (d). The question of subs-
tantially reorganising the IFS cadres
was put before the Third Pay Com-
mission which, in 1973, observed that
fundamental changes would be needed
in the present recruitment policies be-
ing followed in relation to IFS ‘A’
and IFs ‘B’. The view was further
expressed that it might not be ap-
propriate to nmmake such changes with~
out thoroughly examining  matters
affecting all the Secretariat Services.
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Propagation of Indian culture abroad

*1081. SHRI DURGA CHAND: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether Government have any
proposal under their consideration to
propagate Indian culture abroad
through our missions;

(b) if so, the details thereof;

(c) whether it ig proposed to impart
training to such personnel in various
aspects of Indian culture before their
posting abroad; and

(d) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). Our mis-
siong are required to project India’s
cultural personality as a part of their
functions. The Indian Council for
Cultural Relations is responsible for
cultural exchange and reinforce the
efforts of our missions. Following
the report of the Ashok Mehta Com-
mittee, it is proposed to take various
.steps on the basis of its recommenda-
tions, which are under study, to im-
prove the projection of India’s cultu-
ra] image abroad,

(c) and (d). All officers of the
Ministry of External Affairs including
those proceeding abroad for wassign-
ments in our missiong as press and
cultural Attaches, are expected to
.acquire g good knowledge and under-
standings of India’s cultural heritage.
It is proposed o improve it as part

of this training. Before they leave
the country, they receive special
briefing from the concerned depart-
ments of the Government so that
when they are actually in position in
a mission abroad, they can plan and
coordinate the cultura] activities of
the mission.
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- Medical Gradustes

*1083. SHRI 8. R. DAMANI: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the number of medical ;gradua-.
tey who have come out of " colleges -
‘every YOBMWNM'MM:;'
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(b) how many new avenueg are be-
ing created every yeaf fo absorb them:
in the service of the nation;

(¢) what are the reasons for which
they try to migrate to foreign coun-
tries after getting degress here; znd

(d) what steps Government have
‘taken to gtop it?

THE MINISTER OF HEALTH AND
FAMII.Y WELFARE (SHRI RAJ
IWARAIN): (a) During the last three
years 1973—76 a total number of
35257 medical graduates have come
out o the colleges, namely, 11364
during 1973-74 11911 during 1974-75
and 1.982 during 1975-76.

(b) New avenues of absorption of
the graduates fall under (i) State and
Centrul Health Service expansions,
(ii) semi-Government organisations,
(iii) private organisations including
privats practice. With the expansion
of medical and health gervices and
health care needs of the people, most
of the medical graduates get absorbed
either in Government service gor in
privati practice,

{¢) The chief reasons for migra-
tion of medical graduates to foreign
countries are (i) better emoluments,
(i) jrelatively better /working con-
ditions, (iii) disparity between type
of education and jobs available in the
country and (iv) for higher educa-
tion/training particularly in some of
the super-specialities.

(d) The steps taken by the Gov-
ernment tg prevent the migration of
the medicaj graduateg to foreign coun-
trieg include (i) Extension of facili-
ties for post-graduate education, (ii)
gran: of advance increments to the
candidates wlip are specially quali-
fied at the discretion of Public Service
Commissions, (iil) Improvement of
the working conditions of the medical
graduates particularly in rural areas
and difficult arveas and (iv) Reorienta-
tion of Medical Education with em-
phasis on preventive, promotive, cura-
tive and rehabilifative aspects of
health care services.

Steps against break down of telephone
system in Monsoons

#1084. SHRI S. S. SOMANI: Will
the Minister of COMMUNICATIONS
be pleased to state steps Government
have taken or propose to take against
deterioration in or break-down  of
telephone-system in the Metropolitan
cities during the monsoons?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO gAI): A phased pro-
gramme to improved telephone ser-
vices, during monsoon has been initi-
ated. A statement showing details of
the programme ave laid on the table
of the House.

Statement

STEPS TAKEN/PROPOSED AGAIN-
ST THE DREAXDOWN/DETERIO-

RATION OF TEL PHONE SERVI-
CES DURING THE MONSOONS.

(i) Junction & Primary cables
are being gradually brought under
gas pressure Wherever feasible.

(ii) Phased intreduction of niois-
ture barriers in the distribution
cables to minimise damage during
the rains.

(iii) Progressive use of Jelly filled
distribution cables in the un-pres-
suriseq part of subscribers’ distribu-
tion cables network.

(iv) Gradual replacement of cver-
head wire glignments by under-
ground cables.

(v) Systematic check and over-
haul of junction circuits including
in-door equipments.

(vi) Progressive inspection of all
old subscriber fittings and instru-
ments and rehabilitation of old fit-
tings and instruments.

(vii) Testing of cable joints by
flooding them with water or by gas
leakage test before the trenches are
closed after ap operation.
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(viil) Water soaking of cables ex-
posed during the road digging or
other such work before the mon-
soon for facilitating localisation of
fauvlts in advance,

(ix) Coordination between various
agencies invoived in digging of
roads for reducing possible fauits.

Production of slag in Bokaro

*1085. SHRY A. K. ROY: Will the
Minister of STEEL. AND MINES be
pleaseg to state:

(a) the composition and quantity of
slag produced from the blast furnace
and steel melting shop in Bokarp per
day;

(b) whether this siag is a valuable
raw material for cement, fertilizer and
many other things but now being dis-
posed of in a wasteful way; and

(¢) whether flfére is any scheme to
utilise that slag?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
(a) The quantity and composition of
slag from the Blast Furnaces and the
Stee] Melting Shop in Bokarpg Steel
Plant are given below:

Particulars Unit B.F. SMS
Slag  Slag

Arising per dav at
the 1+7 m.t. stage  Tennes  4.2q0 860

Average analysis @

Ca0 S »o 3234 460y
MaO . . . B.2—q.2 64
Si0, 5 . ’ 33--35 13

ATO, a o 50 21—22 4°3

r,G; . 5 5 .. 246

(b) Blast furnace slag as converted
to granulated form in a slag granula-
tion plant is used as raw material for
production of cement. Studies con-
ducteg sometime back hag indicated
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that steel melting shop slag can
be wused as soil conditioner only
at a very un-economical conversion
cost. The slag both from the blast
furnaces and the steel melting shop
is at present being dumped.

(¢) A slag granulation plant with
a capacity of 13.5 lakh tonnes per
annum being set up at Bokarp is ex-
pected to go into production by
March, 1979.

-
-

Incentive money for sterilisation

*1086. SHRI KANWAR LAL
GUPTA: Will the Minister of HEAL~
TH AND FAMILY WELFARE be
pleased to refer to the reply given to
Unstarreq Question No. 6201 on the
4th August, 1977 and state:

(a) the total amount paig for the
motivation for sterilization and the
names of the first ten persons who
got the maximum amount in Delhi
for gterilization;

(b) what was the result of test
checking of the registers of steriliza-
tion campg and hospitals by Delhi Ad-
ministration and Government of India
to find out the genuineness of gtorili-
zation, its after effects and whether it
was voluntary and was not done on
in-eligibles;

(c) what acfion hag been taken by
Government against tfiose who weye
responsible for forced gterilization or
sterilization of in-eligibles in Delhi;
and ~

(d) the total amount spent op steri-
lization by Government ang by pri-
vate parties in Delhi during emergen-
cy?

. THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) Delhi Administration
have reported that as per information
obtained from various implement-
ing agencies the amount paid for

T
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motivation during the year 1976-77
comes to Rs. 12,82,529. The detailg of

the first ten motivators are as fol-
lows: —

-

SI. Mbotivation  Motivation Motivation
No. Name of the Motivator moncy money moncy
: reed. by recd. by reed, byl
self the repre- the acceptor
sentative
1, Sh. Lalit Makan 17.617- 0o
2, Smt. K. Radha Raman 13.060-00  17,610- 00
3. Smt. Rukhsana Sultana 2,200 00 81,840 00
4. Sh. Harcharan Singh Josh 11,449 00
5. Sh. Arjan Dass 6.350- 0o 5:370° 00
6. Sh. Puran Singh Azad 8,560- 0o 1,590" 00
7. Sh. Inder Singh Azad 4,650 00 280- 0o
8. Sh.S. R. Chatterji 4.340" 00
9. Sh. Jagdish Tytler 3:910° 00 1,200 00

10, V.C,D.D.A.

(b) The report of the test check
made by Delhi Administration with
respect to genuiness and voluntary
nature of the sterilisation operations
along with a sample check report
done by the Centra] Government of
sterilisation and IUD cases done dur-
ing 1976-77 in the Union Territory of
Delhj has been laig on the Table of
the House on 6-4-1978 in fulfilment
of  Assurance relating to U. S. Lok
Sabha Question No. 6201, 1t has fur-
ther been reported by Delhi Adminis-
tration that out of 1.18.969 Vasectomy
and 39,812 Tubectomy Operationg per-
formed during the period of Emer-
geney, aiter effects necessitating hos-
pital care were reporteq in 331
vasectomy cases and 314 tubectomy
cases. As far as eligibility/ineligibi-
lity is concerned, Delhi Administra-
tion have reported that the consent
forms signed at the time of operation
showed the cases as eligible. Subse-
quently, however, there have been
complaints from some persong indi-
cating their in -eligible status at the
time of the operation.

1156 LS—2,

1,17,710° 00

(¢) The Central Government had
appointeg a Fact Finding Committee
on the implementation of the Family
Planning Programme in the Union
Territory of Delhi during the Emer-
gency. The report of this Fact Find-
ing Committee has been forwarded to
the Commission of Enquiry headed by
Justice Shah and a decision regarding
the action to be taken against per-
sons held to be responsible for forced
sterilisation or  sterilisation of in-eli-
gible persons can be taken after the
recommendations/findings of the
Commission of Inquiry are available.

(d) A sum of Rs. 1,16,86,385 is
reported to have been spent on steri-
fisation during the year 1975-76 and
1976-77 by the Delhi Administration/
Government of India. In addition,
Indian Red Cross Society, Delhi
Branch, is reported to have spent a
sum of Rs. 33.43.821 for Family Plan-
ning Promotion Programme. Delhi
Administration are not aware as re-
ported by them, of the gmount spent
by other private parties towards the
implementation of this Programme.
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nﬁakln: Barrackpore and Bhatpara
exchanges automatic

*1087. SHRI SAUGATA ROY: Will
the Minister o2 COMMUNICATIONS
be pleased to state:

(a) whether Government have im-
mediate programme top make Barrack-
pore and Bhatpara exchanges in West
Bengal automatic;

(b) it so, the details thereof; and

{c) if not, the reasons for the delay?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARAHARI PRASAD
SUKHDEO SAI;: (a) to (¢). An
automatic exchange at Bhatpara has
been commissioned on 25-2-1978.
Plans have been initiated for instal-
lation of an automatic exchange at
Barrackpore. Subject to any unfor-
seen delay, it is hoped to commission
the exchange by 1983-84.

Plight of Indian Job-Seerers abroad

*1088. SHRI SANKERSINHJI
VAGHELA: Wil] the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that recent
directiveg of the Government of India
restricting job seekers going abroad
have exposed Indians working abroad
to untoly miseries and herdships and
Indian embassies are far from help-
ful;

(b) if so, whether Government are
thinking to recast its policy in this
regard;

(c) if so, the salient features there~
of?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Government have
not issued any directive recently so
as to place restrictions on job-seekers
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going abroad and expose them to un-
told miseries and hardships. Under
the Emigration Act of 1922 ang Rules
made thereunder, Indian workers
emigrating for the purpose of employ-
ment have to fulfi] certain formalities
wliich are intended to protect tha
interests of workers abroad. Indian
Embassies have been instructed to
take special interest in the welfare
of Indian workers abroad and * to
ensure that the terms and conditions
of employment are fulfilled. The very
purpose of the Emigration Act of
1922 is to eliminate exploitation and
improve wages and Hving conditions
of Indians working abroad.

(b) and (c¢). Doeg not arise.
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Control on G. C. L. Sheets

10002. SHRI HALIMUDDIN AH-
MED: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether there is control over
the price of G.C.IL. Sheets;

(b) if so, the control price per ton;

(c) whether Government has fixed
any specific quota for public consump-~
tion, if so, the procedure for its distri-
bution;

(d) whether it is a fact that the
public has to purchase G.C.I. sheets in
open market on payment of Rs. 300/-
per ton; and

(e) whether Government propose to
supply G.C.I. sheets to fire sufferers on
control rate?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (d)
to (c). There is no control either on
distribution or pricing of any cate-
gory of iron and steel (including
GCI sheets) and as such the question
of fixing of any specific quota for
public consumption doeg not arise.

(d) Market prices of GCI sheets
vary from place to place and from
time to time depending on its demand
and availability at that time.
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(e) Since there is no control either
on pricing or distribution of iron and
steel, the question of supply at “Con-
trol rate” does not arise.

Mini Steel Plants in India

10003. SHRI AHMED M. PATEL:
Will the Minister of STEEL AND MI-
NES be pleased to state:

(a) the number of mini-steel plants
Functioning in India with their loca-
tion;

fH) the number of mini steel plants
proposed to be installeq during the
next two yeéars; and

(¢) the areag selected?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
As in March, 1978, there were 124
commissioned units in different States
as indicateq below:—

S. No. of
No. Name of State commis-

sioned

units
-—;-. Andhra l-’:;!—e-lh - . T ;—

2. Bihar . . . . 6
3 Delhi . . . . 1
4. Gujarat . . . 3
5. Haryana . . . 12
6. Himachal Pradesh . . 1
7. Karnataka . - . 9
8. Kerala . . . . t
9. Madhya Pradesh . . 8
10. Maharashtra . - . 23
11. Punjab . . . . 8
12, Rajasthan . . - 7
13. Tamil Nadu . . . 3
14. Uttar Pradesh . . 19
15. West Brngal . . . 18
- -
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(b) and (c). Out of 145 unity hold-
ing for a pacity of 8.3
milljon tonnes per year, only 124 units
having a capacity of 2.82 million ton-
nes per year, as mentioned above,
have so far been commissioned. The
remaining 21 wunits are in various
stages of implementation in the States
of Assam, Andhra Pradesh, Gujarat,
Kerala, Madhya Pradesh, Tamil Nadu,
Uttar Pradesh and West Bengal.
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10006. SHRI SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleagsed to state:

(a) whether pictures of Indian Na~

tional Leadery are usually displayed in
the offices of our foreign missions;
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{b) whether Netaji Subhas Chandra
.Bose's picture is not displayed in any
of these offices;

{e) it so, will Government direct to
display Netaji’s picture in these offi-
ces, particularly in offices of our for-
eign missions like Afghanistan, East
Germany, West Germany, 1taly,
Burma, Malaya, Singapore, Thailand,
Cambodia, Vietnam, Tndonesia, Philli-
ppines, Hongkong, China, Japan,
U. K., U.S.A,, Russia, Nepal, Pakistan,
Bangladesh, Ceylon etc; and

(d) if so, the steps taken or propo-
sed thereabout?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). Govern-
ment have issued instructions to all
Missions that appropriate prominence
should be given to portraits of
Mahatma Gandhi and the President
of India. It is also the policy of Gov-
ernment that portrajts of important
and_ respected national leaders should
continue to be displayed in Indian
Missions. However, specific instruc-
tions have not been issueq either to
display Netaji Subhas Chandra Bose’s
picture in particular or not to display
it.

(¢) and (d). Government do not
propose to issue instructions further
to those already issued that promi-
nence should be given to the portraits
of Mahatma Gandhi and the President.

Programme of LT.E.C.

10008. SHRI PRADYUMNA BAL:
‘Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) how much money hgs been

sanctioned in the Indian Technical and

+ Economic Cooperation Programme in
the last three vears, year-wise;

(b) the activities undertaken under
the saiq programme;

(c) which are the countries that
have benéfitegq most from the I.T.E.C.
Progremme ' and to whal extent;
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(d) whether any criteria is follow-
ed in giving the aid or assistance; and

(e) whether there is any possibili-
ty of increasing the aid or assistance
Programme and to what extent;

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) The amount of
assistance extended by the Govern-
ment of India to developing countries
under the ITEC Programme, which
is administered by the Ministry of
External Affairs, during the last three
years is as follows:—

1975-76 2,78,77,000° 00
1976-77 2,88,29,000° 00
1977-78 2,64,06,283" 35**

** (Expenditure booked upto end of
February 1978 by the Accounts Office r).
However, final figures for the year 1977-78
are expected to b considerably higher
because of debits expected in March 1g78.

The ITEC Programme envisage:
tae following forms of economic and
technical cooperation:

(i) Provision of Training facilities
in India to foreign nationals.

(ii) Long and short-term deputa.
tion of experts abroad.

(iii) Financial assistance for con-
ducting feasibility studies and
techno-economic surveys;

(iv) Gifts of capital goods, equip-
ment, medicines etc.

(v) Undertaking specific projects
in certain countsies,

(c) The countries which have bene.
fited from the Programme include
Afghanistan, Mauritius, Sri Lanka,
Maldaives, Tanzania, Socialist Repub-
lic of Vietnam, Sudan, People’s Demo-
cratic Republic of Yemen, Ghana and
Guyana. The figures of assistance
given to individual countries under
the ITEC Programme are not available
since the expenditure under this Pro-
gramme is booked in lumpsum unde
the head “Technical and Economie Co-
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operation between India and other
developing countries.”

(d) Assistance is given to the deve-
loping countries on the basis of re-
quests received and priority require-
ments in those countries. Relatively
speaking, neighbouring countries have
received more assistance under the
ITEC Programme.

(e) The quantum of assistance has
progressively increased over the years
since the inception of the ITEC
Scheme in 1964 apd the final figure
for 1977-78 is expected to be in excess
of Rs, 5 crores.

Criteria for providing telecommunica-
tion facllities in backward districts

10007. SHRI GIRIDHAR GOMAN-
GO: Will the Minister of COMMUNI-
CATIONS be pleaseq to stiate:

(a) the criteria adopted to provide
the tele-communication facilities in
the identified backward districts in
communication by hig Ministry;

(b) the total number of Districts
which have been extended these libe-
ral procedure and provided the tele-
phones in programmes to be under-
taken in current year; and

(c) State-wise, Districty included in
the programme of development of the
backward areas by his Ministry?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR] PRASAD SUKH-
DEQ SAI): (a) The policy for provi-
sion of telecommunication facilities is
more liberal for backward areas than
for ordinary areas e.g., the minimum

. popuiation limit for villages to be

entitled to provision of telecommuni-
cation facilities irrespective of re-
venue consideration is 2500 for back-
ward areas as compareq to 5000 in
aordinary aress. Likewise, the mini-
mum revenue required for zanctioning
proposals on loss at other category

- stations like tourist/pilgrim centres,

e
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out of way places, police .stations
under the charge of a Sub-Inspector/
Power/Irrigation project sites and
townships is 15 per cent of the annual
recurring expenditure for backward
areas as compared to 25 per cent in
ordinary areas.

(b) 271 districts in full and 34 dis-

tricts in part have been declared back-
tv_mrdf fcn;i tpmvisicm of telecommunica-
ion facilities. It is propoused to open
2000 Public Call Offices and 2000 Com-
bined (Telegraph Offices) in rural/
backward areas in the current year.

(¢) The list of backward areas state.
wise is given in the statement laid on
the Table of the House. [Placeq in
Library. See No. LT-ZSGO/’IB].
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E.N.T. and eye Department in Willing-
don Hospital

10010. SHRI K. LAKKAPPA: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that ENN.T.
and Eye Departments in Willingdon
Hospital have only 4 OP.D. days,
whereag other Departments have
O.P.D. all the six days of the week;
and |

(b) if so, the reasong therefor and
what steps are being taken to make
O.P.D. in these Departments open to
public throughout the week?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes, Sir.

(b) With the pregent complcmen® of
staff in these Departments it is not
possible to provide O.P.D. services on
6 days in the week. However, to
provide services throughout the week,
the entire matter is being examined
on & time bound basis.
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Opening of New Post and Telegraph
Offices

10012. SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of COMMUNICATIONS be pleased to
state:

(a) whether Government is aware
of the many applicationg ang sugges-
tions for opening new Posts and Tele-
graphs offices in Puri District;

(b) if so, the number of guch appli-
cations and suggestions and when
these were received; and

(c) the time by which these will be
finalised?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) Yes, Sir.

(b) and (c). Post Offices:

24 requests were received during
1977. 11 requests were approved. 13
are under examination. 19 requests
were received in 1978. One request
was approved and the remaining 18
are under examination. The pending
requests are expected to be finally
disposed of by July, 1978. -
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During the last six years, 70 re-
quests were received for opening of
P.C.O./C.O. 17 were approved and
53 wern dropped because the propo-
sals are not covered by the norms.

Afrewr  wt & ot

HIMCO Laboratories, Sonepat

10014, SHRI OM PRAKASH TYAGI:
‘Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

() whether on 21st July, 1975 ‘Hico
Tab Tablets’ Batch No, 144 manufac-
tured by MIMCO Laboratories, Sone-
pat (Haryana) were seized by the
Drugg Inspector of Karnal (Haryana);

(b) whether the seized tabletg were
found not up to the mark as per the
report of the analys; and the infor-
mation about this substandard drug
of this concern was sent to the Drugs
Controller of India, Director General
of Health Services, New Delhi on 26th
August, 1975;

(c) whether the gaid concern had
“wold the tablets without a purchase
voucher in contravention of the provi-
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sions of section 18A of the Drugs snd
Cosmetics Act, 1940;

(d) ig it a fact that MIMCO Labo-
ratories had manufactured these tab-
lets without a licence; and

(e) if so, what steps have been
taken to stop this concern from ma-
nufacturing drugs of substandard qua-
uty for public consumption?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHR] JAGDAMBI
PRASAD YADAV): (a) to (e). It
is presumed that the name of the con-
cern is HIMCO Laboratories and not
MIMCO Laboratories. The informa-
tion regarding HIMCO Laboratories is
being collected and will be laid on
the Table of the Sabha.

Unemp.oyment aliowance for unemp-
Ioyed in Tripura

10015. SHRI KIRIT BIKRM DEB
BURMAN: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to refer to the reply
given to Unstarred Question No. 5819
on the 6th April 1978 re: unemploy-
ment allowance scheme for jobless
submitted by Tripura Government and
state the estimated number of un-
employed in Tripura for whom un~
employment allowance was sought to
be provided by the Tripura Govern-
ment and the annual estimated out-
lay required for the scheme?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VERMA): As was
stated in reply to Unstarred Question
No. 5819 on 6th April 1978, the Gov-
ernment of Tripura had forwarded to
the Central Government only a copy
of a Resolution, passed by the Tripura
Legislative Assembly on 28th June,
1977, urging the Central Govern-
ment, inter alia, to grant unemploy-
ment allowance at the subsistence level
to the unemployed. This Resolution
did not contain any information re-
garding the -estimated number of un-
employed persons in Tripura Yor whom
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i allowance was gought
‘to be providegd by the State Govern-
ment, nor did it indicate the annual
estimated outlay required for the pur-
pose. The reply to part (c) of
‘Question No. 5819 was not limited to
the problem of unemployment in the
State of Tripura but was with refe-
rence to the problem in the country
as a whole.

Health Visitors in Willingdon Hospital

10016. SHRI NATVAR LAL B.
PARMAR: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleaseq to state:

(a) whether it is a fact that persons
‘working as Health Visitors in Willing-
don and Safdarjung Hospitals of
Delhi have no opportunities for pro-
motion;

(b) when these postg of Health Visi-
tors were created in each of these
hospitals and the number of Health
Visitors that were promoted to the
next higher grade till date;

(c) the number of Health Visitors
who have put in more than 16 years
of gervice and have yet not been pro-
moted; and

(d) what steps Government have
taken to see that employeeg falling
under these categories do not perpe-
tually suffer under frustration and if
80, the details of steps proposeq in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FA-
MILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(d). There are no posts of Health
Visitors in Dr. Ram Manohar Lohia
‘Hospital. The 3 posts of Health
Visiters in the Safdarjung Hospital
were created in the years, 1964,
1955 ang 1975. Two of  the
Health Visitors have put in 16 years
of service, There are no higher grades
to which the Health Visitors can be
.promoted. However, such of the Health
Visitors who are graduates and have
8 years experience as Health Visitor

are eligible tor’»«being considered for
the post of Health Educator which
is in the higher grades of Rs. 425—
700, as against ‘the pay scale of Rs.
830—560 of the Healt: Visitor,

Amount sanctioned for Vishakhapat-
nam Steel Plant

10017. SHRI SUBHASH CHANDER
BOSE ALLURI: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) the amount sanctioned for the
construction of Vishakhapatnam Steel
Plant; and

(b) what progresg has so far been
made in setting up the plant?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and
(b). The Detailed Project Report
(DPR) which wag commissioned in
April, 1975 wasg received from the
Consultants in October, 1977 and is
under scrutiny by Steel Authority of
India Limited. Meanwhile, prelimi-
nary works like land acquisition, soil
investigation, raw material testing,
etc. have been going on.

An amount of Rs. 1 crore has been
allocated for 1978-79 for continuation
of preliminary works.

8C/ST Empioyees in E.SI.C. Madras

10018. SHRI A. MURUGESAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state: '

(a) whether the representation of
Scheduled Castes gnd Scheduled Tri-
bes in the Employees’ State Insurance
Corporation of Tamil Nadu is abnor-
mally low;

(b) if 80, the number of such emp-

Joyeeg and proportion to tota} strength

of office in Tamil Nadu Region;
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" (c) the reasons for such low per-
centage and the steps proposed to clear
the backlog;

(d) whether Government propose
inter alia to relax standards of rec-
ruitment to facilitate more SC/ST
candidates to qualify; and

(e) whether Government propose to
relax standards for promotion to the
cadre of Insurance Inspectors?

MAY 15, 1978
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THE MINISTER Of* STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) anq (b). The
Employees’ State Insurance Corpora-
tion have reported that the represen-
tation of Scheduled Castes and Sche-
duled Tribes in Tamilnadu Region in
proportion to the total strength upto
the cadre of U.D.C. and below as on
1-1-1078 is as under: —

‘otal Strength Number of Number of Percenta;
To 8t Scheduled Caste Scheduled Tribes reentage
sa ST
664 76 2 11049, 0-3%

The posts of Heag Clerk and above are

filled on All India basis and as such,
their representation on regional basis
has no relevance.

. {¢) Non-availability ot suitable can-
didates. In order to clear the backlog
in the cadre of L.D.Cs, a special test
exclusively for Scheduleq Castes/

Scheduled Tribes was conducted in. .

August, 1977 and some of the quali-
fied candidates have since bheen ap-
pointed. The backlog in respect of
some posts have been carried forward
from previous year and efforts are
being made to recruit suitable candi-
dates.

(d) The standards of recruitment
for Scheduled Caste/Scheduled Tribe
candidates to qualify in open/depart-
menta] tests already stand relaxed in
accordance with the instructions jssued
by the Government of India from
time to time,

(e) The standards of promotion to
the cadre of Insurance Inspector also
stang relaxed to the extent that the
Scheduled Caste/Scheduled Tribe can-
didates sre considered for promotion
against reserved vacancies after 3
years rdagular service in the lower

grade, as against 8-10 vears for gene.

ral candidates.
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Denial of employment to local per-

10020. SHRI BAIRAGI JENA: Will
the Minister of STEEL AND MINES
be pleased to state; o

(a) whether it hag come "tk’: the
notice of Government that in Tata
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Iron and Steel Company, Joda_. and
Hirakud Aluminium Ltd, Hirakud
local people both skilled and unskil-
led are denied of employment oppor-
tunity;

(b) wha¢ is the percentage of local
people employed in each of these or-
ganisations; gnd

(c) what steps Government propose
to ensure employment to local people?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
Messrs. Tata Iron and Steel Company
Limited is in the private secior. There
is no company by the name “Hirakud
Aluminium Limited, Hirakud”. Per-
haps, the reference is to Messrs. Indian
Aluminium Company, who have an
aluminium smelter at Hirakud, Oris-
sa. This company is also in the pri-
vate sector. The answers to parts (a),
(b) and (¢) of the question in respect
of the above two companies are as
follows—

(a) No, Sir.

(b) Not known as these companiecs
are in the private sector,

(e¢) Government do not propose to
issus any specific instructions to these
two private sector industries to en-
sure employment to local people.
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Hindustan Zine Ltd.

10022. SHRI KACHRULAL HEM-
RAJ JAIN: Will the Minister of
STEEL AND MINES be pleased to
state;

(a) whether it has been alleged that
Hindustan Zinc Limited, a Govern-
ment Undertaking, in order to achieve:
the production target fixed by Gov-
ernment, grinds even that stone which
does not contain lead gnd zinc;

(b) if so, the loss the Undertaking
has tg suffer every year which can
be saved;

(c) if not, the quantity of that
stone from the mine which did not
contain zinc and lead was thrown.
away; and

(d) whether Government propose tg
issue instructions to the Undertak-
ing not to gring this useless stone; if’
50, the particulars; gnd if not, the:
reasons?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND-
MINES (SHRI KARIA MUNDA): (a)
No. sir.

(b) Does not arise,

(¢) During 1977-78 about 74,000
tonnes of wastes rock were obtained
during mine development—from haul-
age driftg ,cross cuts, shafts, etc.—and
were used for road construction, for
levelling the ground, and for cons-
truction of the tailing dam asg requir-.
ed, and the balance dumped.

(d) Does not arise.
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Sci of H pathy

10024. DR. BHAGWANDAS RA-
“THOR: Wil] the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether Biochemic treats the
-patients by the identical tissue salts
in different gradation of finenesg which
is a different system of medicine than
‘the science of Homoeopathy with the
result that they are readily absorbed
by the microscopic cells of the mucus
membrances and get into the blood
direct to make up the deficit salts
giving rise to illness; and

(b) if so, what steps are being taken
by Government in regard thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) and
(b). It is not correct to say
that the Biochemic treatment of
disease by meang of 12 tissue re-
medies js a different system of
medicine than the science of Ho-
moeopathy as the latter system also
includes the use of so-called bioche-
mical medicine. The Bio-chemical
treatment of disease by means of 12
tissue remedies was introduced by
Dr. Schussler, based on a theory which
is’' merely empirical. He introduced
this method as a form of simplified
Homoeopathy in 1873 through an ar-
ticle entitled “A bridged Homoeopa-
thy Thesapeutics”. He chose inorga-
nic salts. which are components of
the body tissues as remedial agents
of a high order. However, Dr. Samuel
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Hahnemann, the founder of Homoeo-
pathy, had already divined the great
importance of inorganic saltz ac re-
medial agents and he was the first
one who began thorough investiga-
tions into their pathogenetic effects
and therapeutic uses. It was hig pro-
vings of lime ang salt, potash and si-
lica that later on prepared the way
for the rest of the tissue remedies and
showed the stored-houses of medici-
nal forces, possessed by these inorga-
nic substance, although apparcntly
inert in their crude state. Dr. Hahne-
mann pointed out how these forces
could be unlocked and directed for
therapeutic purposes. Later on in the
year 1873, Dr. Schussler introduced
the so-called ‘biochemical treatment’
of disease by the use of 12 tissue-re-
medies. According to Dr. Schusslers
theory anv disturbance in molecular
motion of the cell salts in living tis-
sues caused by deficiency in requisite
equilibrium can be re-established by
administering the same mineral salts
in small quantities. This claim of Dr.
Schussler, however, has not been es-
tablished by any scientific investiga-
tion. The cure of disease by the mere
surply of certain salts cannot be ecs-
tablished unless these salts have a
similarity of symptoms to those of the
disease. Few of these tissue salts
had zlready been proved Homoeopa-
thically even before Dr., Schussler's
appearance on the scene and the pro-
perties of the other tissue salts were
brought out in finer detail, subsequ-
ently, by conducting experiments ac-
cording to the directions given by the
founder of the Homoeopathy as well
as by clinical confirmations. These
tissue remedies are prepared in po-
tencies, ag directed by Dr. Hahne-
mann and his followers especially Dr.
Hering. The correct prescription or
application of these inorganic salts of
the body tissue is actually done by
prescribing them according to the
‘law of similarity’. Actually in prac-
tice it is found that if these saltz are
prescribed according to the ‘law of
similarity’ results are very good and
dcpendable. In other cases,.they do
not eleit desirable response. Dr.



Schussler gave only a few general in-
dications for the use of these salts hut
the provings earlier and later have
given better and well defined indica-
tiona for their use and extended the
field of their applications in gickness.
Today, almost all salts form part of
Homoeopathy Materia Medica. The
question of taking any step by Gov-
ernment in this matter does not arise
as no harm is done to the interest of
the country and the science.
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tion from British Passport
holders association, Jamnagar

10028. SHRI VASANT SATHE. Will
the Minister of EXTERNAL AFFAIRS
‘be pleased to gtate:

(a) whether Government have re-
ceived any representation from Bri-
tish Passpor; Holders Association of
India, Jamnagar or any such Associa-
tion;

(b) if so, the main difficultieg high-
lighted therein; and

(¢) the details of action taken/pro-
poseq in the matter?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) The main difficulties highlight-
ed therein related to abnormal delay
in the issue of entry certificates by
the British High Commission in India
to UK. Passport holders in India. It
was stressed in the representation that
this results in disruption of family life
and the education of children,

(c) While this is a matter for the
British: authorities, Government un-
derstands that the U.K. Government
is trying to speed up the issuye of
entry certificates for the category of
people called the U.K. Passport hol-
ders who have a right to enter the
UK. as immigrants,

Accidents in eastern coal-fields Ltd.

10029. SHRI K, PRADHANT, will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
{o state:

(a) whether Government are aware
that accidents in the coal mines under
the Eastern Coal-Fields Limited are
taking place every year;

(b) if 30, the number of workers
killed and seriously injured in these
accidents from January, 1075 o April,
1878, year~wise in each coal miine and

. ¥he causes of these accidents;

(¢) whether an enquiry has been
conducted in each case by the Direc-
tor General of Mines' Safety and if so,
with what results; and

(d) what action hag been taken by
Government against the managements
of these mines?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) to
(d). The officers of the Directorate
General of Mines Safety, who func-
ticn as Insgectors under the Mines
Act, 1952, are required, under that
Act, to conduct an inquiry into each
fatal accident and, on the basis of the
inquiry report submitted by them,
respansibility for accidents is fixed
and action taken against persons held
responsible,

A statement giving the required in-
formation in regard to coal mines
under the Eastern Coalfields Ltd. is
lsid on the Table of the House. [Plac-
ed in Library. Sce. No. LT-2342/78).

Infection among Delhi Children

10030. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state: -

(a) whether Government's attention
has been drawn to report published
in the ‘Times of India’ New Delhi
dateq the 22nd April, 1978 under the
Caption of “Spate of Viral infection
among Delhi Children”; gnd

(b) if go, the facts thereof and ac-
tion taken thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) The following are some of the
viral diseases observed in children
treated in Hospitals in Delhi are:—

1. Chicken Pox.
2. Measles,
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3. Mumps.
4. Poliomyelitis.

“ . Out break of Mumps, Chicken Pox
and Measleg are commonly found dur-
ing the later part of winter to early
summer ie. from March to May

MAY 15, 1978
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whereas Poliomyelitis usually occurs
during-the rainy season i.e. from June
to Se_ptember.

" The morbidity figures for Poliomye-
litis as reported rom Kalawati Saran
Hospital for the years 1976-77 and
upto March, 1978 are given below:—

Month 1976 1977 1978
April . 69 107
May . bii] 103 152
June . 8¢ 114 (upto March,

1978)

July . . . 8 LY
August 48 210
September 169 181
October of 129
November 76 -8
December 02 fg

-

Fever with Rash Cases av detected during Small Pox Swrveillane in Delhi

Chicken Pox Measles
Year Cases Deaths Cases Deaths
1976 . 4.075 2 1,113 8
1977 - 2,132 2 1.745 3

Information on incidence of Mumps as reported by the Municipal Corporation of Delhi i

as under

1976 1977
Cases Deaths Cases Death

2 3 4 5
35 4

30 7

36 . 9 .
30 e ¥7

19 TS 17
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1 : . 2 8 4 5
July . . . . . . . . . 1 .. 5
August ' 8 11
September . . 2 ]
October . . . . . . . . 3 7
November . .. 4 6
December 2
The National Institute of Commu- W Wy W e TR & W
nicable Diseases, Delhi is keeping a o g ?
surveillance on Viral Diseases by col-
lecting information from four major fatw sl (s wew fagrd wmed ) :
hospitals (viz. Safdarjang Hospital, (%) e § wran & gk wiim & ywr
Lok Nayak J.P. Hospital, Kalawati qwafar fawat &7 ol ¥ Sk adr oy
Saran Hospital and Hindu Rao Hos- L4l
pital) and four index C.G.H.S. Dis-
pensaries (Namely, Roop Nagar, Jang- m(;) i - W“';Mll’lﬁ it i‘ﬁ
pura, Lajpat Nagar and Andrewsganj) i’” ;‘“ ﬂ'cm;“ 3':"”
and by investigating cases. afew &1 1877-78 b A
W fAETs 3.05 &% w@e W afr wk
Poliomyelitis though a very crip~ wr wf vy
“pling communicable diseases is totally () Frq waw ¥ ser feaw wieE o7
preventable by administration of oral gt wime § a; wrw ETTT W gwfE
polio vaccine. Immunization against § ™ v & wayw # feay e o afee
Poliomyelitis is being carried out in qORTT W% % o & ag wiw fead &
Clinics and Hospitals. & ¥ sfad & o aelt dww 6000 uiw
ot ufir §1 1971 ¥ uwd #F W7 WY 683
There is no vaccine against Chicken ¥ wzieT 391 W X ¥ qfeorw wrww
Pox, Vaccines against Measles and o fs ww o of & Toe ape e Eré
mumps are not available in the coun- witwn & fafwew aixt o7 0% T g @
try. In 1877 however some measles # wyw g€ 81 xOk iy e g @
vaccine was received in donation and wTE ey ﬁ £ wiifie gv wet & aer-
about 40,000 vaccinations were done awn garelt § g & wrow fead & e
in Delhi area, % N7 ufw & gt @7 ag ww A feh
tedeg  wrodw  grewd oY qerey Telephone Exchanges
10031 W vy waw Py : W felw 10032. SHRI SARAT KAR: Will the
#eY qg W ¥ g SR Minister of COMMUNICATIONS be

pleased to state:

(a) the progress made in opening of
new teleph exch , expansion
of existing exchanges in Calcutta,
Bombay, Cuttack and Delhi, since
1973 till the end of February, 1978;

(b) the number of telephone ex-
changes likely to be opened at  the
above mentioned placeg during the
year 1978-78; and :
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(c) the steps so0 far taken to im-
prove the performance of the tele-
phone systems?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHAR! PRASAD SUKH-
DEO SAY): (a) and (b). The progress

MAY 13, 1978 .
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made in opening of new telephone ex-
changes and expansion of existing ex-
changeg in Calcutta, Bombay, Cuttack
and Delhi since January, 1973 to end
of February, 1978 is given below. The
tentative programme for opening new
exchanges and expansion of the exist-
ing exchanges during 1878-79 is also
given:—

January 1973 to  February, 1978

Tentative  Programine for 1978-79

Number and

No. of exchanges

capacity of new  expanded and New Exchanges Fxpansion of
exchanges capacity added existing
opencd, exchanges
No. Capacity No. Capacity No. Capacity No. Capacity
Calcutia 13 39,200 8 G,150 4 27,600 4 6,400
Bombay 10 32,600 15 37,650 4 25,400 to 11,800
Cuttack . . . 1 5,000
2 40,200 17 16,150 4 24000 [ G.q00

Delhi .

(c) To improve the performance of
the telephone systems, it was pro-
grammed to overhaul the internal ex-
change equipments and external plants
of the telephone systems in a phased
manner. 50 per cent of the subscri-
bers instruments and fittings have
been inspected and faulty items re-
placed/overhauled during 1977-78 and
the rest are expected to be completed
in 1978-79,

To avoid large scale breakdown dur-
ing monsoon in large telephone sys-
tems the following steps have been
initiated:

(i) Junction and primary cables
are to be put under gas pressurisa-
tion wherever feasible.

(ii) Moisture barriers are being
used in distribution cables to mini-
mize damage during rains.

(iii) Greater use of jelly-filled dis~
tribution cables is proposed in the
unpressurised part of the subscri-
bers’ Qlstribution cable netwerk.
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fe3x  wite wov Wstaw § v sn
, (eiveTcargesr) : (%) ¥ (w) wrrerd s
ﬁr!f‘@‘!iﬂtmmu‘tw,ﬁwmzﬁ

Funq to provide reliél™to family of
victims of accidents in Coal Mines

10034. SHR! G. Y. KRISHNAN: WwWill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether there is any proposal
under Government’s consideration to
create a special permanent fund to
provide relief to the family mermbers
of the victimgs of unforeseen accidents
in coal mines; and

(b) if so, the details thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). A scheme called “Coal Mines
Fatal and Serious Accident Benefit
Scheme”, is in operation under the
Coal Mines Welfare Organisation
since 1963. Under this Scheme, the
following benefits are given:—

(a) A sum of Rs. 250 4to0 the
widow/husband/parents/or persons
wholly dependent on the deceased
or to the disabled, the amount bz~
ing divided in cases where there is
more than one dependent.

(b) A monthly allowance of Rs.
78 per month is payable to the
widow and Rs. 50 per month is pay-
able to a dependent other than a
‘widow for a period of 5 yeers, the
amount being divided in cases
where there is more than one dep-
endent.

{¢) A monthly sllowance for Edu-
cation #s mentioned below in res-
pect of each school going chilg till
!le/lhe attains the age of 21 years or
is married or employed whichever
is earMer. . ]

(i) Rs. 20 P.M. upto Class VIIL

{ii) Rs. 30 P.M, for Classes

ama T X

Uy, Ra 80 P.M, for Classes XI

(iv) Free Medical treatment to
the worker and his/her depend-
ents when he/she is totally and
permanently in-capacitated, and
to his’her dependents in cases
where the worker is killed in the
accident. The dependents are de-
fined as follows:—

1. Legitimate wife/wives;

2, Wholly dependent un-mar-
ried children upto the age of
2] years;

3. Wholly dependent rarents.

The medical treatment will be in
the hospitals of the Coal Mines We!-
fare Organisation.

Medical Certificate for Government
Servants

10035. SHRI MANORANJAN
BHAKTA: Will the Minister of
HEALTH AND FAMILY WELFARE.
be pleased to state:

(ay whether it is a fact that medi-
cal certificates produced by Govern-
ment Servants in Delhi from private
medical practi ioners are not accepted
by the administrative authorities for
the purpose of sanctioning of leave
and other benefits;

(b) if so, the full facts and reasons
therefore; and

(c) whether Government propose
to change the policy in vogue in this
regard so tha: Government servants
undergoing treatment with private
medical practitioners are not put to
unnecessary harassment in future?

THE MINISTRY OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). In the orderg issued on
14-7-1975, it was laid down that medi-
ca) certificate issued by the Authorised
Medical Attendents only (including
the doctors employed under the
CGHS) should be accepted for grant
of leave on medica] grounds. These
orders were issued primarily to pre-
vént production  of “bogus - medical
certificates, Subsequently on 16-8-1976,"
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the following instruction/relaxation to
the above orders were jssued:—

“that in cases where there Is no
Authorised  Medical  Altendents
within a distance of 8 Km from
the residence of Governmen¥ Ser-
vant, if the leave sanctioning au-
thority is satisfled as to the facts of
illness, he may accept a certificate
from a Registered Medical Practi-
tioner and grant any leave admissi-
ble other than the Commuted
Leave. Commuted lcave stands on
different footing and certificates
from AM.A, should De insisted
upon”.

Further, on 14-11-1977 the follow-
ing orders were also issueds.., “(1)
to avoid hardship to Central Go-
vernment servan's in remote locali-
tiey where there is no AMA, within
a distance of 8 K.M. from his resi-
dence or at a place where he falls
ill, the leave sanctioning adminis-
trative authority may grant Com-
muteq leave at his discretion if he
is satisfied about the genuineness of
{he illness. Besides, if for any
reason jt is found that ever this
rule operates hardly, the Heads of
Department may grant Commuted
Leave on the basis of the certificate
from. registered Medical Practi-
tioners.

(2) In case where treatment is
receiveq in a private Nursing ‘Home/
Hospital as an inpatient the leave
sanctioning authority may grant
commuted leave both for the period
of treatment ag inpatient as well
as for the concvalescence ang rest
on the recommendation of the treat-
ing Doctors, However, in case of con-
valescence and rest the commuted
leave may be granted to a maximum
gxtent of Six Weeks.

(8) It is also clarified for general
information that provisions of rule 19
of C.C.S. (Leave) Rule 1872 apply to
cases of leave on medical certificate
i.e. leave for which medical certificate
is necessary requirement guch as
commuted leave, Therefore, the

| MAY 185, 1978
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requirement of medical certificate is
not essential for E.L., half pay leave
or EO.L. which can be gran‘ed
even without medical certificate, if
the authority competent to grant
leave is satisfled about the genuine-
ness of ground for applying such
leave.” '

These orders are applicable to all
Central Government Employees
through out the country. There were
no separate orders for the Union
Territory of Delhi.

The position in respect of CCS
(Leave) Rules, 1972 is that for
Gazatteg Government Servantg serv-
ing in Delhi or outside, medical certi-
ficate from a private medical practi-
tioner, for the purpose of leave is not
acceptable under rule 18 of CCS
(Leave) Rules, 1972. However, as far
as non-Gazetted Government servants
are concerned, rule 19 of C.CS.
(Leave) Rules, 1972, has not so far
been amended incorporating the or-
ders dateg 14.7.1976 and subsequent
instructions.

(c) In order to minimise the hard-
ship in genuine cases, the original
orderg dateq 14-7-1975 have been re-
laxed to z great extent in the subse-
quent orders dated 16-8-1976 and
14-11-1977 as mentioneq in reply to
part (a) and (b) above. However, it
is proposed to re-examine the entire
issue,

Promotion Avenues in Return Letter
Offices

10036. SHRI SURAJ BHAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) is it not a fact that promotional
avenues in the Return Letter Offices
are very meagre and most of the em-
ployees who join as time seale -clerks;
have to ratire as such without an
single wdvancement; '

(b) if so, what steps dv overn-
ment propose to take tomprm the
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‘1ot of entrants of service in the Re-
tarn Letter Offices;

(c) whether Government propose
to broaden their flelq of promotion by
opening it to Circle Offices to which
they are at'ached or to Post Offices/
R.M.S. Officeg instead of restricting
it to one smal] office as at present; and

(d) if so, the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). No,
Sir. Promotional avenues are already
extended to the Return Let'er Offi-
ceg to the extent that 20 per cent of
the clerical posts have been upgraded
to the Lower Selection Grade cadre.

{c) No, Sir. It is not necessary in
view of reply to (a) and (b) above.

(d) Does not arise,

Alleged Indian Mercenaries in Lebanoa

10037. SHRI PRASANNBHAI
MEHTA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it i; a fact that the
Indian Government hag deputeq the
high officials to Lebanon to verify
thez fact abou: the Indian mercena-
rieg in Lebanon war;

(b) If so, whether he hag submitted
its report to the Government;

" (¢) whether Government of India
has written to the foreign countries
not to use Indian mercenaries;

(d) whe'her the Union Govern-
ment hes exumined the press reports
that indiang were engaged for mili-
tary and plx‘l-milltlry functions by
variong factions in ‘Lebanon; and

(e)un,:he. £4 o!thc"“,
Qmmnn:

m umxsm OF EXTERNAL

A¥F (BHRI 'ATAL BIHART
(-) to (@). As I ‘stated .

VAIPAYER):

in the House on 10th April, 1878, on
receipt of distrubing reports of
stranded Indian nationals being used
by warring factiong in Lebanon, a
senior official of the Ministry was
deputed to visit the area. He reported
to Government on the basigs of his
obgervations and held meetings with
Governments and varioug leaders, It
is a maiter of gratification that all
leaders showed appreciation of
Government of India’s policy and
assureq their cooperation to our Am-
bassador in Beirut.

All Indian nationals, who weré
stranded jn Lebanon and sought
assistance from our Embassy in Bei-
rut have been repatriated to India at
Government cost. A few Indian
nationals who had been detained by
some factions in Lebanon on sus-
picion of being used as mercenaries
have been re'eased.

Membership ,f Central Trade Union
Orgaunisations and inviting them to
meetings

16033. SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to gstate:

(a) at present how many National
Central Trade Union Organisations
are being invited for meetings and
negotiations convened by the Labour
Ministry and wha' are the policy and
guidelines for extending invitations
to those Trade Union Centres, as
compared to the present position with
the previous Government Policy;

(b) whether the Labour Ministev
hag sen' the guidelines in this matter
of inviting Central Trade Unions for
other Ministries and Departments;
and

(¢) if g0, what are the membership
of those Central Trade Union Orga-
nisations ag they are claiming uoto
1876 or 1971 and please furnish the
figures. State and Union territory wise
in rela'ion with the membership and
the number of Unions affiliated?
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THE. MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
“The Committee on the Comprehen-
sive Industrial Relations Law and the
Composition of the Indian Labour
Conference which had been set up on
the recommendations of the Tripartite
Labour Conference of May 1977 re-
viewed the composition and paltern
of representation of the national tri-
partite advisory forums. The views
expressed in the Committee are under
the consideration of Government.
Mesnwhile, all the ten central wor-
kers® organisa‘iong claiming all-India
character are being invited to the
national tripartite conferences.”

(b)y No, Sir.
(c) Does not arise.

Creation and appoluatment to the post
of Civil Engineers in P, & T.

10039. SHRI C. R. MAHATA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact tha. during
1977-78 an unusual haste has been
done in the creation, selection and
takinz on job of the civil engineers in
the P&T Department, so much so, that
all process from creation to the a&s-
sump ion of duty by incumbents had
been completed within 24 hours;

(b) whether geveral posts of senior
architects have been lying under the
sama Department unfilled for several
months during the period; and

(c) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) No, Bir.

(b) No, only one post of Sr.
Architect was lying ~wvacant from
9-10-77 to 31-10-77 and 5-3-78 to
81-3-78 during the year 18977-78. As
+per provisiong in the Recranitment
Rules no ofncer was eligible for pro-
motion.

(c) Voes not uilc

MAY 15, 1878

. Written Aﬂ_lwen : S 76
Retrenchment in Irom Ore mu-

10040, SHRI K. A. RAJAN: Wiil the
Minister of STEEL. AND MINES be
pleased to state:

(a) whether the workerz in some
of the iron mines have been agitat-
ing against reirenchment;

(b) if so, the number of workers
retrenched, so far;

(¢) Government’s reaction to their
demands;

(dy whether Government have
resorted to Police firing in some
places like Bailadilla to suppress the
mine workerg striking for their legiti-
mate demands;

(e) if so, the number of workers
killed thereby;

(f) whether any inquiry has been
conducted into the incidents; and

(g) if o, the detail thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINEsS (SYRI KARIA MUNDA): (a)
Yes, Sir.

(b) The workerg in iron ore mines”
retrenched so far include, inter alia,
1375 at Bailadilla, 312 at Donimalai
and 598 in Orissa Mines,

(c) Government are taking all pos-
sible measures to minimise the extent
of re'renchment on account of the
recession in the worlq steel industry
affecting our iron ore exports.

(d) and (e). On 5-4-1978, some
union ang outside elements instigated
workers to resort to rowdyism,

‘gherao and violence. It is reported

that at about 10.00 A.M, a police
party, led by the Sub Divisional
Magistrate, Dantewada, was attacked
with lathis and lethal weapons and
the police had to op.n fire 'to ¢ontrol
the situation. en perpons. jnctud-
ing ona police d Constable were

kilfeq in the workers. vlolwicp\,u# the
police firing.
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(f) an! (g). The Siate Government
‘has ordereq a judicial enquiry into
‘the incidentg by a High Court Judge.
The details of the Enquiry would be
available on receipt of the report.

Performance of S.T.D. Service

10041. SHRI K. MALLANA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are satis-
fied with the performance of S.T.D.
services compairing wi.h those in
foreign countries; and

(b) if no, whether any efforts have
been made to find out the causes?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1 NARHARI PRASAD
SUKHDEO SAI): (a) and (b).
Yes, Sir. The STD service in India
is satisfactory and compares favour-
ably with many foreign countries.
Steps are being taken to further im-
prove the service on a continuing
basis. Large blocks of high quality
ang very reliable long distance trunk
circuits are beig installed over sophis-
ticateq trunk media like coaxial cable
systemg ang mi‘rowave systems. New
trunk automatic exchanges are being
installed and capacily of existing ones
iy being increased. These measures
wil] increage the number of circuits
for STD and improve their quality.

Theft of special purpose steel from
Calenita stockyard

10042. SHRT JANARDHANA POO-
JARY: Will the Minister of STEEL
AND MINKES be pleased to state:

(s) whether it iy « fact that a
large guantity of-specisl purpose:steel
has. been stolen from: a Calcuita
Stockyard of Hindustan: Steel Lid.,
recently; :

- () g0, ilgteta] valimand whether
any investigation has -been; made.into
this thett; und '

(c) it so, the number of persons
arrested in this regard, if any-

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND

MINEsS (SHRI KARIA MUNDA): (a)
No, Sir. -

(b) and (c¢). Do not arise.
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w@reew At oftae seaw  daww |
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X s w1 fawr W@ &) wfg @ odew
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& ¥ N womawmar w1 W gu e
T WAT P gF I @ qar >
wfawten @ fadw # sfefmfa & =
aT_ foesdt ¥ AR ¥ wwew ¥ar o4
fafas smiel afvdl & fedt giw o
o8 =t § feam gfi@ st wifaw &,
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Creation of posts in LC.C.R.

10046. SHRI BEGA RAM CHAU-
HAN: Will the Minister of EXTER-
NAL AFFAIRS be pleased to state:

(a) the number of Class III ‘and
Class IV posts created in the Indian
‘Council of Cultural Relations during
the period April, 1974 to March, 1978;

(b) the date when each of these
posis were created and sanctioned,
and the dates when these respective
wvacancies were filled;

() how many posts were filled
either through the employment ex-
change, or advertisements, or inde-
pendent Selection Committees; and

(d) how many posty were filled
without the procedure mentioned in
part ‘C’  and the justification for
adopting a different procedure?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (d). The infor-
mation is being collected and will be
laid on the Table of the House.

Production of rerollable steels and
its allotment

10047. SHRI MOHAN LAI PIPIL:
‘Will the Minister of STEEL AND
MINES be pleaseq to state:

(a) is there ghortage in production
of rerollable steels like blooms and
billets throughout India;

(b) is it correct that wunder the
shortage Mandi Gobindgarh Stock-
yard -of Hindustan Stee! Limited has

been allotted 25,000 tons per month
of rerollable material while Ghazia-
baqd Stockyard ‘(another important
Industrial Town) is getting legs 5000
tons per month, leading to closure of

more than 50 per cent of rerolling
mills; and

(¢) the reasons for this short sup-
ply?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) During the past three years there
has been a steady increase in the
productionn of rerollable steel mate-
rials both at the main steel plants and

. the minj steel plants. However, du-

ring April 1978, there wag reduced
prouction as compared to other months
of the year since April is normally
a2 month’ of Capital Repairs at the
main gteel plants ang secondly, du-
ring this month both the main steel
plants and the mini steel plants ex-
perienced power shortage in wvarious

‘parts of the country.

(b) and (T). Rerollable steel male~-
rial available with the steel plants
under SAIL ig despatched +to the
diflerent stockwards on the basis of
bast off-take by the customers and
the established pattern of demand for
various types of rerollables. Accord-
ingly, a quantity of 21,500 tonnes and
5,500 tonnes is being planned for
Mandi Gobindgarh and Ghaziabad
stockyards respectively, The short-
age of rerollable materials felt by re-
rollers in Ghaziabad area is not que
to lesser despatcheg from steel plants
but due to fall in the production of
mini steel plants on whom the local
rerollers used to depend for their
supplies.

Manufacturing of Ayurvedic Medicine
by IDPL

10048. SHRI HARI VISHNU
KAMATH: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to gtate:

(a) whether any survey ha_s been
made so far of the region in and
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aroung Pachmarhi, Madhya Pradesh
with a view to itg suitability from
the point of view of its natural re-
sources and otherwise, for the setting
up of an ILD.P.L. plant or gne for the
manufacture of Ayurvedic medicine;

(b) if so, the outcome thereof; and

(c) if not, wﬁether Government
propose to undertake such™a survey?

THE MINISTER OF "STATE ~ IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No.

e

(b) Does not arise.

(c) Indian Drugg and Pharmaceuti-
cals Ltd. ig considering a proposal 10
set up a formulation upit in the joint
sector in collaboration with the
Madhya Pradesh State Industries
Corporation. The Central Council for
Research in Ayurveda and Siddha is
expected to ijneclude the region in and
around Fachamarhi under its medico-
botanical survey programme.

Fa SaEs agerd afafy, geen w s
LR

10049, %X AAWE Ao TN @ T
O G Ag Fa @ Far aer fE e

(%) = EoT AT A TE IAITH Y-
a0 wfuf gra AwTw ¥ ST ENEN
T ¥ 2ATEE Faee & fag e af @i
11 s, 1976 & frarada § o @S
far gaofr qar $U0 & g ¥ ;AR

(7)) 3% @@ = WY gu fF wia &
sa= 5000 ¥ uiw § ww @ afafy
¥ ewaw 1000 ¥e= § #IT T wwed &
gt ¥ gaw & fag dgErm 2@l ¥ aq
T A AgdT AT 9IAT ¥ O I
wEFTer afafy &1 we SAmT wawed e
o ?

daqre darm § wew WA (s el
seare gERy @W ) :  (F) *E ENEH
FNFNA W TGS ¥ T A & we-
dq wr war g, N, TEEAT ¥ AT
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(w) Feerw #Y @g wW gwneT A
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Losy suffered by Bhilai Steel Plant
due tgo shortfail in production

10050. SHRI RAM™ VILAS PAS-
WAN: Will the Minister of STEEL
AND MINES be pleased to refer {o
the reply given to Unstarred Ques-
tion 7588 on the 20th April, 1978 and
state:

(a) whether the daily average pro-
duction fallg. short of 482 tonnes;

(b) whether the Plant has suffered
a loss of about Rs. 8 crores thereby;

(¢) if so, who is responsible there-
far?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) Yes Sir.

(b) and (c¢). Value of production
loss by Bhilai Steel Plant was about
Rs. 7.30 crorés. Shortfall in produc-
tisn wag mainly due to-irrigular sup-
plies of coking ceal partieularly du-
ring ‘October to November, 1977, dis-
rupting production programme  and
industrial relations problems at the
BRlast Furnaee, Steel Melting Shop
and Blooming and Billef Mill

Neutron Bomb test by France

10051. SHRI VAYALAR RAVI:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that France
explodeq Neutron bomb recently;

(b) whether such
adversely effect the
armament;

(¢) whether Government expressed
the displeasure over the explosion;
and

explosion will
process of dis-



85 Written Answers VAISAKHA 25, 1900 (SAKA) Written Answers 86

(d) what are initiatives taken to
accelerate the process of disarmament
in this background?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (c). Press re-
ports, which said that France had re-
cently exploded a neutron bomb ijn
the South Pacific, have been categori-
cally denied by a spokesman for the
President of France. The question of
the Government of India expressing
ity displeasure, therefore, does not
arise. ’

(d) India’s principleg and firm
opposition to all nuclear weapons in-
cluding the neutron bomb is well
known to the international commu-
nity. India intends to continue its
efforts in  various international
forums, including the forthcoming
Special Session of the "UN General
Assembly devoted to disarmament,
towards the achievement of nuclear
disarmament as the highest priority
objectives in the field of disarmament.

Postponement of meeting between
India and Bangladesh on Joint River
Commission

10052. DR. VASANT KUMAR
PANDIT: Wil] the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

(a) whether it is a fact that the
Bangladesh had requested the Gov-
ernment of India to postpone by one
month the mee'ing of Joint River
Commission which was scheduléd on
20th April, 1978; ang

(b) in view of the importance of
the meeting what decision has
Government taken on the subject of
long term projection for augmenting
the flown of Ganga Water?

-y

!
THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) Yes, Sir.

(b) The Government of India have
formula‘ed  their proposal for

augmenting the flow of the Ganga..
This and Bangladesh’s proposal for
the same purpose were exchanged in.
Dacca on 25th March 1978. These pro-
posals would be discussed at the next
meeting of the Indo-Bangladesh Joint
Rivers Commision to be held ghortly..

Low pay of Doctors of Sir Sunder Lal
Hospital as compared to Central Health
Service

10053. SHRI CHANDRA sHEKHAR
SINGH: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) whether it is g fact that the:
Doctors of Sir Sunder Lal Hospital
under the Kashi Hindu University-
are getting lower pay as com-
pared to the pay of Doctors of the-
Central Health Service and they are-
also not paid non-practising allow--
ance; and if so, whether these doctors
have been struggling for the past
four years for achieving equal pay-
and allowances for equal work;

(b) if so, the action taken in this:
regard so far and the details thereof;,
and

(c) whether admission of patients:
in private wards has been stopped in.
protest to the Ministry’s indifferénce.
to the demands of the above doctors
and a decision has also been taken to-
close general] wards and O.P.D. from:
the 16th April which is likely to
endanger the lives of thousands of:
patients?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND-
FAMILY WELFARE (SHRI JAG--
DAMBI PRASAD YADAV): (a)
and (b). The scales of pay of the-
Professors, Readers and Lecturers in
the Institute of Medical Sciences,
Banaras Hindu Unjversity, who also-
work in Sir Sunder Lal Hospital
attached to the Institute, ate the same-
as for the corresponding pasts in other
Faculties. These scales of pay are:

o
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-different from those prescribed for
medical teachers belonging to the
Centra] Health Service. It ig not
.possible for Government to prescribe
.different scales of pay for the teachers
-of the Faculty of Medical Sciences
:alone. Teachers in all faculties of the
University have to be governed by
the scales of pay laid down by the
JUniversity Grants Commission.

The Hospital at Banaras Hindu
“University has also got Medical Offi-
cers, Medical Suprintendent and
‘Deputy Medica] Superintendent whose
scales of pay are similar to those
-obtaining for the various categories of
‘Medical Officers in the Central Health
.Service., The monthly emoluments
.paid to Junjor and Senior Residents
.are the same as in the hospitals
‘managed by the Government,

As regards Non-Practising Allow-
«ance, the medical officers of Banaras
‘Hindu University are getting between
.Rs. 150 and Rs. 250 for those in the
scale of Rs. 700-1300 and between
Rs. 300-450 per month for those in
the scale of Rs. 1100-1600. The Medi-
-cal Officers of the Central] Health
‘Services are also getting Non Prac-
tising Allowance at the same rates,
‘except in the case of those in the pay
scale of Rs. 1100-1800, it is Rs. 300 to
Rs. 500 per month. In calculating the
-actual payable N.P.A., there is some
difference in stages. The Senior
‘Residents get the same N.P.A. in both
‘the cases. The question of revision of
N.P.A. of the medica] teachers is
under - the consideration of the Gov-
ernment. Pending a decision in- this
Tegard, the University Grantg Com-
‘mission has decided to pay N.P.A. to
‘these teachers on the same basis as
‘with pre-revised scale i.e. Rs. 300/-
‘per month for Lecturers, Rs. 400/- for
Readers and Rs. 500/- per month for
Professors. |

() The Medical Teachers of the
‘Institute had stopped admission of
‘patients to spec1a1 wards to register
‘their protest. Further direct action
?has ho“ ever, been deferred by them.
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Moral and material help to Namibia

10054. SHRI SAUGATA ROY: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether he stated during the
course of his speech in U.N. recently
that India will step up assistance to
patriotic forces morally and material-
ly if a peaceful solution to Namibia
is not found;

(b) the reasons™or making the
statement; and

(c) the details of moral and mate-

rial assistance contemplated?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (¢). In my
statement in the 9th Special Session
of the TUN General Assembly on
Namibia, I had stated, inter alia, the
following:—

“In keeping with our tradition of
non-violence and resolving conflicts
along the path of peace and nego-
tiations, we would be happy if even
at this late hour, the question of
Namibia is settled peacefully with-
out bloodshed or viclence.

" We are at the same time aware of
the historical circumstances in which
armed struggle has beepn forced on
the liberation movements of Nami-

bia and Zimbabwe. It is upto the
Uniteq Nations and its Member
States to try fo minimise bloodshed
and further suffering and frustra-
tion by wusing all meang at their
command in ensuring a peaceful
and rapid transition to genuine
majority rule and independence,

Negotiated settlement should not
be a ruse for buying time or find-
ing temporary palliatives. My Gov-
ernment will lend its support to all
initiatives which sincerely and
seriously aim at ‘working out a
peaceful transition to total ang com-
plete independence of the people of
Namibia and the total eradication of
the evil practices of racisim and
apartheid.

s ——— — e
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We would welcome if the change
is brought gbout peacefully. But
if these efforts do not succeed due
to the obduracy of the South Afri-
can regime and armed struggle be-
comes necessary, India would con-
tinue to fully support and help the
patriotic forces, both morally aund
materially.”

I had stated this because India be-
lieves that the right of Namibians to
self-determination and genuine in-
dependence is inalienable and because
we fully share the sense of frustra-
tion and outrage of the Namibian
people over the fact that even though
11 years have elapsed since the Unit-
ed Nations terminated South Africa’s
mandate over Namibia, South Africa
not only retains its unlawful presence
but seeks to further consolidate it by
installing a puppet regime and pro-
moting 5 fake interna] settlement.

Assistance that India proposes to
give to the patriotic forces i.e.
SWAPO ig constantly under review.
Material help rendered so far by India
consisted of supply of cloth, boots,
tea, coffee, medicines, communication
equipment and other material. Also
we have been extending training faci-
lities in various fields. Scholarships
for SWAPO nomineeg gre also being
given.

The details of moral and material
assistance contemplated for the future
would depend on the _requirements
of the evolving situation and what
we consider ag most suitable in the
light of our policy of overall support
for the liberation struggle in Namibia
being  waged by SWAPO, the sole
liberation movement there.

Bequest from Iran for Skilled
. Manapower

10058. SHRI S. R. DAMANI: Will
the Minister of PARLIAMENTARY
AFFAIRS-AND LABOUR be pleased
to state: -

- (a) whether Government have re-
" celved requests from Governments of

other countries to provide Indian
skilled manpower to them; and

(b) the details of requests received
and the action taken thereon?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR.
(SHRI RAVINDRA VARMA): (a)
and (b). Yes, Sir. The Government.
of India have been receiving requests
from some of the foreign Govern-
ments usually through their Em-.
bassies in India to recruit skilled
workers from India. The demand is
mostly for electricians, fitters, wel-
ders, carpenters and masons. The
Missions of the countries are gene-
rally advised to recruit through any
of the recruiting agencies registered
by the Ministry of Labour. There is
a request for recruitment of Indian
skilleq workers on Government to-
Government basis received from Iran:
which is under consideration.
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10059. SHRI SUKHDEV PRASAD
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(d) if g0, the facts thereof and
reaction thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). The
discussions between the Prime Min-
isters of Indiag angd Nepal during the

visit of Shri Kirti Nidhi Bista from

15th to 17th April, 1978, related most-
ly to matters of bilateral interest.
Ag a result of these discussions which
are reflected in the Joint Communi-
que issued on the 17th April 1978, it
was decided that India would send a
multidisciplinary official team to
Nepal to identify areas in which joint
Indo-Nepal ventureg could be set up
to promote industrial development of
Nepal. The Nepalese Prime Minister
also sought an industrial credit for
the purchase of equipment, machin-
ery, etc. and for a credit for the
Agriculture Development Bank of
Nepal. In the field of bilateral assis-
tance it was agreed that agreements
would be signeq soon for;

(a) a 15-Year soil and water con-
servation project in the Kosi catch-
ment area;

(b) a ground survey of the mid-
montane Dulalghat-Dhankuta Road;
and

(c) an integrated programme for
development of horticulture in Nepal.

(c) and (d). The Nepalese Prime
Minister welcomed the process of
improvement of relation between
India and China. The Government of
India’s policy of improving relations
with all the neighbours is well known,

Location of Farm House or Shri Uttam
Chand Malhotra

10060. SHR] SAMAR GUHA: Wil
the Minister of EXTERNAL AFFAIRS
be pleased to staie:

(a) whether ~ our foreign mission
could locate the Farm House of Shri
Uttam Chand Malhotra in Kabul
where Netaji Subhas ' Chandra Bose
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took shelter in course of hig historic
escape from British India to Germany;

(b) whether our foreign mission i
Kabul with the consent of the friend-
ly Government of Afghanistan, get up
a plaque there in ramembrange of the
great revolutionary exploit of Netaji
for Indian freedom; and

(c) if so, the steps taken or pro-
posed there about?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (c). Netaji
Subhas Chandra Bose iz reported to
have stayed in a number of houses in
Kabul during his escape from India.
Some of these houses are not in exis-
tence any longer. He is not believed
to have stayed in any farm houses.

Further search to establish the
authenticity of the place or places
where he might have stayed is
continuing.

Documentary film on Netaji

10061. SHRI SAMAR GUHA: Wwill
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether the documentary film
on Netaji, produced by Shri Ashis
Mukherjee, has been displayed in
South East and East Asimn countries
by our foreign mission there; and

(b) if not, will Governmefit take
steps for doing so?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) land (b). Gov-
ernment are aware of the documen-
tary film “The Flame Burns Bright”
by Shri Ashis Mukherjes op the life
history and activities of Netaji made
during 1978. . However; there ‘was
another docuimentary of the sume
length on “Netaji” produced by the
Films Division of the recnment of
India which was rel earlier in
the saime year and covered the same
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theme, Prints of this documentary
weare supplied to our Missions in the
following stations abroad in response
to their request:

. Bangkok

Dar~es-Salaam

Jakarta

London

. Ottawa

. Ulan Bator

. Suva

. Colombo

. Kathmandu

. Mogadishu

. Khorramshahr

12. Jeddah

13. Manila

14. Helsinki

15. Hong Kong

16. Medrid

17. Medan

18." Thimpu

19. Tokyo

20. Lilongwe

21. Rangoon

22. Nairobi

bk b
PO OPNOD R BN~

In view of the above, the purchase
and distribution of 8hri Ashis
Mukherjee’s film was not considered.

Mobile Post Ofoces working in H.P.

10062. SHRI DURGA CHAND: Will
the Minister ot COMMUNICATIONS
be pleased to state:

(a) the number of mobile post offi-
ces which are working at present in
Himachal Pradesh;

(b) the number of mobile post offi-

ces proposed to be opened in 1978 in
that State;

(c) the time taken in the delivery
of Duk to villages in Himachal
Pradesh; ahd

1186—L8—4

(d) what steps are being taken to
reduce the time in the delivery of
Dak in the State and to what extent
the time will be reduced?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIOS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) 267.

(b) Nearly 60.

(c) ang. (d).~Out of 18,918 villages
in the StaVe, 16,823 have a provision
of daily delivery service. The re-
maining 93 villages in snow-bound
areag are getting mails three times a
week. These villages are proposed
to be covered under daily delivery
service during 1978-79.

As a general rule, it takes one to
seven days for the mails to reach any
post office in Himachal Pradesh de-
pending upon the place of posting
and destination. However, mails for
branch post offices in snow-bound and
inaccessible areas sometimes suffer
delay because of jnclement wheather.
A review of the mail arrangements
with g view to expedite the convey-
ance of mails to the branch post offi-
ces is a continuous process and all
efforts are made to use the fastest
means available for conveyance of
mails.

Acknowledgement of letters by
Telephone Office

10063. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whéther the letters from the
Public are not acknowledged by the
Delhi Telephone-Office;

(b) what js the numberg of letters
received by that office during the last
six months, month-wise; and

{¢) the number of letters acknow-
ledged during last six months, month~
wise; -

(d) the number of letters, the
action on which is complete during
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the above period and the number of
letters which are still pending for
action; and

(e) What steps are being taken for
ensuring coordination in the func-
tioning of Delhi Tele. Office for ex-
penditious dispersal of Jetters from
the Public?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHR1I NAHARI PRASAD
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SUKHDEO SAI): (a) Letters re-
ceived from the public are taken up
for appropriste action straightaway.
However, where action is likely to
take some time, the letters are gene-
rally acknowledged. Besides, letters
received in person at the public
counter and public Grievances Cell
are acknowledged across the counter.

(b) The number of letters received
from the public for the past six
months are ag follows:—

By ordinary By Regd. By public

post post counter
Nov.,77 . 13968 3470 9891
Dec., 77 15385 5665 12205
Jan., 78 14455 4525 11316
Fcb,, 78 . 16743 9372 , 11858
Mar., 78 16721 4978; . 13173
April,8 . . . . . . 15807 4637 - iuBg

(c) No separate statistics are being
maintained in the Telephone District
in thig regard.

(d) Figures for the quarter January
to March, 78 for which information
is readily available are furnished
below:—

Letters disposed of Letters pending
112750 4059

(¢) The prompt disposal of letters
received is being watched by the
vigilance cell and remedial action is
taken wherever necessary.

Post Offices with own buildings in T.P.

t10084¢. SHRI DURGA CHAND:
Wil} the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of Post Offices in
Himachal Pradesh which are having

their own buildings and which are
housed in rented buildings separately;

(b) the proposals for constructing
buildings for Post Offices in Hima:
chal Pradesh during the next five
Yyears, year-wise; and

(c) what steps are being taken tc
provide residential accommodation for
the P&T employees in Himachal Pra-
desh during the next five years, year-
wise? '

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI
SUKHDEO SAI): (a) In Hi 1
Pradesh, 38 post offices are in depart-
menta] buildings and 287 are houud
1n rented buildings;

(b) During the next five years, 24
post office buildings are praposed ﬁ"
be taken up for connttuction m mun
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chal Pradesh. The year-wise break-
up is given below:—
1978-79
1979-80 .
1980-81
1981-82
1982-8g

> B O

(c) Construction of staff quarters
in Himachal Pradesh is being taken
up in a phased manner. It is hoped
to construct 120 quarters for the P&T
staff in the next five years. Out of
120 quarters, 32 quarters are expected
to be completed by the end of 1979-80.
Proposals for subsequent years are
under consideration.

District, Sub-Division and Block
Headquartery unconnected by
Telecommunication

10065. SHRI GIRIDHAR GOM-
ANGO: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether his Ministry ig gware
of the fact that the Tribal areas of
the country have not yet been con-
nected with the administrative head-
quarterg of District, Sub-division and
Blocks by telecommunication;

(b) if so, how many of them re-
mmined un-connected so far, State-
wise; and

. () whether his Ministry has drawn
up plan to provide the telephones on
priority  particularly in Tribal Sub-
plan ereas by esrmarking allocation
from his Ministry in current year?

THE MINISTER OF STATE IN
TIONS (SHRI NARHARI PRASAD

'SUKHDEO SAI): (a) fo (c). Infor-

imation ‘15 ‘being collected and will be
placed on the table of the House later
on. o
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10067. SHRIL 8. S. SOMANI: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the number of workers engaged
in mica mines in Rajasthan, District-
wise; : :

(b) the number of workers engaged
in limestone and dolomiite mineg in
Rajasthan, District-wise;



103 Written Answers

(c) the number of workers engaged
in bidi manufacturing including home
workers; and

(d) in view of large concentration
of workers in easfern Rajasthan,
what gteps Government propose to
undertake to provide welfare faci-
lities for these workers?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) to (c). A state-
ment js laid on the table of the Sabha.

(d) Several welfare schemes pro-
viding medical, recreational, educa-
tional, housing and water supply faci-
lities to the concerned workers and
their families are already being im-
plementeqd in this area. Being a con-
tinuing programme, the effort is, to
extend these facilities more inten-
sively from Year to year keeping in
view the overall wavailability of

funds.
Statement
Sl T
No. Name of district No. of Workers
MICA MINES
1 Bhilwara . 827
a2 Ajmer . . 37

Limestone and Dolomite Mines

Dolomite Limestone

1 Alwar . . 4 128

2 Ajmer . . 17 45

g8 Bundi . . .. 215

4 Chittorgarh 12,785

5 Jaipur . . 57

6 Jaisclmer . 14 .

7 Jhunjhunu . 36

8 Sawai-Madhopur .. 1,163

9 Sikar . . 81 74
10 Udai pur . 40 19
11 Dungar pur . . ]
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1 2 3 4
12 Kota . . . 5,848
13 Jhalwara . . ..
14 Bhilwara . .o 119
15 Pali . . .. 97
16 Siroli . . .. 8a
17 Jodhpur . . 254
18 Nagaur . .. 153
Total : . —;m;

Beedi Workers (including Flome Workers)

No.  Diner Werkers

1 Tonk . . . . 7,000
2 Kota - . . . 5,000
8 Ajmer . . . 7,000
4 Bundi . . . . 1,200
5 Sawai Madhopur . I3 750
6 Chittorgarh . . . 140

7 Bikaner . . . ab5-

8 Jodhpur . . . 400 °
g Sikar . . . . 19
10 Udaipur . . . - ]
11 Bhilwara . . . 465
Total : an,248

Welfare facilities to Limestone Mine
Workers where cess not levied

10068. SHRI 8. 8. SOMANI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government are main-
taining any distinction between work-~
erg of mines whose production are
subjected to levy of cess and product
of which is not subjected to lewy of
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under the Limestone and Dolomlte
Welfare Fund Act, 1972;

(b) if not, why a large number of
workers of U tone mines bering
about 10,000 . workers in Manpura,
Sawa and Nimbaheda areas of Chittor-
garh District are not provided any
welfare facility; and

(c) what steps Government propose
to extend the welfare facilities to
Limestone workerg in these areas?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI): (a) No Sir.

(b) and (c¢). Certain welfare facili-
ties like construction of low cost hous-
ing, grant of scholarships, exhibition
of films etc. are already available in
this area. Proposals for extending
some more facilities are also under
examination.

Officers employed in Mica, Limeatone
and Dolomite Mines Labour Welfare
Organisation

10069. SHRI S. 8. SOMANI: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the number of officers employed
ip Mica, Limestone and Dolomite Mines

Labour Welfare Organisations with
their scales of pay and jurisdiction;

(b) whether the Commissioner at
Bhilwara is having a jurisdiction over
States of Gujarat, Rajasthan, Haryana,
Punjab and Himachal Pradesh;

(c) in view of large jurisdiction,
whether Government feel that there
should be separate officer for Rajas-
than and Gujarat; and

(d) it so, what steps Government
propose to undertake to increase the
efficiency of welfare work in these
States?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRI
LARANG SAI); (a) A Statement is
laid on the table of the House.

(b) Yes Sir.

(c¢) and (d). Welfare Commissioner,
Bhilwara is mainly looking after the
welfare work of Mica and Limestone
and Dolomite Mines Workers in the
States of Rajasthan and Gujarat. There
are very few workers concerned with
these mines in the States of Haryana,
Punjab and Himachal Pradesh and as
such it has not been considered neces-
sary to post a separate officer for these
States.

Statement
No. of Scales of pay Jurisdiction
post
mm
‘Welfure Commissioner . . One  Rs, 1100~~1600 Bihar
Aqi! by Four Welfare Adminis- (The work relating Lime

trators and one Astt. Engi
vaberotofAcwunNOeeril
vacant,

Bhikvara
a, Welfare

Commisioner
(Adnad by ‘Two Welfare Adminis- (V-cnn!)tm

one Accounts Officer)

Rs. 6501800

tone and Dolomilc il
stone is being

Rs. 15001800 Rajasthan, Gujarat,

Prdah.  “The Offcn wil
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Kalichedu
One Rs. 1100—1600 Andhra Pradesh for Mica

g- Welfare Commissioner .
(Assisted by one Welfare Adminis-

trator and One Asstt. Engincer)
Bhubaneswar

4. Welfare Commissioner
(Aumed by Two Welfare Adminis-

One

Bangalore

5- Welfare Commission: One
(Assisted by Two Welfare ~Ad-
ministrators

One Dy, Welfare Commissioner,
Nizamabad(A.P.) Two Asstt.
Welfare Comermission
Jabalpur
6. Welfare Commissioner
(mssisted by two Welfare Adminis-
trators
Assi Welfare C

One

(Vacant)

Rs. 6501200 only.

Rs. 1 1800 Orissa, West Bengal, Assam

Rs. é5o——noo and Mecghalaya (The Wel-
fare  Commissioner is  also
looking afier Beedi Workers,
Iron Workers Welfare
Work). .

Rs. 1500—2000 Karnataka, Tamil Nadu, .

Rs. 1200 esh, Kerala,
{the Welfare Commissioner

Rs. 1100—1600 is also looking after Coa

Rs. 7001300 Mines  Workers Welfare
Beedi Workers Welfare
Iron Ore Workers Welfare
Work).

Rs. 1500—1800 Madhya Pradesh, Mahara-
shtra, and Goa.

Rs. 650—1200 (the Welfare Commissioner
is ing after Coal

Rs, 300-—1300 Mines Workers and
W Welfare Work.

Examination of Assistants/Head Clerks
in Employees’ Provident Fund
Organisation

10070. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether before conducting the
examination of Assistants/Head Clerks
in the Employees’ Provident Fund
Organisation, it was declared that the
result will be announced on all India
basis;

(b) whether the answer books were
shown as lost and the result was an-
nounced on Regional level only; and

{(c) it so, the facts of the case and
whether Government will review and
rectify the position?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) to (c). Accord.
ing to the Employees’ Provident Fund
(Staff and Conditions of Service) Regu-
lations, 1962, 25 per cent of the vacan-
cies in these grades are filled on the
basis of a departmental examination.
Before the Regulations were amended
with effect from the 1st October, 1971,
the results of these examinations were
announced on all India basis. There.
after, the results are announced both
in Regional and all India basis in ac-
cordance with the provisions pf the
amended Regulations. No mw-r
book of the examination was shown a8
lost. The question of review by Gov-
ernment does not arise.
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AHeged charges againgt C.P.F.E. Union r'l;'

10071.  SHRI SHIV NARAIN SAR- |

SONIA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether there were serious
charges against the office bearers of
the Central Provident Fund Employees’
Union and Employees’ Provident Fund
Karamchar{ Sangh, Delhi Region; and

(b) if so, the facts thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). The
Provident Fund Authorities have re.
ported as follows:—

There were no charges against the
office bearers of the Central Provident
Fund Employees’ Union except one,
against whom there were complaints of

mis-conduct/non-performance of duty.

It was decided to keep the officer under
surveillance. Disciplinary proceedings
have been initiated against some em-
ployees who happened to be office
bearers of the Employees’ Provident
Fung Karamchari Sangh ang they have
been issued charge-sheets for certain
acts of misconduct/misbehaviour.
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10074. SHRI NATVERLAL B. PAR-
MAR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state;

- (a) the pay scale of a Health Visi.
tor and Health Educator in Willingdon
and Safdarjung Hospitalg of Delhi;

(b) whether the post of Health
Educator carries higher galary and are
recruited directly and the Health Visi-
tors who are graduates with requisite
diploma in health education are ignor-.
ed in favour of simple, Masters’ degree
holders who have no experience in the.
line; and . )
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(c) whether it is also a fact that both
the Health Visitors and the Health
Educators are performing the same
duty and if so, whether Government
considered it desirable to merge both
the scales to end the mounting frustra-
tion among the Health Visitors who
are stagnating for long?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) There is no
post of Health Visitor in Dr. Ram
Manohar Lohia Hosgpital, New Delhi.
The pay scale of the post of Family
Planning Extension Educator in that
Hospital is Rs. 425—15—500-—EB—
15—560—20—700. .

The pay scales of Health Visitors
and Health Educator in Safdarjung
Mospital are as under: —

Health Visitor—Rs. 330—10w—380—EB
—12—500-—EB—15—560.

Health Educator—Rs. 425—15—500—
EB—15—560—20~700.

(b) Yes. The qualifications prescrib-
ed for recruitment to the post of Health
Educator are:—

(i) A graduate from a recognised
University.

(ii) Diploma in Health Education,
5 years experience as Health Visitor
or B.Sc. Nursing.

whereas for Health Visitor, the pres-
cribed qualifications arew—

equivalent
recognised

(i) Matriculate or
qualification from a
Board.

(ii) Registered Health Visitor—one
year experience desirable.

(c) The duties performed by the two
categories of staff and the qualifica-
tions prescribed for making recruit-
ment thereto being different the ques-
tion of merging the scales of pay at-
tached to the posts does not arise.
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Casual Workers in Coal Mines Welfare
Organisation in Dhanbad

10076. SHRI A. K. ROY: Wil the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) what is the number of daily rated
and monthly rated casual workers in
Coal Mines Welfare Organisation in
Dhanbad, their type of job and length
of service in details;

(b) whether their job is of perma-
nent nature where keeping casual work-
men is impermissible and all the casual
workmen have crossed 240 days of
continuous service required for regu-
larisation and if so, the reasons for
not regularising them; -

(c) whether the monthly rated
casuals have heen kept in a scale

which is arbitrary without any legal
base in the Central Government's pres-

cribed pay scales in operation; and

(d) if so, whether Government pro.
pose to end this casual labour practice
within its own deparitment? .
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY  AFFAIRS (SHRI
LARANG SAI): (a) to (d). The infor-
mation is being collected and will be
placed on the Table of the Sabha.

Publicity for posts in E.S.LC., Madras

10077. SHR1I A. MURUGESAN: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether a large number of SC/
ST candidates from rural areas are
not in a position to apply for posts in
Employees’ State Insurance Corpora-
tion of Tamil Nadu region for want ot
wide and adequate publicity in regional
newspapers; and

(b) if so, the remedial steps pro.
posed?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (DR. RAM
KIRPAL SINHA): (a) and (b). The
Employees’ State Insurance Corpora-
tion have reported that recruitment to
various posts under i% are made
through the Union Public Service Com-
mission, the Employment Exchanges
or deputation from Central/State Gov-
ernments. The Union Public Service
Commission undertakes to advertise
posts in respect of which it is res-
ponsible for recruitment. The question
of publicity does not arise in case of
deputationists. All other posts are
filled by selecting candidates from
among those sponsored by the Emp=
loyment Exchanges for which there
is no need for advertisements.
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Steel Limited

10079. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether the attention of the
Ministry has been drawn to the corrup-
tion, irregularities and bungling of
the Town Administration Department
Bokaro Steel Limited in the allotment
of shops and lands to the private par-
ties;

(b) whether it is a fact that 15 shops
have been given to the same party by
only changing the names of the in-
dividual while the Harljans, Adivasis
displaced and local people have been
left out; facts in details about present
allocation of shops to different groups
of people;

(c) whether it is a fact that house
and’ quarters have been given tp open
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wine shops in the township, if so, num-
ber and location of such wine shops
and the period since when they are
working; and

(d) whether the Government would
make a detailed enquiry into the ac-
tivities of the Town Administration nf
BS.L.?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No cases
proving the existence of corruption,
irregularities and bungling in the
Town Administration Department of
Bokaro Steel Ltd. in the allotment of
shops and lands to private parties have
come to notice.

(b) No, Sir. It is not clear which
groups of people the Honourable Mem-
ber has in mind. However, 35 low
cost shops and ten plots have been
allotted to displaced persons including
Harijans. Statistics regarding allot-
ment to any other group are not main-
tained by the company.

(c¢) No house has so far been allotted
for opening wine shops in the town.
ship. However, 8 plois were allotted
for the purpose subject to grant of
licences by the State Government. Of
these, wine shops are at present run-
ning on 3 plots, 3 shops are under
construction, one of the allottees has
changed his trade from liguor to cloth,
and one alloltee has not yet commenced
business. Out of the three runming
shops one was gtarted 4 years ago,
one 2 years ago and the third nne,
one year AgO.

(d) No such activity of the Town
Administration Department ot Bokaro
Steel Plant which would warrant en-
quiry by the Government has come to
notice,

U.N. Conference on Sea Law

10080, SHRI D. D. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether the U.N. Conference on
Sea Law met recently;
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(b) the persons who rnmnnuu
India at the meeting; 2

(c) the reasons for the Conference
electing a non.delegate as Chairman;

(d) the decision, if any, or progress
towards decisions, if any, achieveq at
the Conference;

’ (e) the contribution India made at
the Conference;

(f) whether the 200 mile limit to
territorial waters was accepted by the
Conference; and

(g) it not, its impact on India’s de-
claration of its territorial limits?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir. The Beventh
Session of the Conference is being
held in Geneva from March 28, 1978
to May 19, 1978.

(h) The Indian Delegation is headed
by Shri Samarendra Kundu, Minister
of State and also includes Dr. 8. P.
Jagota, Joint Secretary and Legal Ad-
viser to the Ministry of External Af-
fairs and has about 7 other officers of
Ministry of Defence, Department of
Mines and Ministry ot External Affairs.

(c) Ambassador Amerasinghe haa
been elected as President of the Con-
ference from the very beginning when
he was the Leader of Sri Lanka Dele.
gation to the Law of the Sea Confer-
ence. At the Seventh Session he was
not included as a Member of the Sri
Lanka Delegation, However, the Con-
ference by a majority vote decided that
he should continue to act as Presiden!
even if he is no longer a Member of
the Sri Lanka Delegation.

(d) The Conférence has so fa
evolved consensus on a:12 mile terri
torial sea, a 24 mile contiguous zone
a 200 mile economic zone and a con
tinental shelf extending upto the oute
edge of the continental margin or upt
200 miles whichever is greater. Thes
has alse been considerable mgreemez
on the regime applicable to thié scient
fic research at sea und the prevenitic
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and control of marine pollution. How-
ever, the Conference has yet to evolve
consensus on problems relating to the
exploitation of the internationa] sea-
bed area. At the end of the Sixth
Session, the President, in caonsultation
with the Chairman of the various com-
mittees, produced an Informal Com-
posite Negotiating Text which incor.
porates the consensus reached on vari-
ous subjects and is likely to be the
basis on which a new Convention on
Law of the Sea will be concluded.

(e) India has played a leading role
in helping the Conference arriving at a
consensus on several of the items noted
above. On the question relating to the
resources of the international seabel
area, as a Member of the Group of 77.
India has been actively working on
various formulas which would accom-
modate both the interests of the de-
veloping countries and of the techno-
logically developed countries. -

(f) No Sir, the Conference has ac-
cepted only a 12 mile territorial sea
limit.

(g) India has declared only a 12
mile territorial sea and a 200 mile
economic zone under its Maritime
Zones Act of 1976.
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Number of persons migrated to
West Asia

10085. SHRI G. S. REDDY: Will the
Minister of EXTERNAL AFFAIRS he
}! d to state:

(a) the number of people who have

been allowed to migrate to West Asian
countries for jobs during 1977-78; and

(b) the number of people from
Andhra Pradesh in thig category?
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_THE MINISTER OF EXTERNAL
AFFAIRS (BHRI ATAL BIHARI VAJ-
PAYEE): (a) During 1977 and 1978
(end April) 1936 experts like doctors,
engineerg etc. were selected for em-
ployment in Arab countries and Iran
on go ient-to-gover t deputa-
tion. Candidates were sponsored by
the Department of Personnel and Ad-
ministrative Reforms. During 1977 und
1978 (end March) the Ministry of
Labour approved selection of 28 544
Indian workers for employment by
foreign employers in these countries
and 25,942 Indian workers for employ-
ment in projects being executed by
Indian companies in these countries.
The number of people who actually
migrated to these countries for jobs
is not known.

(b) No State-wise record of Indian
migrants to these countries is being
maintained.

Working of LC.CR,

10086. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government had ap-
pointed a Committee headed by Shri
Ashok Mehta to examine the working
of the Indian Council of Cultural Re-
lations and to recommend how to
rationalise and improve its activities;

'(b) if so, whether the said Committee
had submitted this Report and if so,
when;

(c) the main recommendations of
the said Committee;

(d) whether Government have ac-
cepted fully or partially the said re.
commendations; and

(e) how and when do Government
propose to implement these recom-
mendations?

THE MINISTER OF EXTERNAL
AFFATRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir,

(b) The Committee submitted Iis
report in December, 1877.

(¢) The main recommendations ot
the Committee in regard to the work-
ing of Indian Council for Cultural Re-
lations are:

(1) The Council should be main
implementing agency of Govern-
ment’s cultural promotion activities
abroad;

(2) Some of the well-known pri-
vate cultural organisations ghould
also be associated with this work
by ICCR.

(3) Greater emphasis should be
.placed on area specialisation and
closer liaison maintained with Uni-
versities and other bodies engaged
in this work.

(4) The Council should have ad-
visory or consultative groups of ex-
perts to advise it both in regard to
the content of cultural programme
as well their implementation.

(5) The position regarding housing
pension, promotion prospects and
other such benefits to the Council
staff should be reviewed and ration-
alised.

(d) and (e). The recommendations
of the Committee are still being studied
by the Government.

Class I Officers holding ex-cadre posts

10087. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether it ig a fact that several
Class I Officers in the Ministry of Ex-
ternal Affairg are holding ex-cadre
posts and working against the posts
of Under Secretary for more than a
decade;

(b) if so, whether the said Class 1
Officers have any avenues of promo-
tion and if so, what are they;

(c) whether Government consider
providing necessary Recruitment Rules
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for the entry of the said officers into
the regular IFS cadre; and

(d) it not, why not?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Beveral Clasg I Officers
in the Ministry of External Affairs are
bholding posts outside the IFS ‘A’ &
‘B' cadres, but none of them are work-
ing against the post of Under Secre-
tary for more than a decade. '

(b) Officers in divisions such as the
Historical Division and Legal and
Treaties Division have avenues of pro-
motion in their own divisional hierar-
chy. However, this is not true of all
officers.

(¢) and (d). Under an amendment
introduced to the Indian Foreign Ser-
vice (Branch ‘B’) Recruitment Cadre,
Seniority and Promotion Rules, 1964,
any vacancy in Grade I of General
Cadre, may, in exceptional cases and
in public interest, be filled, in con-
sultation with the Commission by an
officer holding a permanent Group A
ex-cadre post in the Ministry of Ex-
ternal Affairs. However, the details
of procedure in r
ment have yet to be finalised.

Number of Indian Diplomatic Missions
abroad

10088. PROF. P. G. MAVALANKAR:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the names of all the countries
with their capitals and other metro-
politan cities where Indian Diplomatic
Missions of one kind or the other exist
and operate as on 1st April, 1878;

(b) whether any of the above Mis-
sions are going to be closed during the
year 1978.79; and if g0, details thereof;

(c) whether any new/additional
Missionis are being established in the
above countries and/or in other coun-
tries in the world during the year
1978-79; and

(d) if so, where and how many?

MAY 15, 1978
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THE MINISTER OF. EXTERNAL
AFFAIRS (BHRI ATAL BIHARI VAJ-
PAYEE): (a) A statement ix placed
on the Table of the House. [Placed in
Library. See No, LT-2843/78)

(b) No, Sir.

(¢) and (d). The question of open-
ing new missions in countries where
India does not have any diplomatic
representation is reviewed from time
to time in the light of political, econo-
mic and other factors.
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(i) fpdr & wfoms o glear & (w) 3xd w femt TPt i
fag 2Fm fork & off ®T et ¥ ¥l g woy fipdr Wt &
qur ) foy g & wrk oy & ;
(ii) == sdwfai f g dare wen (%) AR ¥ R & ¥od qEiw X 7
r«%«;&r@iwm&m g AR F W owrw § ; WR
o t
(%) wv st At & Igiin & fag
(iii) fedw Rwa wrofta fel W i don ek wk § o afc g, o
fedy ltmr TET I argredy v e § 7
iv) oWt oowrit e fedw fe wure vwnrn ¥ ova shift (wft wregfc sew
(w)mifiﬂﬁwwt Tl gotw ww ) (%) & (w). wrrwrd
L R i e wﬁmwgm“tmuw
(v) fomft @ wmr g A
T 1 o - Policy changes In posting of LF.S
vi) T , 1976 - personnel
) qey At WY ol wpwTh &
o % ®mAr 10094. SHRI DURGA CHAND: will
. . the Minister of EXTERNAL AFFAIRS

(vii) m‘m qq 'Tt:ﬁiwl; be pleased to lay a statement showing:
o WY a3 & fae  wfafom (a) whether it is proposed to make
wwd ol Iy Nt s policy changes in posting of I.F.S. per-
@O0 sonnel in our missions abroad;

(viii) wfewmfeli =1 @gom 33 & (b) if so, the details thereof;
mm mI o :hu\; (c¢) the duration of period during
fet % wrwr 1" ¥ a% ) which an 1F.S. officer is posted at

New Delhi; and
(ix) wft st e fadw fery #
et WY Y ¥ wgww (d) whether it ig a fact that many
afger # wrglr o LF.S. officers managed to get their
§ ) posting from one mission to the other
(x) ﬁ':;@' :rfﬂ"’i “".,“.,:3 ; avoiding their posting at New Delhi?
forg Jogen 9T w7 gIT ) THE MINISTER OF EXTERNAL
AFFAL S -
LA g AXTAIS (G ATAL mmAR v
mw‘?ﬁﬁﬁﬁﬁm w7 famr (b) Does not arise,
mf‘:; :,ﬁ.;‘qﬁ t‘ﬂ‘ dwm: F e (t;)!‘sanoc:n(d). The ::rmal tenure of
w‘ﬁlﬁﬁ!ﬁf'ﬂ'ﬂ’qﬂtvﬁﬂ'ﬁ an cer at Headquarters is two
afsaer & fawre four o @t & 1 agog to three years. This period may be
e mrT 9T fdr W W Wy shveaner shortened or extemded, depending upon
& siw & afes wfawfol - W the exigencies of service.
¥ fag ow fich dafers wgrew @1 & Considering that the proportion of
frar war posts abroad in most grades iz almost
siwrwe ¥ Gl vl miv e ot twice as many as the posts at Head-

quarters, administratively it is not
possible to alternate a Headguarters
posting every time after an officer has
served in a post abroad. However,
generally speaking, every effort i»
made to periodically bring officers to
the Ministry after postings abroad.



Wrttbeu Auwm vatsARHA 25, im (SARA) Wfﬂkﬂ Aﬂnbm

mmahm»um

" 10085 SHRI SUKHENDRA SINGH:
SHRI RAJENDRA KUMAR
SHARMA.
Will the Minister of GOMMUNICA-
TIONS be pleased to state:

(a) the details regarding the criteria
followed for selecting sites for the
telephone industries in the backward
areas;

(b) whether any telephone industries
are going to be established in the
country during the Sixth Five Year
Plan; and

(c) if so, the details regarding their
locations?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The main criteria for
the selection of sites for the location
of the proposed telephone equipment
producing units are:—

(1) Availability of trained skilled
and semi-gkilled workers.

(1i) Pacility for transport of raw
materials and finished products from
the factory by railway or road as
well ag for the transport of workers.

(iii) Availability of suitable land
and assured supply of adequate
quantities ot water and power.

(iv) Potential for ancillaries.

(v) Avallability of housing and
other facilities for workers and staff.

(vi) Suitable climate—extremely

hot or cold and dusty climate is to °

be avoided.

(b) There is a proposal to set up,
during the next Five Year Plan period
(1978—83), three new factories, name-
ly, two -switching factories for the
manulacture of telephone switching
equipment and one transmission fac-
tory for the production of long dis-
tance- transmission equipment.

() The question regarding the loca-

tion pf the new units of Indian Tele-.

phptie Industries Limited is under con-
sideration;,

uu :.a-i

" iz0.
Mini steel plants vﬂﬂng below
capacity

.10086. SHRI SUKHENDRA SINGﬁ:
Will the Minister of STEEL AND
MINES be pleased to lay a statement
showing:

(a) the number of mini steel plants
which worked considerably below capa-
city during last three years and the
total idle capacity in these plants dur-
ing the period;

(b) the number of mini steel plants
working in each state; and

(c) what steps Government propose

to take to ensure full capacity utiliza-
tion of these plants?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The in-
formation is being collected and will
be laid on the Table of the House.

(b) No. of units commissioned in
different States is indicated below:—

No. of
Name of the State Commis-
sioned
Units
AndbraPradesh . . . 3
Bihar . . . . . 6
Delhi %
Gujarat . . . . . 3
Haryana . . . B . 12
Himachal Pradesh . . . 1
Kamataka . 9
Kerala . . . t
Madhya Pradesh . . . . 8
Mabharashtra . . ag
Punjab . . . .
Rajasthan .
Tamil Nadu . .
Uttar Pradesh . . . 19
WestBengal . . ., 18
Total ., oy 5
. —
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{(e) Full capacity utilisation by mini
steel plants will depend on various
factors like managerial efficiency, avail-
ability of basic input material like
power and scrap, cost of production,
ete. Government have taken following
steps to improve the viability of these
units:—

(1) Excise duty on production of
ingots/rolled products has been abol-
ished;

(ii) Import Duty on melting Scrap
has been abolished;

(iii) It has been decided to allow
import of 2 lakh tonnes of ferrous
melting scrap;

(iv) Excise duty on certain cate-
gories of heavy melting scrap pro-
cured from the integrated steel plant
has been abolished;

(v) Mini Steel Planis have been
ailowed to diversify into production
of certain grades of alloy steel
Selective mini steel plants may also
be permitted to set up rolling facili-
ties to improve their viability;

(vi) Financial assistance may be
considered on selective basis by the
Anancial institutions;

(vii) imports of Graphite Elec-
trodes have been allowed to meet the
shortages of supply from indigenous
sources.

Research in Nursing

10097. SHRI 8. R. DAMANI: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether he is aware of the
research being carried out under the
“Research in Nursing” Programe con-
ducted with the collaboration of
W. H. O

(b) whether nurses with rural back-
ground and trained in a rural centre
show preference to serve in rural
areas; and

(c) it so, what steps Governmenf is
taking to create training opportuni-
ties for nurses in rural centres instead

MAY 15, 1978
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of their havmg to. xo to urbnn areas
for training? .

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND.
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes.

(b) Though no definite data '3
available on this aspect, the general
impression is that nurses, even though
they come from rural areas, prefer to
work in urban areas.

(c) Rural centres for imparting
training to nurses already exist in the
form of Primary Health Centres/sub-
centres. Nursing students under
training have to go to urban as well as
rural areas as part of their {tralning
programme. However due to shortage
of resideniial accommodation in rural
areas, most of them have to commute
daily to the rural areas.

Sand stone and soap stone mine
workers

10098. SHRI S, S. SOMANI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

{(a) whether Government are aware
that sand stone mines employ a large
number of workers;

(b) whether these labourers are
exploited, sweated and most neglected;

(c) if so, how Government propoase
to protect this class of employees and
do some constructive welfare work by
providing free medical treatment,
drinking water and adult education;
and

(d) when Government propose to
introduce a legislation for sand stone,
soap stones and other mines workers
which are not covered by any welhte
legislationa?

THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS ' (SHRI
LARANG 8AI): (a) As pm' umul
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returns received for 1876, the average
daily employment in sand stone mines
is 77.

(b) to (d). A proposal to set up a
Coemmon Weilfare Fund for all workers
employed in mines other than those
covered by specific funds, is under
examination.

Incentive to Workmen of Bokaro
Steel Ltd.

10099. SHRI A. K. ROY: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether it is a fact that he pro-
mised to give incentive to the work-
men of Bokaro Steel Limited at par
with the Bhilai Steel Plant;

(b) whether the incentive rate in
operation at Bokaro is much less than
that at Bhilai;

(¢) if so, the detailg thereof; and

(d) whether Government propose to
remove this discrimination.

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) No, Sir.

(b) to (d). The information is being
collected and will be laid on the Table
of the House.

Rexion-wise number of E.D. Employees
in Posts and Telegraphs

10100. SHRI VASANT SATK:!E:
SHRI PIUS TIBKEY:

Will the Minister of COMMUNICA-
TIONS. be pleased to state:

(a) the total number of Extra De-
partmerital 'etployees of P&T Depart-
ment, Region-wise as in March 1977
Vis-a-vis mumber of such . employees
on 3ist March, 1978;

(b) whether the organisation/union
of such employeeg have submitted a
memorandum to the Janata Govern-
ment;

(¢) if so, furnish important detail
thereof;

(d) the action taken/proposed to
meet the main demands of these em-
ployees and absorb them in the Depart-
ment on permanent jobs on preferen-
tial basis; and

(e) the details of action taken,
number of workers benefited and de-
mands under consideration of Govern-
ment?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAl): (a) Statement I
showing the number of E.D. employees
circle-wise asg on 31.3-1977 is laid on
the Table of the House. [Placed in
Library. See No. LT-2344/78{, The in-
formation as on 31-3-978 is yet to be
compiled.

(b) The Extra Departmental Ageuts
had submitted a memorandum contain.
ing 24 demands in September, 1977,

(c) to (e). Statement I1 showing the
demands and the position relating there-
to is laid on the Table of the House.
[Placed in Library. See No. LT-2344/
781.

Abolition of tree labour in forest

villages
10101. SHRI K. PRADHANI: - Will
the Minister of PARLIAMENTARY

AFFAIRS AND LABOUR be pleased to
state:

(a) whether Government are aware

»-; that the system of free labour is

prevalent in forest villages in some
States; and

(b) it so, what steps Government
are taking to free these forest villagers
from this system of free labour in view
of the abolition of bonded labour?
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THE MINISTER OF STATE IN THE
MINISTRY OF LABOUR AND PAR-
LIAMENTARY AFFAIRS (SHRL
LARANG SAl): (a) No. Sir. No such
system has come to the notice of the
Ministry of Labour.

(b) Does not arise. State Govern-
menis and Union Territories have been
urged and they are taking steps to
implement the provisions of the
Bonded Labour System (Abolition)
Act, 1976 for identification, release
and rehabilitation of bonded labour.
udidelines have also been given for the
economic rehabilitation of those freed.
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Export of Finished Iron

10106. SHRI G. Y. KRISHNAN:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the finished iron 1s also
being exported under the steel ex-
port programme;

(b) if so, the guantity of finished
iron being exported to each country;
and

(c) the quantum of foreign ex-
change likely to be earned on that
account?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Presumably “finished iron” refers to
pig iron only. Pig Iron is being ex-
ported from India.

(b) A statement showing country-
wise export of Pig Iron during 1977-
78 is attached.

(c) FOB value of the guantity ex-
ported during 1977-78 comes to Rs.
44.13 crores (Provisional).

Statement

anti
Couniry . expoQu ﬂc:iy
(in 'ooo0 Totines)
1. Bangladesh . . . .39‘3

2. China . . . . 21
3. Indonesia . . B a4
4. Irag . . . . 0010
5. Italy. . . . . i1-6
6. Japan . . . . 247° 3

7. Kenya Nogligible
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8. Korea . . . . 15
9. Phillippines . . . 29°6
10. Romania . . . 10
11, Singapore . . . . 5¢4°8
2. Taiwan . . . . 23’5
13. Thailand . . . 20'3
14. US.S.R. . . . 1946
15. Venezuela . . . 20°7
T 6989

Figures rounded upto ncarest hundred.

Decentralisation of Telephones and
Telegraphs Department

10107. SHRI MANORANJAN BHA-
KTA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government have de-
cided to decentralise the working of
the Telephones and Telegraphs De-
partment in order to improve its
working in the country;

(b) if so, the main featureg of the
new set up envisaged; and

(c) the present progress on it?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (c). The
telecommunication services in  the
country are being run by ind dent
field units under the control of P & T
Board. Decentralisation by way of
delegation of more powers to the fleld
unitg ig a continuing process Propo-
sals to delegate higher administartive
and financial powers to the fleld
units are under consideration. These
would enablé the fleld unitg to take
indepéendent decisions to a greater ex-

tent, |

Discussiong held with Syrian President

10108. SHR] SUKHDEV FPRASAD
VERMA: Will the Minister of EX-
TERNAL AFFAIRS be pleased to
ltlte: .

(a) what has been the outcome of
talks with the visiting Syrian Presi-
dent;

(b) whether the relation between
Israel and Syria were also discussed;
and

(c) if 89, the facts thereof and Gov-
ernment’s reaction thereto?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) to (¢). The ex-
change of views between the Presi-
dent of the Syrian Arab Republic and
our Prime Minister covered bilateral
relations and international problems
and proved to be extremely fruitful.
Indo-Syrian agreement on trade was
signed during Syrian President’s visit.
India has agreed to provide profes-
sional and technical personnel and
implement plans far the development
of trade and cooperation in the fields
of phosphate mining, railways tex-
tile industries, construction of Indus-
trial estates, housing complexes, and
industria] joint ventures.

In their discussions on West Asia,
both sides underlineq that a just and

‘ durable peace could be achieved only

on the basis of Israel’'s withdrawal
from Arab territories occupied since
1867 and the restoration of the inalien.
able rightg of the Palestinian - Arab
people.
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Ensured delivery of Articles posted in
Q.M.S, letter boxey

10113. SHRI SURAJ BHAN: Wwill
the Minister of COMMUNICATIONS
be pleased to state:

(a) how accelerateq delivery of
articles posted in Q.M.S. letter boxes
is ensured ag publicised by the De-
partment, and whether such letters
are handled separately or given spe-
cial treatment in transit and office of
delivery in contrast to those not posted
under this system;

(b) if not, how quick transmission
is ensured; if so, why thig distinction
when no extrg charge is being made
and why the other articles on which
same tariff is paid are being subjec-
ted to delay;

(c) whether there is any difference
in the transit time of letters posted in
Q.M.S. letter boxeg and other than
those meant for them:; and

(d) it not, why this innovation in
the service and expenditure to - the
public exchequer increasing the loss to
Postal Branch which is already in
the red?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). Under
the Q.M.S. scheme letters bearing the
Pin Code numbers and posted in gepa-
rate lettery boxes meant for other
Q.M.S. centres in the country includ-
ing State capitals are segregated and
given special treatment during gort-
ing and despatch. The non-Q.M.S,
articles are not being subjected to any
delay on account of Q.M.S. working.

(c) and (d). During transit the
modes of transmission of Q.M.S. and
non-Q.M.S., articles are the same. The
Q.M.S. scheme wag introduced mainly
with a view to popularising the pin
code system which would facilitate
the sorting of mail in our multi-lin~
gual country. The scheme is working

satisfactorily at a nominal extra cost.

MAY 15, 1078,
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Total expenditure on the Q.M.S.

10114. SHRI SURAJ BHAN: will
the Minister of COMMUNICATIONS
be pleased to gtate: ’

(a) the total expenditure incurred
by the Postal Departitent on the in-
troduction of Q.M.S, Service separate-
ly plantation of letter boxes person-
nel engaged in their clearance and
supervision, Mail Motor Services,
handling of articles in sorting offices
if special treatment ig given to them;

(b) the monthly expenditure ln.cur-
red by the Department in the mainte-
nance of the service; and

(¢) expenditure initially incurred
by the Department on publicity and
containing expenditure in thig regard
thereafter?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI: (a) to (c¢). No
separate account is maintained for the
expenditure incurred on the Q.M.S. as
it ig part of the overall postal opera-
tions.

Submission of Report by Committee
on workers’ participation in Manage-
ment

10115. SHRI K. RAMAMURTHY:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Committee on
Workers' Participation in Management

and equity has submitied its Report;

(b) it so, the recommendationg of
the committee; and

(c) if not, the reasons for delay in
submission of the report?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Not yet, Sir. L
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(¢) The nature of the subject of
workers' participation has necessitated
discussions in depth. The Committee
-js likely to finalise its report at its
next meeting.

Supply of Methyl Violet in leu of
Crywtal Violet

10116. SHRI K. RAMAMURTHY:
will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether manufactures and re-
packers are supplying methyl violet
in the name of crystal violet;

(b) whether methyl violet has no
effect for which it is used and this
has been established by the Drug
Laboratory, Baroda after testing the
laboratory has submitted itg report
over this Drug to the Drug Control-
ler of Indig in January, 1978;

(c) if so, whether Government have
received any communication from the
Drug Controller of India over the re-
port of Drug Laboratory, Baroda, and
the action taken to ban the supply of
methyl violet insteaq of crystal vio-
let which is an adulterated one; and

(d) whether Government propose to
take action against such manu-
facturers?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) As
control over manufacture of drugs is
exercised under the Drugs and Cos-
metics Act and Rules by the State
Drugs Control authorities, the infor-
muation required is being collected
from them, However, a representation
has been received from an indigenous
manufacturer of Crystal Violet that
Methyl Violet i being marketed by
some fArms, after repacking, under
the labsl of Crystal Violet.

. Ab). and (c). Methyl Violet has
antiseptic properties but Crystal Vio-
let is preferred to Methyl Violet for
medicinal use. The Drugs Labora-
tory, Baroda has submitted to the
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Drugg Controller, India & paper entit-
led “A Microbiological Assay Method
for medicinal Gentian Violet (Crystal
Violet). This paper doeg not estab-
lish that Methyl Violet has no anti-
septic properties but indicates the su-
periority of Crystal Violet ag an anti-
septic against a particular strain of
bacteria. The paper jg under exami-
nation of the Drugs Controller, India.

(d) The State Drugs Control autho-
rities have been requested to en-
sure that Crystal Violet, if any,
manufactured/repacked in their States
conform to the standardg prescribed
in the Indian Pharmacopoeia. Action
can be taken by them under the provi-
sions of the Drugs and Cosmetics Act
and Rules against manufacturers,
it any, for manufacture of drugs of
not of standard quality, adulterated
drugs and misbranded drugs.

Lock-out in Permier Automobiles Ltd.

10117. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether lock-out and strike
are going on in the Premier Automo-
biles Ltd., since January, 1978;

(b) if so, the reasons therefor and
whether the facts of the case vis-a-vis
the Union and the Industry, have been
ascertained;

{c) what efforty have been made
by Government to bring about a solu-
tion to this stalemate with the assis-
tance of the State Government; and

(d) what action Government pro-
poseg to take against the persong who
are fostering violence and illegal stri-
keg and industrial unrest in the N.B.
region of Bombay Industrial complex?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR1 RAVINDRA VARMA): (a) to
(c). The matter falls. essentially in
the State sphere. According to avail-
able information, the management of
M/s. Premier Automobiles Ltd., had
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declared a lock-out in their Dombi-
vali Plang from January 17, 1978, and
suspended work at their Wadala and
Kurla. Plants from that date. The
Jock-out in the Dombivali Plant is re-
ported to have been lifted from April
26, 1978 following & settlement bet-
ween the parties, and work resumed
at the Wadala and Kurla Plants also
from: April 29, 1978,

(d) The matier has been brought to
the attention of the State Government
for appropriate action in this regard.

h"-eddemndaoll’&’rdmrtmont

10118. SHRI C. R. MAHATA: will
the Minister of COMMUNICATIONS
‘be pleased to state:-

(a) whether it is a fact that during
1977-78 grants in respect of the P&T
amounting to croreg of rupees lapsed
in the P & T and the last minute
efforts were made to spend huge
amounts by blocking the money in
purchase and stores of cement and

other construction material;

(b) it so, whether any enquiry has
been made in this regard; and

(c) whether the lapse of huge funds
was mainly attributable to non-filling
of the posts of senior architects in the
P & T and not augmenting their
strength as planned, ang if the posts
of senior architects were considered
surplus, the reasons for making pro-
visiong therefor in the budget estima-
tes?

“ THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (c). By and
large there has been no lapse of funds
in regard:#6 building works, Some
funds in ‘the P & T Capital Works
programme were surrendered mainly
due to slippages in procurement, most-
1y, through import of telecommuni-
cationg wquipment.
P

i93
All the sanctioned posts of Senior -

Architects had been filled throughout

the year. : R

Corruption in Indian Council of Medl-
cal research

10119. SHRI K. A. RAJAN. win
the Minister of HEALTH AND FAMI-
LY WELFARE be pleased to state:

(a) whether he has received a me-
morandum sometimes in July, 1977
signed by some Membery of Parlia-
ment belonging te-wvarious political
parties regarding corruption prevail-
ing in the Indian Council of Medical
Research; and

(b) if s0. the details and action
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,

(b) The matter is being enquired
into.

e % ‘A’ fydta wr e W
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Kashmir

10121. SHRI VAYALAR RAVI,
SHRI N SREEKANTAN
NAIR:

Will the Minister of EXTERNAL
AFFAIRS be pleased to gtate:

(a) whether it iz a fact that he
offered to discusg the Kashmir issue
with Pakistan; and

(b) if so, the reasons for guch an
offer as no such issue exists?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). No, Sir.
However, during the discussiong held
in Islamabad in course of mv recent
visit, the Pakistan Delegation made a
mention of Kashmir in the text of
the implementation of the Simla
Agreement. We assured them that
India gtands by thig Agreement,

Government of India’s position on
Kashmir is well-known that the State
of Jummu and Kashmir ig constitu-
tionally and legally an integral part
of India. )
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2nd Steel Plant in Orissa

10125. SHRI PADMACHARAN SA-
MANTASINHERA: Will the Minister
of STEEL AND MINES be pleased to
state:

(a) whether there is any proposal
to start a second steel plant in Orissa;

(b) if so, where and what is expert
committee’s report and when it is
starting;

(c) the total quantity of iron ore
available in Orissa; and

{d) the arhount provided for this
and how much amount hag been
spent up-to-date on survey?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a),
(b) and (d). There is no proposal at
uresent under consideration of the

MAY 15, 1078
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Government to set yp a second gteel
plant in Orissa.

(¢) The total iron ore reserves in
Orissa at p are estimated to be
of the order of about 2800 Million
Tonnes.

Decisions at the menting of represen-
tatives of Steel Plants in November,-
1977

10126. SHRI BHAGAT RAM: Wwill
the Minister of STEEL AND MINES

be pleasedq to state.

(a) the decisions taken in the meet-
ing held under his presidentship of
representatives from all the Steel
Plants in November, 1077;

(b) the decisions which have been
implemented; and

{(c) the reaction of Government
about observing by C.IT,U, and other
Unions, the 12th April, 1878 as ‘Sec-
ret Ballot Day’ to recognise the
Unions?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
anq (b). Presumbaly the reference is
to the plenary meeting held on 30th
November, 1977 of the member of six
Study Groups appointed in April,
1977, to study various aspects of th»
working of the steel industry. Tl
reports of the Study Groups were for-
mally adopted at this meeting It
wag also agreed that union recognition
at the plant level should be accorded

- through secret ballot. It had, how-

ever, been pointed gut that this mat-
ter would have to be processed fur-
ther with the Mindstry of Labour.

(¢) Government intends to bring
forward shortly, new legislation cover-
ing all relevant aspects of indus-
trial relationy including the question
of identification of a bargaining agent
in an establishment/industry. . The
provisions of the proposed legisiation
xi)l'l equally apply to the steel indts-
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" Amsam ocoul for Steel Uniis

10127. SHRI A. K. ROY: Will he
Minister of STEEL AND MINES be
pleased to state:

(m) whether the attention of the
Ministry is drawn to the news item
published in “The Hindustan Times”
dated the 20th April, 78 under th:
caption “Assam Coal Usable in Steel
Units™;

(b) if so, the reaction thereon;

(c) whether the Assam coking coal
cah give coke with one third ash con-
tent and at half the cost compared
with the Australian coal which Gov-
ernment intends to import; and

(d) if go, the reason for import?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHR] KARIA MUNDA): (a)
Yes, Sir,

(b) Hand-picked Assam coal with
maximum ash content of about 4 per
cent hag been tested in blend with
other typeg of coking coal ang has
been found suitable as blendable coal
upto 10 per cent only in the coal blend
due to its high sulphur content.
Though the ggh content of Assam: coal,
after beneficiation, is expected tg be
low, the sulphur content is exces-
sively high being about 3-5 per cent
as compared to 0.6—0.7 per cent in
other Indian coals in general, making
blending necessary. The mined As-
sam coal contains 17 per cent ash
content. It is understood that Coal
India Ltd., is planning to install a
washery to produce washed coal of
ash content 5 per cent in sufficient
quantity. If the washery is installed,
ang logistically it is advantageous, it
may ba possible to use the beneficia-
ted Assam coal in steel plants to the
extent of gbout 10 per cent of the total
requirements,

(c) Tt s still premature to  say
whether the import of Coking Coal
Wil be from Australia or some other
country.. A comparison between the

cost of washed Assam coal and
that of imported coking coal will not
be correct as Assam coal jg essen-
tially blendable coal of high sulphur
content, whereas the coking coal pro-
posed to be importeq would be either
prime or medium coking coal with
low sulphur content.

(d) The reasons for import of low
ash coking coal are as follows:—

1. Import of low ash coal would
help to arrest the trend of deterio-
ration in quality of indigenoug sup-

plies which have been causing
serious technological problems at
the steel plants.

2. Blending of low ash imported
coal would resuly in significant
gains in production at the steel
plants.

3. It will help in conserving the
limited reserves of coking coal in
the country. In view of the easy
foreign exchange position, thig is
the time to import the coal.

4. Due to the present recession
in the worlg steel industry advan-
tage may accrue to the country in
price of imported coal.
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Publication of Asia World

10131. SHRI SUKHDEV PRASAD
VERMA: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state;

(a) whether Government’s attention
has been drawn by Sultanate of
Oman, Government of Oman through
the Indian Consulate there in con-
nection with publication of certain
picture/photographs in an Indian Ma-
gazine “ASIA WORLD?” in its first in-
augural number of January/February
1978;

(b) if so, the factg thereof; and

£¢) whether Government of India is

aware, that “ASIA WORLD” has put
up: a challenge to -various American
and European magazines in fhe mat-
ter of circulation etc.; and )

(d) it so, how does it propose to
back up ang support this Indian Ma-
gazine and to take up the issue of
reposted objectionable photography
with the Government of Oman?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) No, Sir. Govt.
are not aware of any communication
in thig regard from our mission ip the
Sultanate of Oman.

(b) Doeg not arise.

{c¢) Publication of journals in India
is a free enterprise and the question
of circulation, which is based on many
factors in thig competitive world, is
not for Government to offer any com-
ments on.

(d) It is not Government’y policy
1o back up or gupport any Indian jour.
mnal,

MAY 15, 1978
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Coup in Afghanistan

10132. SHRI AMARSINH V. RA-
THAVAR: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) what is the reaction of _ the
Government of India for the recent
coup ip Afghanistan and killing of
President Daud and gome of his rela-
tives;

(b) whether there will be any de-
viation of our relation with Afghanis-
tan;

(c) whether Government hag given
recognition to the new regime;

(d) if so, the details thereof;rand

{e). whether there is any damage
to life and property to Indian Embas-
sy and family members of Indians
living there ang if so, the details
thereof?

THE MINISTER OF EXTERJAL
AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): (a) and (b). The
developments in Afghanistan are an
internal matter of that country. It is
-our hope fo maintain our traditionally
close and friendly relations with
Afghanistan.

(¢) and (d). The Government ac-
corded recognition to the new govern-
ment on 1 May; 1978.

(e) According 10 the information
available with the Government so far,
there has been ng damage ‘to the
Indian Embassy ang to Indians living
in Afghanistan.

Resolution of Inter-Parliamentary
Council Re: Humapn Rights

10133. SHRI HARI VISHNU KAM-
ATH: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that the
Inter-Parliamentary Council, at its Ses-
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'sdophd a resolution on ‘Violations ot
the Human Rights of Parliament~
arlansy’;

(h) whether Government have re-
ceived a copy of the said resolution;

(c) whether it will be laid on the
“Table; eand

(d) Government's reaction to the re-
solution?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARIL
VAJPAYEE): (a) to (d). Government
have received information that the
Inter-Parlismentary Council at its ses-
‘sion held in Sofia adopted a resolution
on violation of the human rightg of
Parli tari Go have
-Seen & copy of that resolution which, it
understands, ig also available in the
Library of the Parliament.

The Inter-Parliamentary Council is
a non-governmental organization con-
sisting of Membersg of Parliaments
Trom different countries and belonging
to different parties. It various .deci-
slons/resolutiong generally call upon
Memberg of Parliaments to take some
action on various matters. The ques-
tion of reaction by the Government to
such resolutions/decisions, therefore,
does not arise.

C.G.H.S. Specialiste

10134. SHRI YASHWANT BOROLE:
Will the Minister of HEALTH AND
TAMILY WELFARE be pleased to
state:

(a) whether CGHS specialists have
submitied many a memoranda dur-
ing the last few years fo demand the
parity between teaching and non-
teaching cadres angd varioug other de-
ﬂ:ands keeping in view the other ser-
vices;

(b) wheéther no decision has been
taken on thely demands:

(¢) if g0, the reasong therefor: and

(@) when a decision is likely to be

taken. is ‘the matter so that the dis-
content does not simmer further?

THE MINISTER OF STATH IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (S8HRI JAGDAMBI
PRASAD YADAV): (a) Yes.

(b), (c) and (d). Various points rais-
ed in the memoranda submitted by
Specialists Officers relate to holding
of DP.C. for Specialists’ Grade 1
posts, inter-se  seniority, bifurcation
of teaching and non-teaching posts,
creation of posts of consultants, issue
of seniority-cum-civil lists filling up of
Specialist Grade I posts from emongst
Specialists’ Grade II officers, pension
and gratuity, representation in Policy
Planning Forfune, foreign assignment.
Telephone facilities and Secretarial
facilities conveyunce allowance, faci-
lities, for attending conferences, leave
vacancy officiating pay, deputation al-
lowance. Action taken by this Depart-
ment on the various points raised in
the memoranda is as follows:—

Holding of D.P.C.: The DPC to select
candidateg for appointment to Specia-
lists Grade I posts and Supertime
Grade I1 posts has already been held.
Ity recommendations are being proces-
sed,

Creation of posts of Consultants:
Wherever considered necessary in the
interegt of efficient and smooth run-
ning of the institutions, posts of con-
sultants are being created. In pur-
suance of this, two posts of Consul-
tant; one each in the Department of
Rehgbllitation end Plastic Surgey in
the Safdarjang Hospitsl, New Delhi
have been created.

Seniority-cum-civil List: Seniority
list-cum-civil list of Specialists Grade
Officers has been published and cir-
culated.

Pension snd Grataity: The question
of grant of some added years of service
to officers who entered service late has
already been considereq In consulta-
tion with the Department of Personnel
and A.R, and necessary amendments
to CHS Rules have already been is-
sued. This decision will provide for
addition of upto five years of benefit
to CHS officerg while retiring.



Representation in  Policy Plasning
Fowume: The varicus ' teehinical botlies
sueh 'as Dte. Genheéral of Health Sexvi-
ces M.C.IL and LCM.R.. are always
consulted before arriving at final de-
cisions by the Government.

Foreign assignment: The feasibility
of Ilifting/modifying the exising ban
on foreign assignment of CHS officers
is being examined.

Telephone facilities and Secretariat
angd other faciliies: Such proposals are
required to be examined by the Insti-
tutiong concerned first and are examin-
ed on merits in the Ministry.

Convenyance Allowance: This is al-
ready being alloweg to CHS Officers of
various grades as admissible under
the Rules. In respect of Hospital
Specialists, this matter is being re-
examined,

Facilities for attending Conf
This is usually allowed as and when it
ig establishey that such participation is
in the interest of public service.

Leave vacancy, officiating pay and
Deputation Allowannce: It has already
been decided to create leave reservc
and deputation reserve in the CHS and
its details are being worked outl.
The question of leave vacancy and
officiating pay will thus be solved auto-
matically. As for deputation of CHS
Officers in the participating units of
CHS, no deputation allowannce is ad-
missible. However, they are allowed
deputation allowance while on depula-
tion with other Departments or ox-
cadre posts,

As regards other poiats raised in
the memoranda submitted by the CHS
Officers it may be stated that a wortk-
ing group in the Ministry has been
constituted to study these points in
detail so that the Central Health Ser-
vice could be re-structureq suitably.
The working group has studied all
aspects and have submitte@ certain
proposals ‘to amend the existing CHS
Rules,

The recommendations of the Work-
ing Group are proposeq to be given
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effect to by amending the C.H.S. Ruies
in consultation wih the U.P.S.C, Re-
partment of Personnel and A.R.. lmﬂ
Ministry of Law, . X

12 hrs,

SHRI SAUGATA ROY (Barrack-
pore): Mr, Speaker, Sir, undér Direc-
tion 115 1 had given a notice. The
matter related to the Prime Miunister's
reply to the points raised by me on
the No Confidence Motion with regard
to the technical halt by Prime Minis-
ter’s plate at - Teheran when Kanti
Desai got down,

MR, SPEAKER: To raise a matter
under Direction 115 the consent of the
Speaker is necessory. I am sending
it to the concerned Minister, Only
after the comments of the concerned
Minister are received the matter will
be taken up.

SHRI SAUGATA ROY: ] gave the
notice three days; back. This is &
serious matter.

MR. SPEAKER: It was received by
the office at 1) A.M. on 15th May. So,
I have not given permission to you. |
am sending it to the concerned Minister
for comments,

SHRI JYOTIRMOY B?SU (Diamond
Harbour): Slr before lhe Question
Hour you gave me an assurance that
you will allow me to move the motion
in respect of the Tobacco Board
(Amendmeni) Bill. May I read out
the motion:

“Under appropriate rule of proce-
dure of Lok Sabha I hereby give
notice of following motion which I
may kindly be permitted to move on
the 15th May, 1978:

‘“Whereas the Tobi;cco Board
(Amendment) Bill, 1978 was intro-
duceq in the House by the Govern-
ment inter alic to empower the
Tobacco Board to set up auction
platforms of its own or to function
as an auctioneer at such platforms
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for lecuﬂnl fair and . remuneru-
tive prices to the .growers and to
provide efficient auction facilities,
and that the Bill was listed in the
List of Business of the House
consecutively for several days for
connsideration and passing; but
surprisingly it has now been re-
moved from the List of Business,
the House ig of the view that the
Bil} be considered and passed dqur-
ing the current session either by
extending the session or by adopt-
ing appropriate procedure to pass
it without discussion today.”

MR. SPEAKER: You have raised the
mofion under Rule 184. It is called
‘No-Day-Yet-Nameg Motion’. TUnlesg
the House unanimously agrees, 1 do
not have any power.

SHRI JYOTIRMOY BOSU: I seek
the pleasure of the House,

MR. SPEAKER: I doubt whether che
House accepts it unanimously. Are
you prepared to accept it, Mr. Minis-
ter?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) No. Sir.

MR. SPEAKER: He hag not agreed.
(Interruptions)

DR, SUBRAMANIAM SWAMY
(Bombay North East): Sir, I want to
draw your attention to a very serious
matter. The House must take note of
it. The Investigating Officer's son has
dieq thig morning. How can you be
oblivious? You have to take notice.
This House must take notice, This is
a very serious matter. Therefore, the
House must take notice of this.

(Interruptions) **
MR.  SPEAKER: I have not given

permigsion to anybody. You have not
laken my permission,

(Interruptions)
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SHR)] JYOTIRMOY BOSU: Sir, I
want to take only one minute.

MR. SPEAKER: I am calling Mr.
Unnikrishnan whose name is under
item No, 1A, .

SHRI K. P, UNNIKRISHNAN (Bada-
gara) rose.

SHRI JYOTIRMOY BOSU: I want
to say about the boy killed. ...
(Interruptions) **

SHRI KANWAR LAL GUPTA (Delhj
Sadar): 1 do not want to defy your
order. 1 want only one minute to
speak with your permission.

(Interruptions)

DR, SUBRAMANIAM SWAMY: How
can this House continue? Let the
Minister come and give a statement,

(Interruptions)

SHR] DINEN BHATTACHARYA
(Serampore): A boy had been killed. ...

(Interruptions) **

SHRI GAURI SHANKAR RAI (Gha-
zipur): Sir, on a point of order.

MR, SPEAKER: What is the rule
that you are guoting?

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Sir, I have a point of order.
I want to raise it under Rule 350, I
will read out the rule.

“350. When a member . rise to
speak, his name will be called by
the Speaker. If more members than
one rise at the same time, the mem-«
ber whose name is 50 called shall he
entitled to speak.™

**Not recorded.
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MR. SPEAKER: I have not called
anybody else. I have called only Mr.
Unnikrishnan.

PROP. P, G. MAVALANKAR: 1his
rule is applicable only because of the
conditions that you are now having.
Moye than one Member have been ris-
ing and most of them want to speak,
Kindly allow one of us.

MR. SPEAKER: The rule is clear.
Nobody can speak without the consent
of the Speaker. I have not given my

consent,
(Interruptions) **

SHRI GAURI SHANKAR RAI: On
a point of order, under rule 376, The
rule says that a point of order may
be raised in relation to the business
before the House at the moment, The
whole House wants to discuss this
matter one by one, can you not listen?
The Houge will not sit atter today.

MR, SPEAKER: That is not a point
of order there is no point of prder in
this....

(Interruptions) **

MR. SPEAKFER: Don't record any-
thing. The hon. Prime Minister,

THE PRIME MINISTER (SHRI
MORARJI DESAI): As the Home Min-
ister is in hospital, I made enquiries in
the matter as goon gs I learnt about this
incident, This morning I had a talk
with the IGP and I told him that he
must go into it vigorously and finrd cut
the jeep, he says he hae traced the
jeep, the personsg responsible will be
traced soon, perhaps by this evening
and proper investigations will be made
and proper action taken....

€Interruptions)** -

MR, SPEAKER: Don't record, Noth-
ing more can be said at this stage.

BHRI KANWAR LAL GUPTA:
Under rule 389 I rise on a point of
order. The matier hag been raised
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ang it had been clarified by the Prime

Minister because it is a serious .natter.
We suspect foul play in the accident.

MR, SPEAKER: Rule 389 is about
residuary powers,

. SHRI KANWAR LAL GUPTA: Per-
mit me to formulate my point. The
Prime Minister hag made a statement.
The whole world suspects that it is
foul play .....

MR. SPEAKER: I do not allow you.
Don'{ record,

SHRI MORARJI DESAI: No purpose
will be served by discussing the matter
now, I have already taken it up. I
have also talked with the officer con-
cerned, the officer who had unfortu-
nately lost hig son in this tragic men-
ner. This ig being looked into very
carefully and facts are being found
out.

(Interruptions) *~

MR. SPEAKER Don't record.

12.15 hrs,

QUESTION OF PRIVILEGE
AGAINST MINISTER OF EXTERNAL
AFFAIRS RE, ALLEGED MISLEAD-
ING STATEMENT ABOUT PAY-
MENT OF 11 MILLION DOLLARS

THROUGH A SWISS BANK ‘

MR. SPEAKER: Order, Order. Mr.
Unnikrishnan’s and Mr. Vayalar Ravi's
Privilege motions,

(Interruptions)

MR, SPEAKER: Before that, Mr, Un-
nikrishnan, you had given notice of
certain names. Under the Ruies, you
are required to give notice mot anly to
me but to the Minister goncernsg and
also tell me the substance of yowr
allegation against the Officer so - tha!
before 1 decide....You have not dont
that. . :

ssNot recorded.
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SHRI K. P, UNNIKRISHNAN (Bada-
gara): Without mentioning those
names, it is impossible for me even to
explain my notice. The Minister has
seen the notice. I was informeg by
your Table Office Assistant, whoever
he' is, that he has objected only to one
name,

‘MR. SPEAKER: It ig not upto him_
The ruling given here is, you can
casuaﬂy mention the names and that
dd’es 16t come. If you make any alle-
ggpox} of a character....

SHRI K. P. UNNIKRISHNAN: No,
No, 1 have given you all the -docu-
ments and I have explaineq fo vou not
onte, but for the last one monih con-
tisuously.

‘MR. SPEAKER: You are not con-
cetned with the names.

(Interruptions)

SHRI K. P. TUNNIKRISHNAN: 1
de not want to mention anything be-
vond what I have told you and in
deference to the wishes expressed by
the Mxmster of External Afairs, I
shall not mention a y name, which he
has, sald s that a forelgner

MR, SPEAKER: There are two
questions arising. I am taking one by
one.

SHR1 K. P, UNNIKRISHNAN: First
of all ig my motion against Shri Vaj-
payee,

i

MR. SPEAKER: It is not that. I
have put if to this House for ihis rea-
seri”that thére ‘are contradictory "deci-
sions of the~Chair in this case as fo
the scope of Rule 222. Many decisions
have taken the view that I can consulf
befere giving the consent or refusing
to give the consent. Some decisions
have taken the view that once I put
it to this House thereafter I have
nothlng to do. I merely wanted to
know about the scope of Rule 222 and
I would 1like to be asmsted _bv the
Law Minister on the scope of Riie 9922.

(Interruptions)
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SHRI GAURI SHANKAR RAIL
(Ghazipur): Let the matter be the pro-
perty of the House. (Interruptions).

SHRI K, P. UNNIKRISHNAN: 1 am
or a point of order. When youa have
told me, this is not thé time for you
to call him, may I submit? (Interrup~-
tions) On the question of admissibility
of my notice, 1 quoted seventeen exam-
ples before you where it has been dis-
cussed in this House before. This s
not the time for you to have a general
discussion. ...

MR, SPEAKER: I have told you
plainly that the first question that I
will consider is about the scope of Rule
222 because, as I have told you there
are contradictory rulings in this matter,
I have told you specifically that the last
ruling given by the Deputy Speaker
was against the earlier line of ruhngs
Therefore, I am prepared to hear yl?l_l
and the Law Minister as regards the
scope of rule 222. After that, I will
certainly allow you to go to the next.

SHRI K, P. UNNIKRISHNAN: You
said, my notice will be taker up. This
is not the time for you to brins up an-
other procedural question.

MR. SPEAKER: No no, That is
part of the question.

SHR] K. P, UNNIKRISHNAN: You
called, me in order first. You cannot
call someone else, ’

MR, SPEAKER: I am prepaved to
hear you.

SHRI K. P, UNNIKRISHNAN: Re-
peatedly you have gone on record as
calling me.

MR. SPEAKER: I am prepared to
kear you first on rule 222. Then I will
gc to the substance of the matter.

SHRI B. SHANKARANAND (Chik-
kodi): The Law Minister camiiot be the
competent authority to interpret the
rules,
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MR. SPEAKER: Not interpret, but
assist,

SHR] B. SHANKARANAND: We
cannot go by his advice.

MR. SPEAKER: I am not going by
his gdvice. I am only asking for as-
sistance.

SHRI K. P, UNNIKRISHNAN: In his
intervention ag and when he is celled.
he cap certainly discuss this queslion.
He can certainly assist the House and
assist you ag ang when he iz called.
After you have called me, you have to
stick to that and call me first. Let me
mske my submission,

SHRI K. LAKKAPPA (Tumkur):
The Law Minister is no authcrity on
the subject, You have to take the opi-
nion of he House. Many mempers can
give advice,

MR. SPEAKER:
seek advice,

It is my right to
(Interruptions)

MR, SPEAKER: I am only hearing
Mr, Unnikrishnan, Mr, Ravi and the
I aws Minister on this point.

SHRI VASANT SATHE (Akola): I
a'so want fo make a submission on
rrle 222. You will have tn histen to
othergs also before you decide. You
c:nnot say, I will hear the Law Minis-
ter and Mr. Unnikrishnan and decide
it,

SHRI K. GOPAL (Karur): He is only
a member here. When you ask hin to
interpret the rules of procedure,
every one of ug can interpret it.

MR. SPEAKER: Tt is well laid dewn

{hat in thig matter, it is for the Spea-.

key to select the speakers, You can-
not dictate to me who are the spea-
kers,

SHRI VAYALAR RAVI: (Chirayn-
¥11): Will you allow me to speak on it?

MR. SPEAKER: T am o2 mile 222
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SHRI K. P. UNNIKRISHNAN: 1t is
together, I have given a notice,

SHRI SHYAMNANDAN MISHRA
(Begusarai): I am arising ca 2 point
of order. You were pleasad tr say
trat you would like to he assisted ty
the hon. Law Minister in :nterpreting
the scope of rule 222, May I submit
tg you with all humility that there
cannot be attributeq to the Law Minis-
ter any specia] competence in this
matter? The rules are the creatures of
this House ang everyone of us is as
competent to interpret them as the
hon, Law Minister is. Moreover, it is
very strange that the Chair should
ask—when the Chair is expeeled to
administer the rules—the Law Minis-
ter to assist him in finding out what
are the powers available to the Chair.
1 think it is not being fair to the
Chair itself in asking the agsistance of
the Law Minister.

SHRI VASANT SATHE: 1 rise on a
point of order under rule 376: “A
point of order shall relate’ —my point
oi order relates—“to the interpretation
or enforcement of these rules”. I am
on the point of interpretation of rule
222, -

MR. SPEAKER: I am on that.

SHRI VASANT SATHE: Sup-rule
(4) of rule 376 says:

“No debate shall be allowed on a
pomt of order but the Speaker may.

it he thinkg fit, hear members before
g1v1ng his decision.”

So, If you decide to hear Members,
not the Law Minister..

MR, SPEAKER: No, I am not confin-
ing to the Law Minister alone.

SHRI VASANT SATHE: So_you
hear the Members.

MR. SPEAKER: Not all the Mem-
bers,
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SHRI VASANT SATHE: But when
we have a point to make, and I had
even before raised this mattec under
Rule 222—] am on record—if you are
going to give a fresh look on Rule 222.
1 beg to submit that I would aiso give
my views and my views also should be
teken into consideration,

SHRI VAYALAR RAVI: Sir, Rule

222 is very clear. Rule 222 reads as
follows: '

“A Member may, with the consent
of the Speaker raise a question in-
volving a breach of privilese either
of a Member or of the House or of a
Committee thereof.”

So far ag Rule 222 is concerned, if is
completely, purely and solely for the
Speaker to allow any Member to raise.
Mr. Sathe’s point comeg only in the
debate on a point of order. There is
no point of order. No Member raised
any point of order when you called Mr,
Unnikrishnan. No Member of the
Ruling Party or thig side raised a point
of order under Rule 222. There is mo
poing of order before the House under
Rule 222.

MR. SPEAKER: There is no point of
order in yourg also,

x

SHRI VAYALAR RAVI: All the
Speaker said is: “Item 1A. Mr, Unni-
krishnan will be speaking.” So far,
ag he calleq Mr. Unnikrishnan on item
No. 1A and there is no point of order
raised before the House, it is comple-
tely within the purview of Mr. Unni-
krishnan to speak as you ~alled him to
sneak under Rule 222,

MR. SPEAKER: Kindly assist me
under Rule 222.

SHRI K. P. UNNIKRISHNAN: I
will, in the course of my...

SHRI C. M. STEPHEN (Idukki):
What is-the assistance you want under
Rule 2227

"MR. SPEAKER: I will clarify.
There are two conflicting lines of
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decision given by the Speakers here.
One is, the Speaker has a right to
hear before giving consent or not.
He has a right to hear, after hearing
he can decide. Secondly, once you
allow the House to debate on that
matter, thereafter the Speaker’s con-
sent is irrelevant. The line of rulings
earlier takepn is that the Speaker has
heard, thereafter either he consented
or refused to consent. But lately one
or two decisions were taken. Once
you allow them to raise, thereafter
the Speaker’s consent becomeg irrele-
vant. That is the view taken, that
is one decision, and in fact, Mr, Ravi
was responsible for the latter ruling
to some extent, though, of course,
today he js taking a different line.
The earlier ruling ig that Rule 222
does not preclude the Speaker from
hearing before consenting or refusing
to consent. That is all that is there.

SHRI C. M. STEPHEN: The ques-
tion of interpretation of the rules in
the air is not contemplated. The
gquestion of interpretation under a
point of order can arise only after
the business comeg before the House.
The business has got to come before
the House. The business now mooted
by Mr. Unnikrishnan is the question
of a privilege motion. It either comes
or it does not come. It comes only
if you permit. If it does not come,
no question of interpretation of Rule
222 ariseg at all because in 3 vacuum
it cannot be decided at- all.

Now, the first question before you
put a question to the Law Minister.
I would put to you is: What is the
business before the House? If there
is a business before the House, then
the application of the rules will arise.
The business of the House, if it arises,
then if there are points of order aris-
ing out of that, then opinion can be
collected from the Members of the
House.

Regarding the admissibility under
Rule 222, you have got two courses:
Either you can yourself decide it ard
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[Shri C. M. Stephen}]

admit it under Rule 222, or you can
consult the opinion either in the
Chamber or here, as you choose, but
there is no question of consulting the
opinion of any particular individual.
Once you geek to consult the House,
you can consult only the House, not
any Members. You can consult either
a person ip the Chamber or you can
consult the House. Once you decide
that you must consult the House be-
fore permission is given, then that
becomes the property of the House.
Discussions will have to be allowed in
a proper manner. My submission is
that under rule 222, this question does
not arise at all, unless you make up
your ming to admit the motion Mr.
Unnikrishnan has given notice of.
That has to be admitted. Once it is
(Interruptions) admitted, the scope of
rule 222 does not arise at all. My
objection is, you cannot canvass an
.opinion of the Members in the air.
You cannot decide a point of order,

except in relation to a subject before.

the House. Therefore, the moment
you say ‘I want the opinion of the
Members of the House’, it is pre-
§upposed that you admitted it....

MR. SPEAKER: Npo, no. I have to
make it clear that 1 have not admit-
tfed it. I am only on the question.

SHRI K. P. UNNIKRISHNAN: The
position is very clear on the question
of admissibility of my notice. That is
why you have called me; and when
you have called me, I shall not be
restricted to rule 222. (Interruptions)

‘MR. SPEAKER: Will you now
speak about admissibility?

SHRI K. P, UNNIKRISHNAN:. The
whole talk is -about admissibility.
(Interryptions) Unless I explain my
notice, how do I say...

(Interruptions)

SHRI NARENDRA P. NATHWANI
(Junagadh): rose...
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MR. SPEAKER: What ig your point
of order?

SHRI NARENDRA P. NATHWANTI:
The point of order arises under rule
389. You are now seeking interpre-
tation of rule 222. The queéstign yais-
ed by you relates to detailed working
of rule 222. If I am right, kindly look
at rule 389. It says:

“All matters not specifically pro-
videq for in these rules and all
questions relating to the detailed
working of these rules shall be
regulated in such manner dg the
Speaker may, from time to time,
direct.”

So, the matter rests entirely in your
discretion.  You are -asking about
interpretation of rule 222. -You want
to be enlightened as regards the
detailed working of the rule. That
point is expressly covered by rule 389.
Therefore, it is for you; in your sgle
discretion, to regulate this- point.
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MR. SPEAKER: What is the rule?
You have raised a point of order.

SHRI GAURI SHANKAR RAI:
Rule 376.

SHRI K. P. UNNIKRISHNAN:

There cannot be a point of order in
a vaccum.

MR. SPEAKER: It is not a point
of order in a vacuum at all. It.is a
point of order because of.a conflict
of decisions. ..

SHRI K. P. UNNIKRISHNAN: No.

SHR! SAUGATA ROY (Barrack-
pore) rose. .

MR. SPEAKER: Why don’t you
allow him? Mr. Saugata Roy, he ie
quite competent to Jo it.
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SHRI K. P. UNNIKRISHNAN: I
have given my notice on the question
of admissibility. Let me be clear on
that point, before I proceed.

MR. SPEAKER: You are taking the
position that after hearing you, it is
for me to decide whether to .dmit or
not.

SHRI K. P. UNNIKRISHNAN: Of
caurse.

SHRI GAURI SHANKAR RAI: In
this connection, my point of order is
that the procedure and the convention
is that the hon. Member must read
the notice that he has given to you;
on that, and after that, he should not
be allowed to talk on the merits and
demerits of the different subjects in-
volved in it. Only in the notice.
(Interruptions) Listen; only on the
notice. We would like you to listen
to ug also regarding the admissibility.

MR. SPEAKER: That is not a point
of order. It is for me,

SHRI K. P. UNNIKRISHNAN: 1
shall confine to my motion against
Mr. A. B. Vajpayee—because it can
only be taken up separutely——and not
on the question of privilege concern-
ing Mr. H. M. Patel. The privilege
motion for which I have given notice
to you, i.e. regarding Mr. Vajpayee’s
statement on 12-4-1978, is an unparal-
leled one. Because, the issue involves
a very grave violation and a fraud on
the Constitution, a fraud on Parlia-
ment, a fraud on the provisions of the
Constitution concerning the adminis-
tration of the Consolidated Fund of
India and, above all, it challenges the
savereign jurisdiction of this House
regarding questions like the custody of
the Consolidated Fund of India and,
simultaneously, it also raises the ques-
tion of the doctrine of ministerial res-
ponsibility. ‘Bo, this iz not a party
question; this u not a qmﬂon con-
cemlq‘ X, Y or 'Z, some individuails,
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whoever may be concerned, the previ-
ous Government or the Government of
the present day, but it is a guestion of
vital significance, namely, whether we
want to have parliamentary democracy
in this country and, if so, you have
to uphold not only the values but aiso
the Constitution and its provisions re-
garding the administration and also
sovereign jurisdiction of Lok Sabha.
It this House is to discharge its func-
tions, then it has to be conducted pro-
perly, and, similarly, its rights have
to be upheld by you, Sir, the custodian
of our rights and the rights of thia
House.

On 3rd March 1978, Shri Shyam-
nandan Mishra made a statement under
rule 377, seeking information regarding
the payment of 11 million dollars from
the Consolidated Fund of India and
the question of External Affairs Minis~
try’s involvement with it.

Under rule 377, as you know, it is
not mandatory for any Minister to
make any reply. But, recogunising the
importance of the issues raised by Shri
Shyamnandan Mishra, the Minister for
External Affairs though it fight to
give a reply to it on 12-4-1978, and he
said he has “carefully enquired”—these
words are very important, I subinit—
“into these payments” and he has ad-
mitted—I shall come to that later on.
The words “carefully enquired” what
does it mean? According to the Ox-
ford Dictionary, “careful” means “full
of care, anxious, applying care, taking
paing of what one has to do and on
one’s own care”; and “enquire” means
“to ask searching quesiions, to search
into, investigate and examine thor-
oughly”.

with great care he had

probed into the gquestion fo these pay-
ments, referred to by Shrli Shyam-
nandan Mishra, in his statement. This
must have necessarily included looking
into all the docuinentg and files regard.
ing these payments, because he had
come before the House with a state-
ment after discussions with officials on.

So, the meaning is very clear that
thoroughly
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other related guestions. Now, he was
not obliged, it has to be remembered,
nor was it mandatory for him to come
before the House with any reply to the
questions raised by Shri Mishra, be-
cause it was under rule 377.

Now my charge against him is that
in this statement Shri Atal Bihari Vaj-
payee, the Minister for External Affairs
deliberately and wilfully attempted,
consciously attempted, to misiead the
House and cover up what amounted to
and what I shall explain as a fraud
-on the Constitution, a fraud on this
House and a fraud on the sovereign
jurisdiction of this House.

The Minister in his statement laid
emphasis on the following points: (1)
that he has carefully enquired, and
(2) the two payments, what he called
‘part payments’ of 53 million dollars
each, were sanctioned on 15-3-1876 and
28.10-1976, and that these payments
were made in accordance with the
terms of “a commercial transaction
between the Governments of India and
Iran.” He also said in his statement
that these payments, according to this
agreement, had to be made in Swiss
francs in Switzerland. The funds, he
claimed, were provided under the
special discretionary expenditure of
his ministry in the budget, and the
amounts were paid by cheque—note
the word “cheque’—and no illegal pay-
ments—mark the word “illegal” were
made to any Indian.

He went on to say that Ashoka
Traders of Hm}%ﬂlﬁﬁ. wig a
company registe: n Iran, and was
not, as far as he knew, the recipient
of these payments. He went on to talk
about the strengthening of relations
with Iran. On this question, becayse
it is sensitive. I would like to say that
nobody here in this House questions
the desirability of having good neigh-
bourly relations with Iran or any other

country, and let me also add so that
doubts can be set at rest, that we do
not doubt the bona fides of His
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Imperial Mdﬁty %he Shith-en-Shah of
Iran, who has been recently very help-
ful to us. We want the relations to
continue and improve. This is not a
question concerning that. This is a
question concerning, I repeat, the
sovereign jurisdiction of thig House,
and a fraud on the constitution, a fraud
on the Consolidated Fund of India. But
my allegation is that the guilty men
behind this transaction, whoever they
were, wherever they might be, are try-
ing to use this Indo-Iran relationship
as a smoke screen to cover up their
misdeeds.

It is very interesting to compare the
Minister’s statement with the anatomy
of the whole transaction that the
Current, a weekly of Bombay, dated
15-4-1978 had exposed.—and 1 should
say it has done a great national service
—hy explaining how a fraud on the
Constitution had taken place. Then I
wrote to you.

The role of the External Aflfair:
Ministry in the constitutional set-up
and in the set-up of the Governmen!
of India has to be considered in this
background. My contention is that the
Ministry of External Afiairg, like any
other Ministry of the Government of
India, can only transact business or
make payments or enter into agree-
ments as allowed by the President of
India under article 77(3) of the Con-
stitution and under the rules made
for the same, known as the Govern-
ment of India Allocation of Business
Rules. It cannot transgress the limits
imposed by the rules made undexr
article 77(3) of the Constitution.
Otherwise there will be total anarchy
in this country.

,Under the Government of India
Allocation of Business Rules, 1961,
there are 44 items listed as applying
to or being under the exclusive juris-
diction of the Ministry. of External
Affairs, quyt that there is a mlnor
fraud. there also, committed by the
previous Government. Item 44 is
entered under both the Mlnutry ot
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Supply and the Ministry of External
Affairs, as you will see. This item 44,
I have béen fald, hag been subsequentiy
modiﬁed to mean that the affaira con-
¢érning India Supply Misgion, Washing-
tfon, and India ‘Supply Mission, UK,
alone come within the purview of the
Extemal Affairs Ministry. So, the legal
capacity of the External Affajrg Minis.
try to enter into transactions or make
payments, I repeat, or enter into any
agreements as contemplated under
article 209(1) of the Constitution %s
conflned to business that has been
allotted to them under the Allocation
s of Business Rules.

What is a commercial transaction.
as we are supposed to uriderstand? Ii
must necessarily mean not only the
sale’ or purchase of goods or services:
also, it may include any covermant: ot
agreement to buy or sell goods or ser-
vices. If it was such - a paymeni for
goods and serviceg hought or sold, then
the question would arise: what were
the stipulations under the contraet
entered into or agreements regarding
these payments? This is a fundamental
and vital question regarding. this, The
questions are: frstly whether the
External Affairs Ministry could enter
»into it. whether they had the legal
~apacity, and secondly. what were the
- stipulations and agreements regarding
: these payments?

According to the Explanatory
Memorandum of the Budget of 1976-77.
the following agreements were entered
into between the Governments of
India’ and Iran. Incidentally I may
say with deep regret that in some of
these -explanatory memoranda. the
payments received from Iran are not
mentioned in the Statement of Exter-
nal loans. I shall take it up later.
There are three agreements mentioned
in' the explanatory memorandum: (1)
A 'loan assistance of Rs. 298.80 million
dollars for meeting part of the cost of
crude supplied to Indian Oil Corpora-
tion and the Madras Refineries; (2)

™ Loan assistunce of 250 million dollars

to the State Benk of India to be utilis-
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ed for implementation of development
programmes in.lIndia; and’ (3) A-loan
assistance of 630 million .dollars to the
Steel Mthority of India towards financ-
ing the cost of implemntatmn of the
Kudremukh Iron Ore Project. I do not
want to go into the various other deals
entered into with Iran by STC or
others. To which of these agreements
did these payméntsg relate and the vital
question, again I repeat is: did these
agreements specifically say that $ 11
million -be paid, if so to whom? Who
negotiated the agreement and signed?
Are the part payments continuing? Or
have they ended? It is necessary to
pull ‘down the veil of secrecy.

A8 records show, on March 15. 1976
the then Foreign Secretary, Mr. Kewal
Singh wrote to the Governor of Reserve
Bank as follows:

“Top Secret. No. T.325/FS/76
dated March 15, 1976. To the
Governor, Reserve Bank of India,
Bombay. (Attention: Shri J. C.
Luther, Executive Director): Sir, T
am direcled to request you to ar-
range immediately remittance of Ub
§ 5.5 million (US dollars five and »
half millions only) in Swiss Fracs.
payable to Shri K. Sankaran Nair
at Credit Suisse or Union Bank of
Switzerland al Geneva, Switzerland.
The remittanée should be made by
drawing a demand draft....”(which
has been differently defined under
the Negotiable Instruments Act.)
“...in the name of the above person
payable to Hhim wut the bank at
CGieneva on sight.

2, The expenditure is debitable to
“Major Head 261-B.3 Special Diplo-
matic Expenditure B.3(1)(1)—Other
Charges.”

3. Secretary, Depariment of Eco-
nomic Affairs, hag agreed to the re-
mittance being made and this letter
issue with his concurrence.

Sd/- Kewal Singh™



187 Question of

[8hri K. P. Unnikrishnan}
‘There are certain remarks by Mr.
K. Sankaran Nair and Mr. J. S. Mehta.
I do not want to repeat them.

As per his directive, a telex message
went from the Reserve Bank to Mr.
Hanselmann, General Manager of the
Unjon Bank of Switzerland, Zurich.
Well, I do not want to repeat that It
is asking them to make arrangement
for payment.

Mr. K. Sankaran Nair, then Special
‘Secretary, in the Cabinet Secretariat
‘wrote a letter on May 11, 1976 to the
then Deputy Chief Accountant, Re-
serve Bank of India, Central Office,
Bombay. DO No. 10/BOP/76.

“My dear Janakiraman,

Refce: Your DO No. F No. 3938/
84A-75/76 dated May 8.
1976.

As you know, the transactiom in-
volved in this case is of highly sensi-
tive nature and the less people know
about it, the better. However, the
Accountant-General, I suppose, would
be justified in making sure that there
is proper authority for the transaction.
‘But rather than let a copy of the
Foreign Secretary’s authorisstion bde
sent to the Accountant General, may
I suggest that you or your authorised
representative may persounally show
the letter to the Accountant General,
Central Bombay, explaining the highly
sensitive nature of the matter and then
bring back the letter for safe custody
on your file. I would have no objec-
tion to your showing the Aeccountan’
General thia lefter also, if necessary

2. As regards the $ 170 charged b;
the Union Bank of Switeerland, Zuricl
for carrying out thig transaction, I be
lieve it would be in order to charge it
to the same head of account as the
-original transaction.

Sd/- K, Sankaran Nair.”

' MAY 18, 1078

m )

Nowtmummﬁ&mxnvo
other documents of the Neserve Bank
which 1 do not want to read out, Mr.
Jagat Mehta writes g similar letter on
October 28, 1976 on similar Jines ssek-
ing another 5-1/2 milljon dollars for
the msame payment., Mr. Bankaran
Najr writes to Mr. J. C. Luther on
similar lines about arrangements for
this payment. This is what has
happened.

The question arises why were these
payments made in Switzerland. Was
Mr. Sankaran Nair, the then Special
Secretary in the Cabinet Secretariat

Ministry, in the External Finance,
Foreign Division, were destroyed in
this connection. This is a vitally im-
portant thing.

ments, and around Rs. 20 crores found
its way back through normal banking
and {llegal channels? The brokers in
this as well as gl other transactions
were none other than Hinduja Broth-
ers, overating from Teheran and Bom-~
bay-~Mr. Gopichand Hinduja and Mr.
Prakash Hinduja from Teharsn and
Srichand Hinduja and Ashok Hinduja
fron  Bombay. 8o, paymenty were
made for all the agreements.

08

-

v
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1 still contend and I challenge this
Government to disprove my conten-
tion. If necessary, I shall bring other
documents not only in relation to one
agreement but in relation tfo other
agreements. These were an out-go
from -the Voted resources of Parlia-
‘ment, an out-go from the Consolidated
Fund of India. Is it a fact that in
75/%6 huge sums came to the firms
désociated- with Hinduja Brothers, like,
Asia Films, Hinduja Development
Ifcrporatmn Hinduja Foundation and
Paramanand Deepchand and Sons
through Grindlays Bank and the City
Bank? F§ this Government prepared
for an ihquiry? Whether it is also a
fact ‘that a lot of it found its way to

a

Exd

_AX HON. MEMBER: To whom?

SHRI K. P. UNNIKRISHNAN: 1
will &xflafri it. 'And its relevance fo
this privilege 1ssue" Tms is my con-
tention. The entlre payment of the
tramsaction is taken out from the Con-
solidited Fund of India. The money
is vot‘ed it fs taken out from the head
which has been voted by -this House
on good faith Jor- a specific purpose.
Io all Appmprxatmn Acts, we know
”t'h“at an undert‘akmg is given ‘to this
House that these’itéms and amounts
mentioned in the Schedule of the Ap-
propriation Act shall be spent only
fér the B3pecifiea purpose and during
the relevant yeafl As per the records,
these funds under the head, “Major
Head 961(C)—it has been changed
from (B) to (C) Tater—External Aff-
aify; C-3—Special Diplomatic expendi-
ture. These charges constituted pay-
ment from the Consolidated Fund of
India.

In this case, the Minister of Exter-
nal Affairs authentxcated the Schedule
and asked the Finance Minister, Mr.
H. M. Patel, to move for the third
sifppldmentary demand for 1976-77 on
30th March, 1977 which included de-
mand No. 32 covering the head which
included fraudulent payments I have
referted 15 “and referred to here in
this document.

VAISAKHA 25, 1900 (SAKA)

Privilege 190

Now, Sir, the Consolidated Fund of
India or the provisions under the
budgetary control envisaged under
the Constitution vide article 114(3)
and 266(3), cannot be trifled with by
anyone. It is a question of patent
misappropriation of voted funds voted
by this House and as such exclusive
jurisdiction of this House js involved.
A breach of faith has been committed
by the Government. This Parliament
repose in the Minister of External
Affairs and the Ministry a certain
amount of faith when they came
before the House and this Ministry
allowed itself and the Minister
shielded in. its subsequent act to
become a conduit for wrongful and
illégal transfer of funds from the
Consolidated Fund of India and sib-
sequently tried fo cover up the same
by authenticating this demand in the
supplementary demand last year and
again by making this statement on
12th April, 1978 in response to Shri
S. N. Mishra’s query under rule 377.

Now the guestion arises is what is
‘i’new service for which money is
sougp‘t" Ag you know, the hon. Lead-

& &f the Opposition knows about it,

"hecause he was the Chairman of the

Pubhc Accounts Commiittee. They

'had gone into the whole guestion of

And whether did this
services.

new service.
payment constitute a new

Now, in addition to these, these pay-
ments were also violative of the gene-
ral finance rules of 1963 of the Gov-
ernmeént of India as amended, rule
12(1) and the Government of India’s
decisions thereof. When did the Pre-
sident—this is another question—dele-
gate authority to our Ambassador in
Iran and when was it gazetted under
the rules and orders under the Consti-
tution of India? Now, Sir, the vital
question is—I repeat it again—if he
was authorised what were the terms

stipulated? Diq it say, did the pro-
vision say: we want 11 million
dollars?

Now it has been claimed that this
belonged to discretionary expenditure
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-governing special diplomat expendi-
fure. The expenditure includes or
the character of thig Wead is that it is
af a discretionary nature.’ Now ali
discretionary expenditures of any Min-
istry as well as the Ministry of Exter-
nat Affairs are governed by rule 152
oi general financial rules and “regu-
Jated” by special or general orders of
the competent authority specifying the
objert for which grants can be made,
payment can be made and any other
condition that shall apply to them. 1
have gone through the rules govern-
jng all Ministries. There is a conti-
‘nuing theme that it shall' not be re-
curring. A register of sanction shall
e maintained; proper receipt® ghall
be maintained; proper names shall be
entered and that these should square
up with any agreement entered into
if it is a paymeni for an agreement
or a commercial transaction as  Is
claimed by the Minister in that stipu-
lmted agreement.

Now what are the parameters of
<iscretion?  For' example, can the
Midister of External Aflairs or the
Fnre:gn Secretary buy a villa in the

“auh of France with his discretion-
ary funds? No. It must be related to
the purpose and business under arti-
«le 77(2; and the rules of discretionary
rayvments.

MR. SPEAKER: Is the House pre-
pared to  dispense with the lunch
bour?

SEVERAL HON. MEMBERS: No.

SEVERAL. HON. MEMBERS: We
chall take it up after the lunch.

SHR! K. P. UNNIKRISHNAN: 1
will finish it and then you can ad-
journ it for lunch,

13 hrs.
MR. SPEAKER: Mr. Unnikrish-

nan, how much time are you likely to
tuke?

MAY 15, 19'78.,

SHE K. P. mmms Pive
or. hn mimau $ oA

MR SPEAKER: Ha says that e
will take another five minutes-~or 80.
Let him. continue, .. . ., Cley gy

S$RI K P. U AN '-l‘.‘he
quesgxon is. what are the patamorars
ot discretion. Was a register of sanc-
tions kept in tb,i.s case and werg these
payments entered’ Was a receipt op-
tauined? Why was it not . paild—the
question arises—through normal . dip-
lomatic channels?. We have an, Am-
hassador in Switzerland, a Mission jn
Geneva, an Embassgy in Teheran. Why
wasg it ‘not paid through them?. Why
was it necessary for the Ministry _ to
requisition the services of the Cabinet
Secretarial. Research and- Anmlysis
Wing? To whom did it ultimately go?
What{ was the Anal destination of this
amount which was  misappropriated
trom the Consolidated Fund of India?

The Minister of External Aflaixrs re-
fers to a cheque, He was tpying again
and again to confuse and mislead the
Parliamept. For, a cheque and a.draft
under the Treasury Ruleg may, be one
and the same thing but in the case of
these foreign paymenls where sections
6 and 12 of the Negoiiahle Instruments
Act of 1884 alone. can be applled they
are different.

So, 1 contend that, having- known
all these and more, having known the
nuture of the payment, as to wiat
happened, the Minister for External
Aflairs, Shri A. B. Vajpayet, was

. wilfully, deliberately and consciously

misleading the House.

You are aware of the decision of
the Speaker of the House of Commans
in Profumo's case. I want to refer to
only one case. There it was admitted
that he had uttered falsehood and
had misled the House.  He was hauled
up for breach of privilege and he had
to quit.

Another jmportant quntlon h ﬁ--
qifestion of Ministerial res
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and continuity of Government. This
wag conclusively proved again in the
House of Commons that, even if a
Minigter had no knowledge of these
matters, he was responsible. In July,
1984, the U.K. Minister for Agricul-
ture resigned  after Crichel Down
affair. Even in India, Jawaharlal
Nehru, while accepting the resigna-
tion of Mr. T. T. Krishnamachari,
wrote :

“You very righily say that, ac-
cording to our conventions, the Min-
ister has to assume responsibility
even though he might have very
Mttle knowledge, or none at all, of
what others did and was not direct-
ly responsible for any of these
steps.”

In this case I am not alleging that
the Minister did direct the payments.
But having come to realise the nature
of these payments, having known that
it was a fraud on the Constitution
and Parliament,—and five weeks after
it was raised in the House, after care-
ful enquiries,—the meaning has to be
understood clearly—he deliberately
and wilfully misled the House.

Again, having supported payment
under Demand No. 32, Revenue Sec-
lion, Major Head 261, which includes
these payments in March 1877, he
colluded with the fraudulent acts of
the previous Government on 30th
March, 1977 and 12th April, 1978.

S0, the Minister is guilty of breach
of privilege and contempt of the
Houde. The whole issue is an assault
on the Lok Sabha’s sovereign juris-
dietidh over the exchequer, and the
Minister is gullty of having committed
a fraudulent act.

Apart from this, the entire moral
credibility of this Government is at
stake on this question. They talk of
meral worth. They had moral credi~
bility when they came to power but,
on the moral question of misuse of
‘power, on the question of authoritari-
anigm. this Government which white-

119 LS—7.

Privilege 194

washes, which colludes, which pro-
vides a smoke-screen for illegal actions
-——whoever may be responsible for it—
has lost its moral credibility. 8o, my
contention is, a prime facie case has
been made out as it required under
Rule 222, and the basis of our Par-
liamentary democracy will be destroy-
ed if such assault on our rights as
well as on the Consclidated Fund of
India are alowed or condoned by
this House.

MR. SPEAKER: We will continue
after 14.05 hrs.

13.05 hrs.

The Lok Sabha adjourned for Lunch
till five minutes past Fourteen of the
Clock.

The Lok Sabha re-asseémbled after
lunch at five minutes past Fourteen
0| the Clock.

[Mg. SPEAKER in the Chair]

QUESTION - OF PRIVILEGE
AGAINST MINISTER OF EXTERNAL
AFFAIRS RE. ALLEGED MISLEAD-
ING STATEMENT MADE BY HIM
ABOUT PAYMENT OF 11 MILLION
DOLLARS THROUGH A SWISS
BANK-—contd.

SHRI KANWAR LAL GUPTA: Sir,
1 want to express my opinion on the
privilege motion moved by Shri Unni-
krishnan.

MR. SPEAKER: Shri Vayalar Ravi.

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Speaker, I rise to raise an
issue of breach of privilege....

MR. SPEAKER: You have given
me-a list of names to be mentioned
just new. This is not allowed; you
have given notice just now.
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SHRI VAYALAR RAVI: Sir, I rise
to raise an issue of breach of privi-
lege of the House against the Exter-
nal Affairs Minister, Shri Vajpayee,
and the Finance Minister, Shri H. M.
Patel. My colleague, Comrade Unni-
krishnan, hag very ably and gkiltully
preaented the case and I will not repeat
whatever he has already said. I would
be very brief and would not take much
time of the House.

Ap we know, on March 8, 1878, the
Deputy Leader of the Janata Parlia-
mentary Party in Lok Sabha, Shri
Shyamnandan Mishra, made a state-
ment under Rule 377 and drew the
atiention of the Government to an
important matter. I will quote what
he said:

“...Sometime ago during the
previous regime, the Ministry of
External Affairs had asked an
agency of Government to mssist and
arrange for the deposit of an
amount of 10 to 11 million dollars
in a Swigs Bank (probably Union
Bank of Switzerland, Geneva) in a
numbered account. The order was
peassed in two instalments by two
Secretarintries of the Ministry
‘External Affairs. The money was
relossed by the Reserve Bank of
India, Bombay to be deposited in
Genm"

He added:
“The transfer of this y to a
numbered account in Switzerland

was, it is sald, for the benefit of four
individuals including Hinduja Bros.
and an Indian politician of that
time.”

Sir, this was a very serious allegation
about the misappropriation of Govern-
ment money. The demand which had
been voted for some other purpose was
transferred for some other purpose.
Ag everyone know, Shri Vajpayee,
‘Minister for External Affairs, took
five weeks to go through this matter
and come out with a statement in this
House, Naturally, ihe Minister for
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External  Affairs  should  take
some time to study . this be-
cause he came to know of it
for the first time. 1 am underlining
that the Minister of External Affairs
came to know of this matter for the
first time. Thig is a very important
matter and I am underlying thix for
certain obvious reasong to which I
will come later. He took five weeks
to study this matter. As Shri Unni-
krishnan pointed out, he said: “I have
carefully enquired into these pay-
ments”. On enquiry, he found two
things; I would quote his own words
which are very relevant. The Minis-
ter said “it is correct that two pay-
ments of $55 million each were
sanctioned on March 15 and October
28, 1876. These paymentis were in ac~
cordance with the terms of a commer~
ciagl transactions between the Govern-
ment of India and the Government of
Iran negotiated by our Economie Aff-
airg Department ynder ordersg of the
then Prime Minister.” He continued
further and said: “Therefore, funds
were provided under the head of spe-
cial discretionary expenditure in the
budget of the Ministry of External
Affairs.” It meang funds have been
provided for External Affairs: you
say they are already provided, This
also, has to be looked into.

He further said that there was no
illegal payment to any Indian, These
are the facts revealed.

One more fact iz about the Asaka
Traders. He sald the Ashoka Traders
with which Hinduja family is gssoclat.
ed i a Company registered in Resn.
These are the two or three matters
revealed. These are the matters to
be looked into—whether he really
ataﬁedthehctucrconoealadmm
tried to mislead the House. That:
onepdntumuthgmnd.ﬁﬁ-
airy Minister is concerned.

Now, what is a commercial transac-
tion? Mr. Unnikrishnan hes  sbly
toMu..andlwmttonk-’Md
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question. If it is a commercial tran-
gaction, I khow for what. it is. In that
agreement which was negotiateq by
the Ministry of Economic Affairs, there
is no clause: please lay it on the
Table of the House if there is any
élause regarding this commission, I
say ‘no’: there is no guch clause add-
ed in that sgr2:r.ent that this com-
mission of $ 1.3 million will be paid.
There ig no such clause at all. If it
is a commercial -transaction, there
must be gne clause about the transac-
tion. There is no such thing. I know
it is not there. Please come and....

THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI
VAJPAYEE): You know the agree-
ment?

SHRI VAYALAR RAVI: It the Mi-
nister says ‘ves’. please let him lay it
on the Table of the House, That iz all
I am asking. (Interruptions)

Now, they paid jt out of the special
disoretionary funds. The gpecial dis-
cretionary funqg is also a matter to be
looked into. If you go through thi:
special discretionary fund, it come:
under the major head 261 C(3). Whai
is the regular practice? If you go
through 1975-76, 1976-77 and 1977-78,
there is a limit for the amount. In
1975-78 fArst it was about 23 crores
and the revised estimate ig 17.19
crores. It is always the same amount:
it has riever gone up. In 1976-77 it
was about 16.87 crores. “~"So, you
can gee that the amount is al-
ways at the game level because this
is meant not for a commercial pur-
pose but for some other purpose: that

is why this level {3 maintained. But .

after. the money has been paid, Mr.
H. M. Patel came to the House and
moved the supplementary demands.

Moving. the gupplementary demands,’

ho asked for it: so it was a little later.
It was not at all voted by this Parlia-
ment to be used as a discretionary
fund for a commercial transaction.

What he further says is that in the
hdget provision it is already .shown.
n:ll not & budget provision: it iy a

revised estimate and a supplementary
demand moved by the Finance Minis-
ter. The supplementary demang is
here. This supplementary demand
that he moved j3 Demand No. 32.
He moved it after payment. But
what you have gaid is that it is al-
ready provided in the budget. It is
not provided. It was paid and the
demand wag moved by Mr. H M.
Patel a little later.

So, you have said there was a ‘care-
ful examination of the case. How can
you say there wag careful examina-
tion and how can you try to mislead
the House? The other important
point, Mr, Speaker, is that the money
has not been paid Government to
Government. I say on authority that
the money hag been carried to Gene-
-va. The bank refuseq to accept the
draft first. Then who was the person

resent in Geneva? One of the Mem-
rs of the Hinduja family, the main
an wag present in Geneva. After
one hour the telephone call came and
the money has been remitted later
'which the Bank has refused. So, this
iy not a governmeng transaction. If it
was a government transaction, then
there is no need of any business per-
son to be present tp explain to them
and negotiate with the bank to accept
the draft. This has happened. So,
how can you say that it is a transac-
tion between government to govern-
ment? It is not at all. It is absolute.
1y misleading the House. I do neot
know whether youy have been mislead
and you mislead the House. It has
to be seen..,.

SHRI YADVENDRA DUIT (Jaun-
pur): The ex-Prime Minister did it.

SHRI VAYALAR RAVI: One more
thing I have to make. Every detail is
on record, There is nothing on tele-
phone or orally. Mr. Unnikrishnan
produced some document. Along with
that, in the Ministry and in the Cubinet
Secretariat every movemeny is nego-
tiated. Every part is on record. Na-
turally, it will be under the Prime
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Minister. I will not say anything at
the moment.

What did Shri H. M. Patel write? It
is against the Constitution It is
against the authority of this Parlia-
ment and completely it is a fraud
commilited on Parliament. Here, 1
have a report of the Public Accounts
Committee of 1952-53 presented to
Parliament. It appointed a sub-com-
mittee headed by Shri Sriman Nara-
yan. It was soon after independence
when this country was formulated
into a republic. In those days the
veteran parliamentarians and the lea-
@erg of the nation presented this re-
port. What do they say? It is an
interpretation of the Constitution alsa.
They say, I quote. Sir, it was a sub-
committee appointed to go into the
system of:

“control over expenditure from
the Consolidated Fund of India in
the manner envisaged by the Cons-
titution wvide Art. 114(3) and Art.
266(3) which is commonly known
as ‘Exchequer Control’.”

MR. SPEAKER: Mr. Ravi, this is
all well-known, These aspects are
well-known.

SHR1 VAYALAR RAVI: 1 will not
take much of the time. I am only
saying and I only want to say how
they have committed a fraud and
how Mjr. H. M. Patel, the Finance Mi-
nister has acted against the Constitu-
tion. Only I will quote one sentence.
Thig is what the Comptrolier General
who gave the evidence has clearly
said:

‘“Under a parliamentary gystem
of government, which has been
evolved as a result of centuries of
conflict between Kings and their
subjects, the supreme right of Par-
Hament, as the elected representa-
tive of the people, to determine the
sums to be voted for expenditure
and to tax themselves has been fin-
ally established.”
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This I am only saying to say that the
Ministers are to know all
this. [ am not quoting the constitu-
tion or anything because the corsti-
tutional provisions are also known to
you. My contention is that even when
the Minister is moving for the Sup-
plementary Demands for a discretion-
ary expenditure which is not at all
spent for that purpose and which s
spent for a commercial purpose, he
hid the fact. When it i3 a conmerical
transaction and when money has al-
ready been paid, the Finance Minister
comes before the House and says....

SHRI VASANT SATHE (Akola):
What are you going to do under Art.
2257 § do not know.

SHRI VAYALAR RAVI:. I am em-
phasizing this fact. Demand No. 32. It
is for the discretionary fund of the
External Affairg Ministry and the point
is that he has deliberately committed
a fraud on the Constitution. I am con-
cluding in one sentence.

I would also say that it is a matter
which although the External Affairs
Minjster knew ang with all authority
1 must say that....(Interruptions) It
is a Cabinet responsibility and I can
submit to the Speaker that the matter
is known to the Prime Minister and
the present Prime Minister spon after
he has taken over—this is very im-
portant—knows that the gubject mat-
ter is one of collective responsibility. It
is a very relevant question. I do not
want to go into other facts, which the
hon. Members on the other side should
be very careful about becattze Mr. Un-
nikrishnan has said to whom the mo-
ney has gone and what is the result of
#t, It was once done by the Crown
Prince and now it has been dealt with
by the ruling prince with a difference.
I am not going into the details of the
technical halt at Tehran by Prime Mi-
nistey and what happened later on. I
am not mentioning that. These are the
matters to be looked into because the
Prime Minister, knowing this fact afler
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one month after assuming power was
expected to expose those things.**

MR, SPEAKER: Do not record.

SHRI VAYALAR RAVI: It is from
one prince to another prince. So, it
is a matter not only a privilege, but
the right of the Parliament also. Every
Member on the other side has to be
involved in it. I demand probe into
the privilege, There must be a parlia-
mentary probe which can reveal the
whole fact and if necessary on this cru-
cial point 1 appeal to you to call the
Attorney General before the House
asking him to explain what are the
legal matters involved in it.

1 demand parliamentarc prohe in
this matter which could reveal the
whole fact.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Just now I am not refer-
ring to my request under 115. I would
only be trying to examine the question
that has been raised by my hon. friend
Shri Unnikrishnan. By no stretch of
imagination, ag I see it. it can be cons-
trued as a question of privilege, be-
cause the question of privilege is in-
deed a very well defined concept and
it must have certain definite ingredi-
ents in arder to establish it. Unless
those ingredients are available, me
cannot come to the conclusion that
there has bheen a breach cf privilege.
To this aspect, I will come later.

My hon. friend Shri Unnikrishnan
hag tried to bring in all kinds of ex-
traneous things although they are
no doubt extremely importamt, and
have vital political significance. Indeed
this transaction is bound to be consi-
deared as one of the high scandleg in
the history of a parliamentary demo-
cracy. It js, indeed one of the most
serious gcandles and does require a
probe. But my hon. friend was bark-
ing up w wrong tree and was visiting
the sins of the previous regime, on
the preésent regime. In fact he was
giving credit or discredit to himself

e
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or to the leader who led him during
the previous regime.

Now, so far as instituting a probe
into the excesses of the kind that have
been mentioned by my hon. friend is
concerned, I would certainly agree to
repeat that this does require a very
deep probe. In fact since they happen-
ed to be the excesses of the emergency
—the two payments were made during
the period of emergency—one thought
that this case would be referred to the
Shah Commission. But I do not know
whether the Government is still sort-
ing out any of the issues arising out of
it that when a perfect case is made,
the matter would be forwarded to the
Shah Commission. It may also be sug-
pested that the matter has to be gone
into by the Public Accounts Committee
as the Public Accounts Committee is
the proper agency, proper institution
where this matter could be thrashed
out.

Now coming to the question of pri-
vilege. Privilege would reguire that
there is not only a misleading state-
ment but a deliberately misleading
statement. Unless an element of deli-
berateness is there, there cannot be
a question of privilege. My hon. friend
was suggesting that the hon, Minister
of External Affairs was concealing
something, he was also misleading the
House, he was deliberately and wilful-
ly....

HON. MEMBERS: Wilfully.

SHR] SHYAMNANDAN MISHRA:
He had used three words meaning the
same thing wilfully, knowingly, delibe-
rately. Yes, he used these three
words,

SHRI K. P, UNNIKRISHNAN: You
said on S8rd March (Interruptions).

SHRI SHYAMNANDAN MISHRA:
What was he concealing? There may
be many facts on the file. But they
may not be relevant to the points that
had been raised. '

So, he was not under any obligation
to reveal everything that happens ta
be on the file. My hon. friend had not

**Not recorded. -



203 Question of

[Shri Shyamnandan Mishral

brought in any new information in zuddi-
tion to what I had given in the House.
Does he mean tp suggest that he
should have brought in all the drama-
tic personal who were engaged in this
drama? Does he mean to suggest that
all the accomplices in this crime—if
that can be called so—should have
been mentioned by the hon. Minister
of External Affairs? I think that was
not the purpose.

SHRI K, ©P. UNNIKRISHNAN:
If you were satisfied you would not
have brought it.

SHR] SHYAMNANDAN MISHRA:
I will take up my case under Rule 115
later. That is still pending with the
hon. Speaker.

SHRI K, P, UNNIKRISHNAN:
‘You cannot have it both ways, Shyam
Babu,

SHR] SHYAMNANDAN MISHRA:
My hon. friend has said that the hon.
Minister was in possession of all the
documents. He also stressed the fact
that he had carefully gone into all the
documents and then came before the
House to make the statement, -

Now all the documents mean what?
If there is a separate discussipyy on
the subject in this House, tiie' ' hon.
Minister would be under

tion to come with all the thet are
connected with the document. Now
that this question has ..bean raised,

probably the demand would also be
made for a full-fledged discussion on
this subject. But on a narrow, techni-
cal issue of privilege, he may not feel
obliged to come out with full facts.
That is, however, a different thing
altogether, .

The lssue. of gdvueu means that
there has to bé an offence established.
Ang an oﬂence ean be established only

opriety and so on, the hon.
Wsmwmn it was not on
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illegal transaction—probably that was
the thing on which the hon’ble Mem- -
ber has tried to build up a case ‘ot
privilege,

May 1 suggest that it is a matter of
interpretation? Whether it ig an ille~
gal transaction or not, is a question
of interpretation, No one can impute
any motive to the Minister. The Mi-
nister has placed all the salient facts,
all the important facts, with regard to
thig case. He did say that the payment
had been sanctioned and paid out of
the discretionary fund under the Mi-
nistry of External Affairs. Secondly,
these payments were connected with
a cia] tr tion. If he had
chosen to hide the real nature of the
deal, he would not have told you that
it was in connection with a commer-
cial transaction, although the appropri-
ation had been made from the discre-
tionary fund of the Ministry of Ex~
ternal Affairs, Apparently there is an
incongruity between fhe two and If the
Minister wanted to hide the incongrui-
ty between the two, namely, that after
the appropriation was made for one
purpose, it wag diverted to some other
purpose, then, he might have taken ihe
Plea of national interest or public in-
terest not to reveal any information to
the House. Let the House be clear
about the matter; it the Minister had
come with the plea of public interest
and said that he would not revesl any-
thing about it, then, the Minister could
have been accused of covering up the
whole thing. Instead the Minister
had said that appropriation was made
from the discretionary fund.

SHRI K. P. UNNIKRISHNAN:
I requested, let the whole thing beé
1aid on the Table of the House.

SHRI SHYAMNANDAN MISHRA:

- The Minigter says, Mr, Spesker, that

it was in connection with a commer~
cial transaction, in  accordance with
gioeu terms of that nommnrt.'iﬂtumc-
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SHR] SHYAMNANDAN MISHRA:
Thess ure very important matters.
Don’t you think that if the Minister
had taken the plea that he would not
- reveal anything, then there was a full
stop to the whole matter and the
House could not be seized of it?

So, what I am suggesting is, that
as the Minister has made it clear, it
is for the House to draw its own con-
clusions as to how such a transaction
could have been made earlier, There-,
fore, to my mind, the Minister had
made no attempt at misleading the
House or at covering up the whole
thing. Since there was a small, brief,
cryptic  statement, it may not be
covering all the points; but thereby it
cannot be as covering up a wrong
transaction that was entered into by
the previous regime,

So, T would gubmit that there iz no
case for privilege: as a case of privi-
lege, it does not stand the gorutiny of
the test. My hon. friend mentioned
about two cases in this connection—
ene of Crichel Down and the other
of Protumo. He was suggesting fthat
the constructive responsibility lies
upon the Minister. Of course, the cons-
tructive responsibility lies upon a Mi-
nister, but for the actions taken in
his regime. The constructive respon-
sibllity of the hon. Ministey of Exter-
nal Affairs would not extend to the
regime which had preceded him. But
it is this strange construction that the
hon. Member placed upon the cons-
tructive responsibility of the Minis-.
ter? .

8o, even that way, the hon, Minis-
ter of External Affairs is not guilty
o3 any breach of privilege.

SBHRI VAYALAR RAVI: There is
Tulmohan Rami's cuse,

MR. SPEAKER: Mr. Kanwar Lal
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SHRI X. P. UNNIKRISHNAN: It
is only about him. That is a separate
issue.

SHRI KANWAR LAL GUPTA: You

" have not touched Patel. Alright. I will
drop him. 0¥ v ¥ Wi o wf A fas
=7 ¥oz qEAy wTET F ST faun 9 A W
SOTer 7 T YEHIR, WO AC 7 EOHTT, I
YarerE AT FvrAT £ q¥AC W ar

SHRI VAYALAR RAVI: Why do
wou bring in other issues?

SHRI KANWAR LAL GUPTA: I
totally agree with you that the .whale
transaction was a fraud and it needs

SHRI VASANT SATHE (Akola):
Mr, Speaker, Sir, I think you are real~
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ly laying down a very dangerous E
cedent because if you see Rule -
and then come to Rule 225—first 1
quote Rule 225:

“The Speaker, if he gives consent
under rule 222 and holds that the
matter proposed to be discussed is
in order, shall call the member con-
cerned, who shall rise in his place
and, while asking for leave to raise
the question of privilege, make a
short statement thereto:”

The leave is ultimately to be asked
from the House for sending the mat-
ter to the Privilege Committee or for
deciding it here. But the consent on
admissibility is to be given by you.
Now. I really do not understand it
this practice which was resorted to
earlier also of discussing the question
of admissibility which is solely under
your jurisdiction, is being followed.
Now, the moment you decide to dis-
cuss in the House, the guestion of ad-
missibility, then many a matter which
would come on  merits—it js a line
which is so thin that you can dréw it
anywhere—will automatically Ye re-
ferred to while he makes a submission.
After that when the whole thing has
actually come before the House, you
cannot refuse to show it because it
becomes public not only in the Hoyse
but it is the public property: it will
go to the country and to the whole
world. You cannot stop it. Therefore.
what is the meaning of your conxent
being given later on or refusing otn-
sent. While the whole matter has
actually come before the ‘House,
it becomes fait accompli and then
your consent becomes infractuous,
redundant, Therefore, it the consent
is to be given, then under Rule 232,
it will mesn that the consent to be
given actually is by the House and not-’
by the Speaker. Therefore, when the
rule 222 was originally framed; the
idea was to refer all the records that
you want to. This is not the interpre-
tation of the rules, Earlier also I had
given my suggestion. I have been con-
sistent on this peint. 1 have told NIr.
Dhillon thet this wes a wrnnam’dvid
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to allow a discussion on thig in this
House. Then what are you for today?
(Interruptions) Because it is not on a
guestion of interpretation of rules
that you are seeking advice. For the
interpretation of rules, you can ask
the advice of the Members because
rules have been framed by the House,
but when certain power or privilege
is exclusively given to you, I think it
is wholly under your jurisdiction. You
could have cailed the Minister and
said “whatever records you want. you
could have asked the Member to show
to you”. Then you could satisly your-
self whether there is a case for privi-
lege motion and then prima facie
comes on the guestion of admissibility
and given your consent. Then rest of
the rules follow. But unfortunately,
you are yourself falling in line with
the precedent created, with the result
that now having done it, I believe
there is no escape from the fact that
a prima facie case of whatever has
been shown is there and what are you
now going to do? And regarding re-
fusal of consent, I do not really know.
Now, a full debate must take place
b you t stop it at this
time. You will have to hear the other
side and the Minister and all the facts
thet are being raised here. Now, this
sheuld be shown to the House only.
Them we can arrive at something.
Otherwise it will have gone only half-
way, partially and one-sided. Now,
you will decide the question of con-
sent. My point is that a full-fledged
debate should take place on this mo-
tiem here and now and let the Minis-
ter come forward with all the facts
because basically you have made a
mistake of allowing a discussion here,
in this House, which is completely
wreng under Rule 222. It should not
have been allowed.

SHRI M. N, GOVINDAN NAIR
(Teivandrum): This is the last day
of our session. ...

(Interruptions) **

MR, SPEAKER:; Don't record.

SHRI M. N. GOVINDAN NAIR: To-
morrow we are having a joint session
and today is the last day of the session.
For the shock we received bry the re-
velations made by the hon. Member, I
had to drink flve cups of water to
absorb that, Then on coming here,
when I found the Members on  that
side opposing reference of this to the
Privileges Committee, 1 had another
great shock. As had already been
pointed out by my hon. friend, a prima
facie case has already been established
and there is no escape from referring
it to the Privileges Commitiee. Many
extraneous factors were brought in. I
feel that the role of sons and sons-ini-
law in Indian politics has to be gone
into by an expert committee from
this Parliament or an out side body.
That is all I have to say about all
these remarks, As far as this guestion
is concerned, there is no shadow of
doubt I believe, not even in your
mind. that the case has been weil
establisheq and it should be referred
to the Privileges Committee.
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SHRI M. N. GOVINDAN NAIR:
Since you did not place those facts,
Shri Unnikrishnan has placed them
befere us,

SHRI ATAL BIHARI VAJPAYEE:
His whole speech is based on my
statement,

SHRI M. N. GOVINDAN NAIR: You
could have told us what Mr. Unni-
krishnan placed.

SHRI ATAL BIHARI VAJPAYERE:
His whole speech is based on my
statement.

ogin o T arw o Wl ww mm
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SHRI K. P, UNNIKRISHNAN: Your
staiement is the genesis of the privilege
motion.
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“Demand Drafts shall not be dis-
tinguished for the purpose of these
Rules.”

s & wo wver & g g

With regard to this motion of Privi-
lege, may I first state what I think is
undeniable and common ground? These
payments were authorised by the pre-
vious Government and this Govern-
ment was in no way involved with
them. There were undoubtedly some
unorthodox aspects in these transac-
tions when 11 million dollars in two
instalments were paid in Switzerland
from special Discretionary Yundg and
not by normal bank or book transfers.
It is also true that these payments of
5.5 million dollars each were sanction-
ed by the Ministry of External Aﬂ.iu
in 1976, when I was not here,.

AN HON. MEMBER: When you were
in jail,

SHR1I ATAL BIHARI VAJPAYH"
Yes, I was in jail

.although the transsetion was
ne.gotiateﬂ by an officer of the Finance
Ministry, Economic - Affairs Depart-
ment, But the rationale and s 1n-
usual features could be explained ex-
haustively only by the Government of
the day. There is no reasonable ground
for any complaint, constitutionsal, legel
oro!unyoﬂm-klndudnltmuw
collesgue, the Finance Minister,
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When the question was raised, care-
ful examination was made to ascer-
tain facts from papers avallable in
piecing together all the relevant de-
tails particularly on the rationale of
adopting an unorthodox modality of
the payments. Our enquiries have been
greatly handieapped because the officer
who conducted the negotiations has
unfortunately passed away. Since I
made the last statement to the House
on 12th April 1978, we have continued
to make further enquiries on facts
which may throw light on these pay-
ments. Some officers who now happen
to be serving abroad and who were
at that time aware of the relevant
transactions, have provided some re-
levant information. I have no hesita-
tion in sharing as much information
as is now available to me on the points
raised by the hon. Members.

According to circumstantial evidence
gathered, the payments of 11 million
dollarg made in two instaiments of
5.5 million dollars each in Switzerland,
related to a loan Agreement with Iran,
signed in November, 1875, for 250
million dollars, The text of the loan
agreement is available in the Economic
Affairs Department and the facts re-
lating to it were publicly disclosed at
the time. The Agreement was signed
by the then Ambassador of India in
Iran on behalf of the State Bank of
Indin and the proceeds were deposited
by the State Bank in the account of
the Government of India. Tkis was a
soft loan carrying an interest rate of
2.5 per cent per annum together with
a management fee of 0.5 per cent per
annum and was repayable over a pe-
riod of 12 years with grace period of
six years. 'The loan tranches were re-
cejved in two instalments and cor-
respondingly the paymenis were made
in Switzerland after deposits were re-
ceived, (Interruptions). I am not
yielding.

. The  attempts to negotiate such a
"losn started in July, 1874. This was
st a tifme when, following a steep hike
in oll prices, Thdia was faced with =
véry severe balance of payments pro-

blem, Government was reluctant fo
make additional drawings from the
IMF' because of the stiffers conditions
attached to drawings from IMF in
higber credit tranches. Even taking
into it the pay ts of 11 million
dollars, the terms of repayment were
decisively advantageous for India,
considering the totality of economic
circumstances prevailing at the time.

The Indian Ambassador signed the
agreement in accordance with Article
289 which provides the necessary au-
thorisation to do so for and on behalf
of the President of India.

As regards the specific provisions
in the Demands for Grant, it may be
mentioned that a sum of Rs. 23.69
crores were voted in 1976-76 under
Demand No., 30—Major Head 261-B-
External Affairs-B3.Sperial Diplo-
matic Expenditure-B (3) (1)-Discre-
tionary Expenditure, This included
provision for payment of US $ 55
million which was mude in that year.
Similerly, in the yecar 1876-77 a sum
of Rs. 16.8774 crores was voted under
Demand No. 32—Major Head 261-C~-
External Affairs——C3--Specia] Diplo~
matic Expenditure—C3 (1)—Discre-
tionary Expenditure, The overall
provision under the Head as augment-
eq through the Supplementary Grant
obtained in March, 1877 covered the
payment of US $5.5 million in the
financial year 1976-77. From all
evidence available, the payments of
11 million dollars in two instalments
of 5.5 million each wag in full vpay-
ment of the transaction.

The House will understand that
payments of this nature cannot be
effected through bhook adjustments.
I may also clarify that under the
Tressury Rules of the Government of
India, as I have already mude it clear,
the terms ‘cheques’ and ‘demand
drafts’ are synonymous.

Further, in order to maintain the
confidentiality of the transaction and

. presumably the mnature of undexr~

standing reached——about which I do
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not know-the payments had to be
made in Switzerland. I surmise that
the Government of the day felt that
the confldentiality of a transaction
could best be maintained by payments
being made out of the Discretionary
Grant for which a provision existel
in the budget of the Ministry of Ex-
ternal Affairs. I may add, this is the
only transaction of thig nature for
which financial privision was made in
the Discretionary Expenditure of the
Ministry of External Affairs.

SHRI SHYAMNANDAN MISHRA:
Was it done under the orders of the
then External Affairs Minister or
under the orders of the then Prime
Minister?

15 hrs.

SHRI ATAL BIHARI VAJPAYEE:
I have already stated in my last state-
ment that the expenditure wag autho-
rised by the then Prime Minister.

SHRI SHYAMNANDAN MISHRA:
He was not in the picture.

SHRI ATAL BIHARI VAJPAYEE:
Mr. Speaker, having inherited good
relations with Iran, our Government
hag sought to strengthen them pur-
pogefully ag we are conviziced that
they were to our mutual advantage.
We do not wish to risk damage to
this relationship, angd I am happy my
friend, Mr. Unnikrishnan also con-
curred with this view, or allow any
unintended misunderstandings to
come between us and Iran. On the
basis of mutual confidence and mutual
trust, we ghall pursue the quest for
.econmic cooperation between our
countries as, we believe, it can be a
factor in promoting cooperation and
stabflity in the entire South Asian
-region.

Mr. “Speaker, I would like ' to

reiteraté:‘'that there was never any

_intention nor js there now to suppress
information’ or mislead the House
‘Indeed, a3 m a8 the present Gov~

f is ot ned, there could hre
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no possible reason to do go. In the
light of these facts, I would submit
respectfully that- no meotion of

privilege against me or my colleague,
the Finance Minister, is warranted.

SHRI KANWAR LAL GUPTA:
Wag Mr. Chavan present on the day
when the Agreement was signed?

SHRI VAYALAR RAVI: The hon.
Minister has cleverly misled the
House,

SHRI K. P. UNNIKRISHNAN: Sir,
I rise on a point of order. The hon.
Minister has tried to skip over wull
the issues raised by me. The one
single question L had raised, which
is fundamenta] to the consideration
of the whole issue of privilege is
whether there wag a clause in the
alleged agreement regarding payment
of $ 11 million in Switzerland, Would
he place tha! agreement on the Table
of this House so that the House and
yourself can be satisfled? And what
is otherwise the nature of this
mysterious payment? He has not
answered this point. My whole case
is built on that and he has not said
a word ubout jt.

MR. SPEAKER: In the latter por-
tion he has answered.

SHRI K. P. UNNIKRISHNAN: No.
he has not said a word about it.

SHRI VAYALAR RAVI: One more
point. The hon. Minister in his state-
ment clubbed the budgetary provi-
sions and the supplementary demands
together. But the payment was made
from the supplementary demands,
It is not at all from the original
Budget. He is clubbing both togeher.
It is a clever way of misleading the
House.

SHRI ATAL BTHAR] VAJPAYEE:
A little while ago they were saying
that I made a.. determined bid to
mislead the House gnd now, Mr.
Vayalar Ravi says that [ am_ cleverly
trying to mislead the House.

(Interuptions)
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MR. SPEAKER: Orders reserved.
No turther dscussion. I am not going

to hear anything more. Now, Papers
Laid on the Table.

15.04 hrs,
PAPERS LAID ON THE TABLE -

" INTERIM REPOKTS OF SHAH COMMISSION
AND CONNECTED PAPERS

THE PRIME MINISTER (SHRI
MORARJI DESAI): 1 beg to lay on
the Table: —

(1) A copy cach of the following
papers under sub-section (4) of
section 3 of the Commissions of
Inquiry Act, 1952: —

(i) Interim Report I dateqg the
1ith March, 1978 (Hindi and
English versions) and Interim
Report II dated the 26th April,
1978 of Shah Commission of In-
quiry set up to inquire into the
misuse of authority, excesses und
malpractices committed during
the Emergency.

(ii) Memorandum of the Action
taken by the Government on the
above Revorts.

(2) A statement (Hindi and
English versions) explaining reasons
for not laying simultanecusly itke
Hindi versions of Interim Report II
and the Memorandum of Action
taken.

[(Placed in Library.
2338/78).

PROF. P. G. MAVALANKAR
(Gandhinagar): Mr. Speaker, Sir,
this is an important Report...

(Interruptions)

MR. SPEAKER: Do not record.
PROF. P. &. MAVALANKAR:***

See No. LT-
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MR, SBPEAKER: Mr. Mavalanker,
only two persons have given notice.

(Interruptions)

SHRI JYOTIRMOY BOSU (Dia-
manqg Harbour): We have been
waiting for these reports. These
reports are historic reports. We want
to know from the Prime Minister as
to what action Government proposes
to take against persons who have
been found to have done mischief....
(Interruptions) against the interests
of the entire country. We have no!
seen. ... . (Interruptions) Let the hon.
Prime Minister assure the House. ..

MR. SPEAKER: No, no. It will
open up a debate. I am not allowing
it. Mr. Bosu. 1 have heard you.

SHR1 HARI VISHNU KAMATH
(Hoshangabad): In view of the fact
that this is perhaps the most impor-
tant constitutional, political and legal
document that has been laid on the
Table since the advent of the Janata
Party 10 power last year, may I
request you and the Prime Minister—
and if the House also agrees—to
extend the session by a day at least,
s0 as to enable the House to have a
full discussion thereon? Otherwise,
during the next 38 months’ inter-
regnum, that is, between the two
sessions, action wil] have been
taken. ..

SHRI JYOTIRMOY BOSU: One
day is not enough.

SHRI HARI VISHNU KAMATH: I
said, at least one day, so that the
House will have occasion to discuss it
before Government initiates action. I
am sure Government is not allergiz to
discussion in the House. Therefore, I
would request the Prime Minister
and yourself to gecide today that the
House will sit for one more day at
least, to have u discussion and T am
sure the Prime Minister will assure
the House that he and his Govern-
ment are not allergic to a discussion

*»»Not recorded.
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~ [Shri Hari Vishnu Kamath]
in the House, on the reports and the
action taken thereon by the Govern-
ment.

SHRI JYOTIRMOY BOSU: The
type of lettor!....(lmermptm:).

- MR. SPEAKER: Mr: Bahuguna. ..

Rawowr oF Ol PrIES COMMITTER
(NovEMEEIR, 1976) AND REVIEW ON AND

ANNUAL Reporr OF BHARAT PerRo-
1EUM CORPN., LTD., Bomsay, WIC.

THE MINISTER OF PETROLEUM
AND C AND FERTILI-
ZERS (SHRI H. N. BAHUGUNA): I
beg to lay on the Table: —

(1) A copy of the Repori (Hindi
.and English versions) regarding with-
Prices Committee—November, 1976
{Placed in Library. See No. LT-
2825/78).

(2) A copy esch of the follow-
ing papers (Hindi and English ver-
slons) under sub-section (I) of
gection 619A of the Compenies Act,
10568:—

(1) Review by the Government
on_the working of the Bharat
Petroleum Corporation Limited,
Bombay, for the year ended 8lst
December, 1876.

i) Annual Report of the
Bharat F > Corporati
Limited, Bombay, for the year
ended 31st December, 1876 along
with the Audited Accounts and
the comments of the Comptroller

(3) A ststement (Hindi and Eng-
lish versions) shawing reasong for
delsy in laying the above papers .

[Placed in Library. See No. LT-
2326/78]. ‘

SHRI C. K. CHANDRAPPAN (Can-
nanore): Sir, the hon. Member wanted
a discussion on the earller item, and
wanted to know what is the opinion
-0f the Government.
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MR. SPEAKER; The: report hax-been
placed on the Table. : R

SHRI SHYAMNANDAN.  MISHRA
(Begusarai): The whole thing is that:
the Shah Commission thought it neces-
tary to submit interim reports, con-
sidering the urgency of the matter.
The House also attaches importance.

MR. SPEAKER; Mr. Mishra, 1 bave
also looked into the matter. The re-
port has been submitted only today.
There t be a proper debate if it
is only for one day, thal is on Wednes-
day. It is not possible at all. In fact.’
there was g suggestion.... Mr. Bahu-
guna, you have placed it on tr-
Table. ... ’ *

SHRI H. N. BAHUGUNA.: Yes.

PROF. P. G. MAVALANKAR: Let
the Prime Minisier say something.

MR, SPEAKER: 1 am sorry, Mr.
Mavalankar,

SHRI SHYAMNANDAN MISHRA:
Sir, may 1 seek your guidance?

MR. SPEAKER: Mr. Mavalankar, 1
have called the thirg item. ¥ou have
Taised an objection to it.

SHRI SHYAMNANDAN MISHRA:
We seek your guidance in this matter.
(Interruptions).

SHRI C. X. CHANDRAPPAN: With
your permission, Mr. H. V,'Kamath
made g Statement ang you saidfihot
notice was required, and he has given
a notice. e said that g discussion. ..

MR. SPEAKER: Quite right. ' He has
given notice, L o
SHRI C. K. CHANDRAPPAN: He

should know what iz the opinion of
the Government.

MR. SPEAKER: It is for the Gov-
ernment to give an opinion, R _

SHRI C. K. CHANDRAPPAN: You
may ask the Government. e

»



. ux.sauxm Iamnotu)dnzthe
Gwmuwnt.

SHRI C. K. CHANDRAPPAN: When
an important matter of thim nature is
-raised and the entire House, the whole
country is interested, the Government
should come forward with their opin-
jon. He wanted a discussion on it,
One day, or 3 days—

MR. SPEAKER: It will open up
debate. This is not a maltter.....

SHRI SHYAMNANDAN MISHRA:
My submission is: *“Could not the
House after a brief discussion, refer
ibe two reports to a committee of the
House which could process certain re-
commendations”?

MR. SPEAKER: Mr. Mavalankar:
‘what is your point on item 3?

PROF. P. G. MAVALANKAR: My
esteemed friend, the Minister of ™etro-
Jeum has just now laid certain papers,
under item 3. Sub-item (1) of item 3
says that the meport of the Oil Prices
Committee is dated November 1876.
We are now in May 1978. It is delayed
by almost one and a half years. We
‘have been asking so many times whe-
ther you would permit this kind of
delay, especially when the reports are
' as important as the present one. I am
sure the Minister will agree with me
when I say that this Report is impor-
‘tant, because it deals with the Report
of . an important Commitiee like the
Ofl Prices Committee. Why should
the Government have taken such a
.long time of 13 years to lay the Report
of that Committee on the Table of the
Houss. My information is that the
main Report was in English and the
delay Bas taken place Dbecause its
‘transiation into Hindi took such a long
“time. In that case, I demand that at
‘Jeast the English version of the Report
should have been mmde available im-
mediately, so that the House can know
‘and the entire country know what the
Cemnmne has seid. The Hindi Report
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can come’ lnter on. Now, under the
guise that the Hindi version of the
Report is not ready, the entire Report
was kept away from the House and
from the country for more than &
year.

Item No. 2 is “Review by the Gov-
ernment on the working of the Bharat
Petroleum Corporation Limiled, Boms-
bay, for the year ended 31st Decem-
ber, 1976.” The period of delay is
almost the same. Sir, I would request
you to look into the matter. If the

Hindi translation is not immediatély
available, either he should expedile
that or atleast place the English copy
of the Report on the Table of the
House, as soon as possible,

MR. SPEAKER: I have said it re-
peatedly. Whatever I have to say, I
have said, so many limes in this
House.

ANNUAL REPORT OF THE INDIAN INSTI~
TUTE OF TECHNOLOGY, BOMBAY FIC.

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR PRATAP CHANDRA CHUNDER).
I beg to lay on the Table:—

(1) A copy of the Annual Report
(Hindi** vergion) of the Indian In-
stitute of Technology. Bombay for
the year 1876-77. [Placed in Lib-
rary. See No. LT-2327/78].

(2) () A copy of the Annual Re-
port (Hindi and English versions)
of the Indian Council of Social
Science Research, New Delhi, for the
year 1976-77.

(ii) A statement (Hindi and Eng-
lish versions) explanining that Gov-
ernment are in agreement with the
above Report and therefore no sepa-
rate Review on the working of the
Council is being laid.

(3) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the documentis men-
tioned at (2) above. [Placed in
Iibrary. See No. LT-2328/78].

»mm version of the Report was laid on the Table on the 23rd Decem-

ber, 1977
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(4) A copy each of the following
papers under sub-section (4) of sec-
tion 23 of the Institutes of Technolo-
gy Act 1961:—

(i) Certifled Accounts of the In-
dian Institute of Technology, Kan-
pur, for the year 1975-76 along with
the Audit Report thereon.

(ii) Certified Accounts (Hindi@
version) of the Indian Institute of
Technology, Delhi for the year
1976-77 along with the Audit Report
thereon.

(5) A statement (Hindi and Eng-
lish versions) (a) showing reasons
for delay in luying the Accounts
mentioned at (4) (i) above and (b)
for not laying the Hindi version of
the Accounts simultaneously. [Plac-
ed in Library. See No. LT-2329/
78.1

. PROF. P. G. MAVALANKAR: WMy
point of submission is the same. There
is a delay of one year and four months
in the case of the Annua]l Report of
the Indian Council of Social Science
Research, New Delhi, for the year
1976-77. It is said that the Govern-
ment are in agrecment with the ghove
Report. What does it mean? These are
some important bodies which perform
some important functions. Merely say-
ing that the Government are in agree-
ment with their reports is not suffici-
ent. They are thereby trying to get
away from the responsibility of stat-
ing what the Government intend do-
ing about those reports, It they ggree,
what is the action which they propose
‘to take on thoge recommendations?
“These things should have been men-
tioned.

NOTIFICATION UNDER THE CENTRAL
ExcisE RULES AND THE CENTRAL SALES
TAXx ACT, ETC.

MAY 15, 1878

THE MINISTER OF STATE IN THE:
MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): I beg to lay on
the Table:— . .

(1) A copy
G.S.R. 270(E) (Hindi
versions) published in Gazette of
India dated the 3rd May, 1978
making certain amendment to Neti-
fication No. 198/76-Central Excise
dated the 16th June, 1976, jssued
under the Central Excise Rules 1944
together with an explanatory memo-
randum. [Placed in Library. See
No. LT-2330/78.]

2) A copy of Notification
No. G.S.R. 580 (Hindi verston) con-
taining corrigendum to Hindi
version of Notification' No. G.S.R.
762(E) dated the 17th Decembver,
1977, under sub-section (2) of section
13 of the Central Sales Tax Act.
1956. [Placed in Library. See No.
1.T-2331/78.]1

of Notificatton No.
and English

STATEMENT CORRECTING REPLY TO
USQ No. 6387 re. INSTALLED CAPACITY

g st (v wRwe fam) 0 % (uw)
Thoe dday W wfaet

Tt F st Tw &wx fay & wwrdfer
gvt dear 6387 & 1t wiw, 1978 W
frr «x guv w1 gy wW gwr (€) Iwe
*1 Wz v ¥ gu feww & wror R
arm o6 fawon awy @z 9 e f o

2833/78.]

@English version
May, 1978,

of the Accounts was laid on the Table on the

:, : ;



':i;;f}]ﬁ-:w ' VAISAKHA 25, 1900 (SAKA)

R or INGuUBY
U OR BAILWAY ACCIEDNT BRELATING
© %o Teoein Exrress oN 30-5-77

& sre

[Placed in Library. See No. LT-
2335/78.]1
STATEMENT  INDICATING  ACTION

TAKEN BY GOVI. ON THRE FINDINGS
.OF ONE-MAN ENQUIRy COMMITTEE
ON  ADVANCES/CREDIT FACILITIES TO
KomiNnoor Mr1Ls Lrtp., BOMBAY AND
NOTIFICATION UNDER CusromMg AcCT

THE MINISTER OF STATE N
THE MINISTRY OF FINANCE (SHRI
SATISH AGRAWAL): Sir, on behalt
of Zulfiguarullah, 1 beg to lay on the
Table: —

1) A statamem (Hindi and Eng-
lish versions) indiceting the action
taken/proposed to be taken by
Government on the findings of the
one-man Enquiry Commitiee on
Advances/credit  facilities granted
to Kohinoor Mills Company Limi~
ted, Bambay, by the Ceniral Bank

of Indis. (Placed in Library. See
No. LT-2336/78.] -

(2) A copy of Notification No.
G.S.R. 2T1(E) (Hindi and English
versions) published in Gazette of
India dated the 7th May, 1978, under
section 158 of the Customs Act, 1962,
together with an explanatory
memorandum. [Placed in Library.
See No. LT-2337/78.]

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, we have been
repeatedly insisting and we have got
a kind of assurance from the Chair
that he will see whether the Report
could be laid on the Table of the
House. This T. N. Ghosh Committee
deals with the gcandal of Kapadia or
the Kohineor Mills, which have gwal-
loeq Rs. 26 crores.

MR, SPEAKER: What has that to
do with the Report?

SHRI JYOTIRMOY BOSU: We
want to have the one-man Commit-
tee Report laid on the Table of the
House. We have been asking for it
for the last six months. Instead of
referring to the action proposed to be
taken, will they lay the Report on
the Table of the House? Why iz he
not laying it on the Table?

STATEMENT 7e. WITHDRAWAL ©F
ADVANCE rrOM CONTINGENCY FunND
OF INDIA FOR FUNCTIONING QF UNITS
OF SWADESHI COTTON M1rs Co. Lrp.
KANPUR.

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRIMATI ABHA MAITI): I beg to
lay on the Table a statement (Hindi
and English versions( regarding with-

© drawal of an advance from the Con-

tingency Fung of India for uninter-
rupted functioning of the unitg of
Swadeshi Cotton Mills Company
Limited, Xanpur. [Placed in Library.
See No. LT-2339/78,}

“$English version of the Weport and Hindi and E~-lish versions of Memos
nndumafAcﬂonukenonﬂmRepoﬂ:were laid on the Table on 22nd

" March, 1978..
1156 L.S—8.’
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MATTERS UNDER RULE &7

(i) LAviNg or RrrorRTs or SgAn ComM-

SHRI C. M. STEPHEN (Idukki):
It ijs wunfortunate that the Prime
Minister chose to lay on the Table of
the House on the last day of the cur-
rent session the Interim Reports of
the Shah Commission and the action
taken thereon, the result being that
the Members do not get an oppor-
tunity to study the Reports or discuss
the matter before they disperse.
This js a Commission with respect to
which from the beginning to the end
Parliament was placed in the picture
and had repeatedly been evincing
continuing interest., The appointment
of the Commission was itself, un-
usually, by an announcement on the
figpy of the House.' When allegations
of attempt of interference from the
Government were made in the pub-
lic, echoes were heard in the House.
‘When interim reports were received
by Government, unusually again, the
Home Minister came to the House
with the announcement that the re-
ports were received. In the last ses-
sion of the House, the Speaker ad-
mitted & motion in my name demand-
ing the winding up of the Commis-
sion. Another motion of the same
nature in my name wag again admit-
ted by the Speaker during the cur-
rent session. I hag been asking for
a discussion on my motions, but Gov-
ernment coulg not make time avail-
able for it. In view of this continuing
interest of the Memberg of the House
in the doings of the Commission,
Government should have taken care
to table the report at such appropriate
time as would have left sufficient op-
portunity for a study thereof and
discussion thereon by the Members of
Parliament. I consider the omission
to do =0 ag deliberate and politically
motivated. -

MAY 15, 1878

T ey . L
Reporta alieged to be: the contents
thereof have been appearing in the
Press almost from the gate of the an-
nouncement of the Fome Minister:
that Government had received the
report. Unfortunately, these reports
had appeared even before the Gove-
ernment had receired the Faport.
Now that the report'is placed on the
Table, we get an oypertunity to check
up whether the peports which ap-
peared in the préss tally with the
facts, If these reports are found to
be correct, which in all probability
would be the case, the Commission
and the Government should answer
for leaking out the contents of the
reports. On the part of the Govern-
ment, the act of leaking out the con-
tents of the report before informing
the House and when the House was
in session, is an act of grave disres-
pect to the House. Op the other
hand, the leakage of the report from
the office of the Commission would
lead to it8 own inferences and con-
clusions with respect to the credibi-
lity of the Commission. I place on
record my strong protest against the
conduct of the Government in infor-
ming the House about the contents
of the report after letting the whole
world know about it through publi-
cation thereof in the columns of the
newspapers.

A finfling in the report of -an Em-
quiry Commission has no wvirez of its
own. Itg_; validity depends upon the
executive decision of the Government
either to reject or to gccept it. There-
fore, it does not have the sanctity of
a judicial finding. Ity senction is the
confidence it can command among
the people and among the political
forceg of the country. To the same
extent as the Government have got
the right to accept or reject the find-
ing of the Commission, the people
and the political forces algo have the
right. 1t is my definite view ang the
View of my party that the fndings,
widely announced by the Coramission

‘even before itg appointment, deserve

to be rejected. We shall . take: the
matter to the people;,  explain tha
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whole thing to the people and get the
wpeople rejoct the findingg through a
countrywide movement. We consider
this report a document designed to
serve as an instrument of political
wendetta.

The finding™ of the Mathew Com-
misgion was rejected by the Govern-
ment on the ground presumably that
the entire evidence could not be plac-
ed bhefore the Commission. If non-
availability of evidence iz a ground
for rejecting the finding of a Commis-
sion, there is mare ground therefor in
tl'ﬁs case. The Commission had con-
sidereq the evidence of Mrs Gandhi
and of Shri Pranab Mukherjee as
vital to the enquiry. The procedure
adopted was, however, such that the
evidence could not become available
to the Commission. The question of
the validity of the procedure and of
the liability of those witnesses to give
evidence is now under examination
by a court of law. If the court finds
against the Commission, the evidence
would stand condemned as inadequate
and the Commission would stand de-
priveq of its right to graw inferences
from the conduct of those witnesses
in refusing to glve evidence. The
matter beéing under judicial scrutiny,
the Government should not have come
to =a finding  with regard to
the acceptability of the finding
of the Commission. It follows, there-
fore, that action on the basis of the
findings of the Commission should
stand suspended until the Courts
declare on the above vital point.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): I rise on a point of order.
Can this come under 3777

‘MR. SPEAKER: This is the 8th point
of order I am getting from you. Rule
3_77 does not preclude this. :

SHRI KANWAR LAL GUPTA (Delhi
Sadar): There are certain rules for
377,

© . MR, SPEAKER: What is the breach
. of the rule? (Interruptions)

SHRI C. M. STEPHEN: I do not
yield. Any other conduct would only
add weight to the allegation that the
Government's effort in this matter is
politically motivated. This allegation
will come into sharp focus when com-
pared to their conduct in relation to
the Mathew Commission and certain
other Commissions, findings of which
the Government had rejected. Fin-
ally, I do demand a full opportunity
to discuss the report now in the pos-
session of the House. The opportunity
must be sufficient extending over a
period of at least four days and with
sufficient time to study, previous to
the dates fixed for the discussion. I
would suggest that the House may be
udjourned to a specific future date,
without being prorogued, and be re-
convened on that date with the sole
agenda of discussing this report.

THE PRIME MINISTER (SHRI
MORARJI DESAI): ] take strong ex-
ception to the insinuations made by the
Leader of the Opposition against the
Gouvernment. But'I do not expect any-
thing better from him from what I
have seen in the past. Not only that,
but the leader of the Opposition
called specially a senior foreign cor-
respondent and told him last Thurs~
day that she was going to be arrested
and whisked away to an unknown
place and that the life of her son,
Sanjay, was in danger and he would
meet bodily harm. These are the
things they go on spreading. 1 wan$
the House to judge what to think of
jt. What can I say about it? But more
serious than that is the statement of
the Leader of the Opposition when he
said he would take the matler to the
people. He has every right to make
any agitation that he wants to make
as long as it is peaceful. But I wam
him that if there is any viclence in
what they do, we will not fail to take
appropriate action against the leader
of the opposition and others.

. SHRI C. M. STEPHEN: Since the
Prime Minister has said this I must

_clarity that our faith in non-violence
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is no lesg fum than that of the Prime
Minister. He may reit assured that it
will be non-violent. But we will take
it to the people. Let there be no
doubt gbout it. (Interruptions).**

' MR. SPEAKER: Nothing will go on
record. ap
(Interruptions) ** )

Rule 377 is not for a debate. You
are a leader of a very responsible
party.

(il) PRICES OF VARIOUS QUALITIES OF
SYNTHETIC RUBBERS MANUFACTURED

BY SYNTHETICS AND CHEMICALS LTD.,
BarerLLy.

SHRI SURENDRA BIKRAM (Saha-
jabanpur): The prices of various quali-
ties of synthetic rubbers manufactured
by  Synthetics & Chemicals Ltd.,
Bareilly, were under control probably
till 1974 after which the Company
developed new qualities giving new
names with slight changes in formulas
and took out the prices out of control
and started charging high prices from
rubber consuming industries. This
factory has been continuously increas-
ing its prices and being a monopoly
industry, rubber consuming industries
have to purct these rubbers at any
cost resulting into high cost of tyres,
tubes and other rubber products. The
Government must control the prices of
synthetic rubbers and redu the.
present prices by at least Re. 1/~ per
kg. and no more price rise be allowed
in the public interest. The Company
is raising prices and this excessive
profitability is spent in various ways
including high rise in salaries, wages
and perks etc. In 1977, alone the
salary, wage and perks bill of this
Company increased by Rs. 51 lakhs.
‘The employees are already being given
high salaries and wages. Also, in view
of huge shareholding of LIC, GIC and
nationalised banks in this Company,
there is an urgent need %o place at
least two Government nominees on the
Board of this Company to keep a watch

over the. affairs and stop wastages md
squandering of funds in various ways: -
The Minister concerned is here. 1.
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(iv) REPORTED SLOW PROGRESS IN THE
COMPLETION OF SALAL PROJECT.

SHR1 BALDEV SINGH JASROTIA
(Jammu): With your permission, 8lir,
1 am raising the following matter of
importance under rule 377.

Of all the problems, facing .the eco-
nomy of the country, perhaps the mowt
frritating and one for which there is
the least excuse is the problem of
power shortage. Further, ' ‘power is
such an essential input today, not for
industry but also for agriculture, which
is life of the country and the economic
structure of India. o . :

There are three Central hydro-elec-

"_‘Not recorded,

tric projects, Loktak, Baira Siul and

— o~
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Sdal - ‘We gee their working and posk

Loktalk is situsted in Manipur which
has cone 1o & halt after spending
Rs. 800 millions and the work started
in 1970.

The position of Baire Siul hydro-
electric project in Himachal Pradesh
is no better, rather to say more
worrectly that that js sick anq this is
why now these projects are being
Jhanded over to the National Hydro-
Electric Power Corporation.

Before we see the achievements of
Salal project, mention may also be
made about lower Jhelum. On the
hydro-electric project in Jammu and
Kashmir State, Rs. 70 crores have
been spent and few days ago it has
been closed down.

Salal project is of national, rather
international importance on account
of recent accord with Pekistan which
too ig going on With a snail speed.
"They say that the project is also be-
ing handed over to the National
Hydru-Electric Power Corporation
and tnat speaks of its sickness.

In the Government of India, the
only work of this nature wag taken
‘up by the Department in 1970 with
an estimate of Rs. 55 crores with t!}e
hope that it will be commissioned in
1976-77. But the snail speed with
which the work proceeded, it was
felt after three years.for an increase
of the funds and revised estimates
were put up at Rs, 113 crores and,
aguin, the estimates went upto Rs. 222
crores without knowing where it will
and.

ning the work was
ed ith o divisions but today
" we afe having more thap 22 divisions
. and we* are told that = further more
. divisions are required to build up the
Sempo. on the project. More staft,

Rule 377 23

more budget, iy the coined answer of
those who are in-cherge of the pro-
ject but without any progress. The
growing feeling js that men at the
helm of affairg have 'miserably mis-
managed the project and even the
Central Government people are equal-
ly guilty as they did not ask the
reason for poor progress.

In March, 1977, more than Rs. 2
crores were surrendered for want of
planning. Machinery worth crores of
rupees could not work for more than
12/13 hours in a year which should
have been 2,000 hours and this has
further caused J]oss as the staff re-
mained idle, go also the machinery.

15.30 hrs.
[Mr. DEPUTY-SPEAKER in the Chair)

First phase of the project making
diversion of the River was scheduled
to be in 1878 and is doubtful if this
would be achieved even in 1978. The
quantum of work required to be com-
pleted onh rockfil] Dam before effect-
ing diversion js far short of target and
even the design of the Dam is not
there according to best information
but the work has been ailotted to w
company and with a further informa-
tion that company is demanding
damages. For the earth bund no
quarry arrangement has been made
30 far.

Power House machinery supplied
by NH.EL.C. Hardwar js said to be
diverted because there was no power
House building and the warranty of
the Power House machinery is to ex~
pire before the building comes up.
They say that Salal Project will be
commissioned in 1982, But - other
things remaining the same it cannot
be commissioned by the Department
for another 12 years. Unless Govern-
ment of Indida takes ‘extraordinery
measureg it may not be commissionsd
before 1982. .
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In the nationml interest, it is urged
upon the Government that a High
Power Committee be appointed to
Jook into the matter. 690 Megawatts
should come up as early as possible
and change the destiny of the Nor-
thern India and if circumstances re-
qQuire CBl assistance may also be
calleq for to bring the guilty to book
ag there seems to be great bungling
in the project.

{v) REPORTED DISPUTE BETWEEN WOR-
KERS AND MANAGEMENT oF PuLp
Division oF GwaLior RAvons
AND Sk Mrc. & WeAvInG Co.,
Mavoor (KERALA)

SHRI X. A. RAJAN (Trichur):
Mr, Deputy-Speaker, Sir, the Pulp
Division of the Gwalior Rayons and
Silk Manufacturing and Weaving
Company, - Mavoor, an industrial
undertaking engaged in the manu-
facture of rayon pulp, employing
about 2,500 workers, besides about
25,000 workers employed indirectly
on contract and through contrac-
tors through the . State, is not
functioning since 30-11-1977. The
long-term agreement between the
management and the workers had
expired on 26-10-19795. There was
also much discontentment among the
workers in view of the steep fall in
the emoluments of workmen over a
period of two years due to the
decrease in the cost of living index.
Though negotiations were started for
a fresh long term agreement and a
series of conferenceg were hely by the
officers of the Liabour Depeartment,
no agresment could be reached even
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after two yesrs of strenous efforts, iw
view of the recalcitrant attitudé of
the management. In the circum-
stances, the workers went on strike
from 30-11-77. Since then séversl
conciliation conferences were held in
the presence of the Labour Minister
to bring about a gettlement, As these
negotiations failed, a number of con-
ferences were held in the presence of
the '‘Labour Minister and Industries
Minister. But these also failed due
to the adamant and non-cooperative
attitude of the management.

Now the position is very grave in
that thousands of workers and their
families are in utter distress due to
the uncompromising attitude of the
management. Further, as the con-
cern js not functioning, the Cen-
tra] Government and the State
Government are losing crores of
rupees by way of excise duty and
sales tax. All this forced the State
Government to step in to make some
temporary arrangements for the
functioning of the factory. Accord-
ingly., the State Government are
taking immediate steps io take over
the management of the concern tem-
porarily and for this necessary ordi-
nance is being promulgated. 1 regquest
the Central Government to exteng all
support to the steps taken by the
Siate Government in the matter.

(vi) PRODUCTION OF LEATHER AND RUB-
BER WEAR FOR EXPORT AS WELL AS
FOR INTERNAL CONBUMPTION

SHRI JYOTIRMOY BOSU  (Dia-
mond Herbour): The country’s pro-
duction of leuther and rubber wedr
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for export ag well as for internal
copsumption are seriously affected
and our export earnings as a result
will be . seriously affected. These
items are canalised through S.T.C.
and therefore, there would be a tre-
mendoug loss of business for the
S.T.C. us well as likely breach of con-
tract may also take place.

For internal consumersg throughout
Eastern region the Bata shops are not
functioning and as & result availabi-
lity of these essential commodities
are very much unavailable to the
common consumer. This hasg take
place owing to the adament gttitude
of a foreign company i.e. Bata Shoe
Co. Ltd. The Company’s turn over
has increased from Rs. 62.14 crores in
1974 to Rs. 78.85 crores in 1976, and
their profits have similarly gone up
from Rs. 1.20 crores in 1835 to Rs. 2.32
crores in 1972 which is almost double.
In spite of that they have refused to
comply with the spirit of the Bonus
Act which is according to g High
Court Judge is a deferred wage, and
at the same time they have taken a
most uncompromising position towards
the employees in meeting their legi-
timate minimum needs. They are on
strike for more than 65 days.

Whilst their Managing Director
gets an annual remuneration of
Rs. 8,04,288, whilst the same man in
1974 drew Jess than } of this amount
viz, Rs, 1.68 jakhs. Here below I am
giving few more cases which will
show what fantastic remunerations
are paig to certain privileged officials
of the same company where they are
refusing to pay even minimum genu-
ine needbased wage. The remunera-
tion of the Managing Director in 1974
was Rs. 168,000 and in 1876 it went
up to Rs. 3,04,288; Industrial Rela-
tions Adviser Rs. 1,01,452 in 1874 and
Rs. 1,20855 in 1976; the Factory
Mansger Ra. 77,321 in 1974 and
Rs. - 1,16270 in - 1878; Commercial
u-mnr Rs, 97,987 in 1974 and
Rs, 1,223,988 in ll'n, Deputy Managing
PDivector Rs. 142445 in 1976; Factory

Manager R 183,264 in 19% ‘and-

VAISAKHA 25, 1900 (SAKA)
‘Rs. 2,50,894 in 1976—thig gentleman
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is a foreigner ang the first gentleman,
who is not a foreigner, his Indian
counterpart, gets less than half of this
for the same designation; Production,
Research und Development Manager
Rs. 1,30,000 in 1975 and Rs. 2,26,673
in 1976—it is hardly one year and the
Production, Research and Develop-
ment Manager gets an increment of a
lakh of rupees.

There are about 157 positions in this
one company alone where people
draw very high saleries, instances of
which are indicated in the preceding
paragraph. This is adding to the price
spiral of this commodity, namely,
shoes and rubber goods. The Central
Government ghould immediately in~
tervene to compel this company to
open two facjories, one in Batanagar
and the other in Mokhama in consul-
tation and in coordination with the
State Governments concerned as well
ag company’s workers and employees.
The Minlstér of Company Law should
also examine the salary structure of
the upper strata of the Executive in
order to ensure that the gap between
the highly paid and the low-paid is
reasonable, -

It may be mentioned here that this
company was caught redhanded cheat-
ing the Government in the matter of
payment of Ceniral excise on many
occasions and there are most reveal-
ing reports of public Accountg Com-
mittee on their economlic offences.
This company has received export
subsidy to the extent of Rs. 38,15940
in one year and duty drawback to the
extent of Rs. 14,338,372, and excise
rebate of Rs. 34,11,049. This company
has also been caught doing invoice-
manipulation in the past.

I would like the hon. Minister of
law and also the Minister of Industries
to intervene in the matter ang set
things right.
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COMMITTEE ON PAPERS LAID ON
THE TABLE

(i) MmurEs

SHRI KANWAR LAL GUP (Delhi
Sadar): Sir, 1 beg to lay on the
Table minutes of the gittings of ihe
Committee on Papers Laid on the
Table held on 8th October, 7th Nov-
ember and 20th December, 1977 and
9th May, 1978,

(ii) Rmrory

" SHRI KANWAR LAL GUPTA: Sir,
T beg to present the Eighth Report of
the Committee on Paper Laid on the
“Table,

ASSENT TO BILL

SECRETARY: Sir, 1 lay on the
Table the Appropriation (No. 38)
Bill, 1978 passed by the Houses of
Parliament during the current session
and assented to since a report was
last made to the House on the 24th
April, 1878.

15.49 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DECISION OF THR EMPLOYEES
OF NEWSPAPER ESTABLISHMENTS TO GO
ON STRIKE

(qbn) mmﬁt.:’
ww Ay off wr

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND LABOUR
(SHRI RAVINDRA VARMA): As I

MAY 18, 18978 of Newspapers to o on -

strike (CA)

toldthenouaemreplytoqmlﬁonv

No. 7501 that I answered on 20th

April, 1978, the National Confederation -

of Newspaper and News Agency Em-

ployees Organisations have sent ug a -
copy of a Resolution adopted by & -

Convention of the newspaper em-
ployees that was held in Calcuita on
the 28th March, 1978. The Resolu-
tion, among other things, authorised
the Confederation ‘“to chalk out a pro-
gramme of agitation culminating in
an indefinite strike”.

Apart from this, we have received
no reporty of any gpecific decision by
newspaper employees to go on strike
io press their demands for wage
revision. However, there was a to-
ken strike on the 11th May, 1978, By
certain sections of newspaper em-
ployees in Delhi in response to u Call
for general strike given by some
political groups over various issues.
The question of wage boards was
referred to as one of the issues in the
notices served by some of the Unijons
while one Union disassociated itself
from the strike. This strike was only
a token strike that lasted for a day.

As the House is aware, two separate
wage Boards were constituteq for
non-journalists and working journa-
lists, on the 11th June, 1978 and the
6th February, 1978, respectively.
Government notifled interim wage
rates on the 1st April, 1977, after
consulting the Wage Boards and the
Boards had sturted public hearing on
the guestion of the final wage struc-
ture.

In Decembﬂ- ‘1977 the represen~
tatives of the

withdrawing from the Wage Boarda,
as their Organisations desired them

employers wrote to -
Government to say that they were .

to do so. Consequent on their with. .

drawal the Wage Boards cancelled
subsequent public heerings.’ Govern-
ment is keen that the work . of the .
Wage Boardg should be resumed ud

" completed expeditiously so " thag -

rawimlwmmwtmmuhm
force in the

Tiewapaper ;eitabltile- "
ments.  To find a nlutlm h the
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SHRI RAVINDRA VARMA: Mr.
Deputy-Speaker, Sir, I wags pleasantly
surprised that the question ended.

oft sfeem e Wt wlven R
g w0

stolvreni: fpft F @ e
g § fadt ovo |7 gwa & & ot F wary
gat )

1 was pleasantly surprised that the
question ended. The hon. Member
chose to say that I had distorted facts
in my answer. 1 am not guilty, Sir,
and 1 cannot plead guilty to the
charge of Thaving distorted facts. I
plead guilty to the charge, if he wants
to make one of having Been relevant
to the Call Attention notice,

The hon. Member raised many
questions which ranged the entire
canvas of industria] relations in
this country. In my answer,
1 tried to point out that as
far as the question of the wage
boards ig concerned, the Government
is attempting to find a solution, & way
out of the present impasse, through
bipartite and tripartite negotiations.
1 tried to point out that various alter-
native suggestions are being consl-
dered by both the parties, and the
Government, and I have every hope

3 Rep.decision of employses MAY 15, 1078 of Newspaperstogo on . 3 4 -
strike (CA) ST

. RS
of finding u solution to.the present
impasse. ) )

The hon. Member said that the
sirike was an all-India strike, and no
newspaper appeared anywhare in the
couniry. Ag an thon. of
Parliament, he must be aware of the
fact that though the capital of the
country is very important, the coun-
try extends outside the capital too. 1
is 8 fact that no newspaper appeared
in Delhi on the 12th May because of
the strike on the 11th May, but in
other parts of the country, news- ,
papers did appear and I mm gure, fhe .
hon. Member might have, if he had
tried to take the trouble, seen those

newspapers,

He made references to such things
as a wage freeze, the Bhoothalingam
Committee, daily wages, minimum
wages, gocial security und all the
chapter headings in the Labour
Ministry’s report. 1f you rule that
they are relevant to the Call Atten-
tlon notice, 1 will answer them....

MR. DEPUTY-SPEAKER: You
confine only to the Call Attention,

SHRI RAVINDRA VARMA: Then, “
I will repeat what I have said that =
we hope to find a solution through *
bipartite und tripartite negotiations.

MR. DEPUTY-SPEAKER: Mr.
Bahuguna,

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): Sir, today iy the
last day....

MR. DEPUTY-SPEAKER: That
does not mean that it is free for all.

SHRI JYOTIRMOY BOSU: ghri

George Fernandes made an observa-
tlon about Bata Shoe Company....

MR, DEPUTY-SFEAKER:  Shri '
Bahuguna has the floor now. ) -
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1550 hrw,

STATEMENT REGARDING RE-

STRUCTURING OF LIQUIFIED

PETROLEUM GAS DISTRIBUTOR-

S$HIPS OF DIFFERENT COMPANIES

AND CREATION or NEW
AGENCIES

THE MINISTER OF PETROLEUM,
CHEMICALS AND FERTILIZERS
(SHRI H. N. BAHUGUNA): Mr.

ship (Statement)
The Co-operative Societies would
be exempted from these eeilings.

The oil companies now have been
usked to take steps for restructuring
of the existing agencies on the basis
of these ceilings. However, in res-
pect of Hindustan Petroleum Corpo-
ration and the Caltex Oil Refining
(India) Limited, cooking gas distri-
bution 15 mnstly done through certain

Speaker, Sir, I had earlier indicated
in this House that I would give a
statement g regards restructuring of
existing liquifieq petroleum gas (LPG)
or cooking gas distributorships of
different companies as well as
about creation of new agenciegs as a
result of thig restructuring. [ have
the privilege now of indicating to the
House our wpproach in this regard.

While it is necessary that the cook-
ing gas distributors of different com-
panies maijntained a size which is con-
ducive to economic and efficient func-
tioning of such distributorship, it will
ulso have to be ensured that such
distributorships do not become or
continue to be too big and thus de-
prive others from the opportunity of
running such distributorships. With
this objective in view, a decision has
now been taken about the ceilings
upto which the business of a parti-
cular distributor should be allowed to
continue or to grow. Taking into
account the different working condi-
tions and the cost of operations in
different areas, the ceilings as to the
maximum number of refills of cyclin-
ders that a distributor would be
mllowed to handle per month has
been nxed as following:—

T Number
of
Market refills per
month .
Bombay . . . . . 6,000
Delhi . . . 4,000
Orher cities wuh popuhunn over
%0 lakhs 3,500,
. Cities_with ltum betwcen
@ lakhsand yolakhs” . - . 3,000
pthuphe_n e e 2,500

ies like M/s. Kosangas
Company, Jay Kay Gas Company,
East Coast Gas Company, Domestic
Gas Private Limited etc. These con-
cessionaries supply cooking gas to
consumers through their agents. The
question of restructuring these agen-
cies of the concessionaries would be
possible only after these con-
cessionaries are fully taken over.
Steps in this regard have already
been initiated. However, the
other two companies, namely, Indian
Oil Corporation and Bharat Petro-
leum Corporstion Limited, who mar-
ket cooking gas directly through their
distributors, have been advised to
restructure the existing agencies on
the basiz of these ceilings. Indian
0il Corporation would glso take this
opportunity of improving the business
of some of their distributors whose
present business needs to be improv-
ed to ensure a fair return to the dis-
tributors.

I had also announced in the House
that 3 lakh new customers will be
enrolled during the next year by
different oi] companies. Taking into
account the restructuring of the exist-
ing distributorships on the basis of
the ceilings and marketing of addi-
tional cooking gas for the purpose of
enrolment of 3 lakh customers, new
agencies will be created in 87 loca-
tiong in different parts of the coun-
try.

We hag decided in September, 1977
that 25 per cent of all agencies or
distributorships that will be created '
ghould be allotted to persons belong-
ing to Scheduled Castes/Scheduled
Tribes. 24 of the 87 new agencies to |
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[Shri H. N. Bahuguas)
be created are proposed to ba award~
ed fo p belonging to Scheduled
Castes/Scheduleg Tribes,

The places where such agencieg are
ow proposed to be given to persons
belonging to Scheduled Castes/Sche-
‘duled Tribes are Bangalore, Betul or
Balaghat, Greater Bombay (2),
‘Baroda, Calcutta, Chandigarh, Cudda-
pah or Anantpur, Delhi, Gauhati,
Jaipur, Kanpur, Khanpur or Udipi,
Madras, Mahad, Moradabad, Mysore,
Nagpur, Nanded, Patna, Pune (2),
Ratnagiri and Surat.

1 would solicit the cooperation of
the Hon'ble Members in achieving our
bjective of d ration of owner-

ship.

15.56 hrs.

/ STATEMENT RE. POLICY ON SICK
INDUSTRIES

THE MINISTER OF INDUSTRY
(SHRI GEORGE FERNANDKS): If
You permit me, I may lay the state-
‘ment on the Table of the House,

MR. DEPUTY SPEAKER. Yes,

THE MINISTER OF INDUSTRY
{SHRI GEORGE FERNANDES): 1
beg to Jay the statement on the Table
of the House.

Statement

.The h of ind ial
sickness, both in large and small scale
industry, has become increasingly
common in the last few years. While
such sickness in industry may arise
on bf i ¥ 3 ‘h‘
common effects of such sicknesy are
hardship and unemployment to the
labour engaged in the industrial umit
and waste of national rescurces. It
is, therefore, dered itial not
only to devise suitable means for
desling effectively with sick indus-
#rial undstrekings hut also to set up

MAY 15, 1978 .
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sultsble arrangements for monitoritg
and delecting industria} gickness gt .
an early stage. o

2. The M t of an il
undertaking should normally be ex-
pected to be primarily responsible for
sound and honest management of the
undertaking and for prevention of
sickness. Where managementis are
elther unwilling or unable to perfarm
their role, the financial institutions
and the Government have to inter-
vene to fulfl] their larger soclal res-
ponsibility of ensuring efficient use
of national resources. Industrial
sickness, arises not only from tactors
outside the control of the manage-
ment but also owing te grossly in-
competent or dishonest management;
and the treatment of {ndustrial sick-
ness, therefore, will have to take in-
to account the nature of the sickness
as well as the causes thereof.

3. It is also to be recognised that
the revival of a sick industrial under-

taking cannot be the responaibility of

any sin agency, and that it can
beylchl:\]r:d effectively only by an
appropriate sharing of the burden
and responsibility by all concerned
including the Central Goyernmmt.
the State Governments, the labour,
instituti banks, m

ment and the shaveholders.

4. Government's policy towards the
prevention and treatment of {ndus-
tria) sickness will be guided by the
following considerations:—

(1) On the preventive gide, it is
considered that closer and more vigil-
ant jnvolvement of the finencial inst-
tutiony in the units with mevagement
of doubtful competence or integsity
will be essential, Financial . institu-
tions will jointly set up & group of
professional directors who will be full
time employees of the institutions
and - who could’ be nominated on the
Board of Directors of compenies with
doubttul nt snd in which
the institutions have . mibelantiel .
stake - These directors will repert (o
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which gives cause to suspect mal-
practica or gross incompetence, he
would report to the financial institu-
tions for further -investigation. The
concerned institution will then report
the matter to an inter-institutional
8roup under the Chairmenship of In-
dustrial Development Bank of India.
If this group comes to the conclusion
that the management hag acted in a
patently incompetent manner or has
indulged in malpractice, all the insti-
tutions and the commercial banks
should teke a decision that thig unit
or any other unjt under the same
management will not be extended
financial assistance until the manage-
ment is changed.

(2) In the case of industrial units
that are already sick the following
options will first be explored before
the guestion of take over of manage-
ment under the Industries (Develop-
ment and Regulation) Act, is consi-
dered:

(a) Rehabilitation through State
Governments and financial
institutions who would pro-
vide both financial and mana-
gerial support with suitable
restructuring of management
wherever necessary. In cases
where co-opordinated action
igs necessary for the revival
of the unit outside the frame-
work of the Industries (De-
velopment and Regulation)
Act, the concerned adminis-
trative Ministry will take the
initiative to co-ordinate the
arrangementa,

(b) Proposals, if any, for the
merger of the sick unit with
» healthy unit in the private

- stctor will be exemined by
the Specified Authority under
- the Income Tax Act, 1967 with

'.mtothe guidelines
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(8) nhonlywhnendaharn!m
above twp alternmative courses of
action is feasible or desirable that.
action under the Industriey (Develop-
ment and Regulation) Act will be
considered.

(4) In order to examine ull the
alternative courses of action open
and to decide on the mos; suitable
measures that could be taken it
is proposed to set up a Screening
Commiittee under the Chairmanship
of Secretary (Industrial Development)
with representatives of the Finance
Ministry, Reserve Bank of India,
Financial Institutions and the admi-
nistrative Ministry relating to the
sick undertaking.

(5) In considering the possibility
of take over of management under
the Industries (Development and Re-
gulation) Act the Screening Commit-
tee will take into account the follow-
ing factors:

(i) further capital investment
required in relation to the
number of persons employed
in the unit;

(ii) the investment required for
the rehabilitation of the sick
unit in relation to the cost of
putting up a new plant with
the same capacity.

(iii) the possibility of the under-
taking becoming commercial-
iy viable in the foreseeable
future. “Viability” would be-
judgeg after taking into ac-
count the likely contribution
to be made by labour, State:
Governments and  financial
institutions for meeting past-
liabilities and for viable ope-
ration of the unit after take~
over;

(iv) the co-operation of the State-
Governments, labour, mansa-
gement, - shareholders and’
financial institutions would’
also be a relevant factor.

{8) I will be the clear understand. .
ing that where the mansgement of »



‘[Shri George Fernandea)

sick undertaking ijs taken over under-

the Industries (Development and Re-
gulation) Act, the unit will not be
handed back to the same manage-
ment. :

(7) Subject to the above considera-
tion the Screening Committee may
recammeng initia} take-over of
management and the subsequent
course of action in the following types
of cases:—

(i) Where g unit employs more
thay 500 persons and has fix-
ed assets of not less than
Rs. 1 crore;

(ii) Where financial institutions,
particularly the Industrial
Reconstruction Corporation of
India Limited or State Gov-
ernments recommend to the
Government that a unit
should be taken over and that
the financial institutions or
the State Government con-
cerned would take the full
responsibility for provxdmg
the n Ty mana
and finances to the concerned
unit; and

(iii) In exceptiona] cases where
the take-over of the unijt is
considered necessary in the
national interest.

The take-over of management would
normally be limited to @ maximum
period of three years within which
the further course of action will be
decided upon and jmplemented.

8. After take-over of management
under the Industries {(Deveplopment
and Regulation) Act, the following
options will be open:

(i) Under the provisions of the
Industries (Development and Regu-
lation) Act, the industria]l unit could
be sold as a running concern.

(1) A reconstruction of the un-
dertaking could ulso be done under

the provisions of the Industries
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Buch reconstruction would include

restructuring the capital by writing

down the share valueg conversiomn

of loans to equity, acquisition of

shares by Government, constitution

©f new Board of Directors ete.:

(ili) The merger of ynit with a
public gector undertaking could also
be consgidered.

(iv) Nationalisation of the under-
taking would alsg be considereqg in
appropriate cases.

9, The Department of Industrial
Development wil] set up a separate
cell to process applications for take-
over of management under the Indus-
tries (Development and Regulation)
Act for monitoring action after take-
over of management and for prepar-
ing reviewg for the Screening Com-
mittee.

10. Sick unitg in the small scale
sector will be given specia] attention.
State Finance Corporations and com-
mercial banks will be asked to de-
vise a scheme for rehabilitation of
sick industrieg in the small scale |
sector and assistance given by them
for the revival of such units will be
eligible for refinancing by the Indus-
trial Reconstruction Corporation of
India Limited or the Industria] Deve-
lopment Bank of India at a conces-
sional rate of interest.

11. Government and other pur. '
chasers of the Products of smell grale
industry will be directed to settle dues
of small scale units on priority basis
and commercial banks will be asked
to ensure that credit given to large
scale units for working  capital is
applied first towards moeun‘ dueg of
small scale suppliers.

12. In order to protect -ﬂie invest-
ment of technical entrepreneurs in
caseg wWhere ymall scale unity promoted
by them are forced to close down for
reasons beyond the contiol of the
-entrepreneur, the possibility of evolv~
ing g suitable scheme of risk insurancs .



Jor . safeguarding the intersst of the
entrepreneur will be examined,

" 13.'We hope that the implementation

of the above policy will not only help
the orderly revival of the sick units
both in the large and small scale
sector but also protect employment
angd the investment of public re-
sources in these undertakings. The
success of the Policy will naturally
depend on the co-operation that we
get from the State Government, the
labour, the financial institutions and
others. It is also our hope that with
their help the incidence of sickness
in industry can be reduced and dis-
honest management guitably dealt
with under this policy.

14. T seek the support of all sections
of this House for this policy.

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): I made g request...

SHRI GEORGE FERNANDES: 1
told you, Mr. Jyotirmoy Bosu, that
we will look into the matter of Bata
Shoe Company.

SHRI VAYALAR RAVI! (Chirayin-
kil): 1 also told him about the taking
over of Mahuva.. .,

SHR1 GEORGE FERNANDES: We
will examine that also.

MR. DEPUTY SPEAKER: Shri
Shanti Bhushan
SHRI JYOTIRMOY BOSU: When

will you look into that.

SHRI GEORGE FERNANDES: We
will jook into that ‘unmediate]V

15.57 hrs. \

CONSTITUTION  (FORTY-FIFTH
AMENDMENT) BILL*®

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): I beg to move
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for leave to introduce a Bill further
to amend the Constitution of India.

MR. DEPUTY-SPEAKER: Motion
moved: :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India”.

PROF. P. G. MAVALANKAR rose

MR. DEPUTY SPEAKER: Yes, you
wanted tqg oppose.

PROF. P. G. MAVALANKAR: I
wrote to the Speaker about Shri
Fernandes’s statement when he made
a policy statement. I would like him
to go into the case of Ahmedabad
Lakshmi Cotton Mill which is closed
for the last nearly one year and
another mill Krishan Kumar Mill at
Mahuva. It is lying sick for so many
years.

MR. DEPUTY-SPEAKER: Are you
now going to oppose Mr. Shanti
Bhushan’s Bill which is sought to be
introduced?

PROF. P. G. MAVALANKAR: Yes,
Sir.

MR. DEPUTY-SPEAKER: You go
back to something else.

PROF. P. G, MAVALANKAR; Mr.
Deputy Speaker, Sir, I rise to oppose
the introduction of this Bill, because I
consider this as my duty to do so. It
is because, Sir, my» coascience tells me
that one part n! this provision of this
Constitution (Forty-Fifthy Amend-
ment Bill is so wrong in principle and
so obnoxioug in practice that although
the other parts of the Bill are ex-
tremely good and I welcome them
warmly-~I must take this opportu-
nity, Sir, of rising and opposing the
Bill which my esteemed friend the
Law Minister has brought forward.

My basic objection is this. Since
the Constitution (Forty-second)
Amendment Bill i so notorious and

_ *Published in Gazette of India Extraordinary Part I, section 3, dated

15-5-1978.
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bad, I wished that the Government
would bring forward a simple Bill,
getting rid of the whole of this Cons-
titution (Forty-second) Amendment
Act lock, stock ang barrel—repealing
it altogether—by following his own
party manifesto which I broadly en-
dorsed. I am sorry that he has not
done that. He ig bringing up all
kinds of other RBills but he is not
rescinding that Constitution (Forty-
Second) Amendment Act completely,

Now, Mr. Deputy Speaker, why I
am opposing this Constitution (Forty-
Fifth) Amendment Bill is this. I am
opposing only a part of it. I am: glad
to note that the main objective is
“to ensure to the peaple themselves
‘an effective voice in determining the
form of Government under which
they are tg live.”

I entirely agree with him and the
Government on thig point. But my
objection is only this. Please see
Paragraph two of the Statement of
Objects and Reasons. In para 2, the
Law Minister has mentioned about the
basic structure. After having men-
tioned about the basic structure, he
provides here a machinery which I
am not able to accept. That is why
I am opposing this.

There are many other provisions in
the Bill. I will not go into them in
detail, because I agree with them.

For example, Sir, I gm glad that
the Government have taken steps to
ensure and.to see that Art. 352 is
suitably amended. Instead of ‘in.
ternal disturbance’ now it is put as
‘armed rebellion’. I am glad that
emergency has io be declared only
on the basis of a written note by the
Cabinet. I am glad that it hag to be
approved by two-thirdg majority of
Parliament, and go on and so forth,

MR. DEPUTY-SPEAKER. You
please confine yourself to what you
wrote,
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PROF, P. G. MAV&LANKAE: sa:, .
Ilmcppadnxnnlyneertamm of .
the Bill. It should not go on recort -
that I am opposing the entire Bif). It
is not so. 1 am with Government on
many other matters, except thiy parti-
cular provision, this obnoxiouy pro-
vision of referendum. I do not un-
derstand why my friend has brought
in this provision of referendum in a
Bill which is otherwise extremely
good. Now, perhaps, hig argument
may be that he wanted the
of the House, both the ruling party
and the opposition parties, on all
issues and matters to be agreed to on
the Bill. That may be true in terms
of practical politics. But my point is
this. In order to do something for
short-term practical politics, why
should he have brought forward an
extraneoug element, a foreign element
into our constitution? This idea of
a ‘Referendum’ I maintain, Sir, js an
extraneous element, a foreign ele-
ment to this country. The makers of
our Constitution have never thought
about it. One of the makers of our
Constitution, my hon. friend, shri
H. V. Kamath is here. He will pear
me out that they never thought while
framing this constitution that referen-
dum would be a workable proposition
and a desirable thing to do. In fact
no democratic country worth the
name has get a referendum for amend-
ment to the Constitution. Switzer-
land is the only example. But I will
not go into the details.

(Aﬂh Amdt.) mu

16 hre.

SHRI SHANTI BHUSHAN: Bven
U.S.A.

PROF. P. Q. MAVALA.NKAR: The
example of USA js true only in pari:
it is only on the periphery, and the
Congress and even the USA Cou_ﬂv
tution as such doeg nnt th&nk of
Re'lerendum :

Now.w Dmtarmw ﬂ‘wm

_' structure was outlined.by the W
Keshaverand. Bhsrati.

xeme Cowrt in



Case. I am glad that that ‘basic struc-
ture’ iy deéfined now. The erstwhile
Congress Government played havoc

- by using Art. 368 amending all kinds

of things, twisting, torturing, distort-
ing gnd even destroying the whole
Constitution, by using Art. 368. So, it
is good that you are not using Arti-
cle 368 for that. But my objection is
this. In order to do a good thing,
what did he say? He says in this
Bill that he has got the basic struc-
ture. 1 agree with the 4 pillars of
that basic structure: that is, demo-
cratic and secular republic, funda-
mental rights, free and fair elections
based on universal adult franchise,
and ijndependence of the judiciery.
Having said these good things, the
mischief he is now trying to introduce
in thig Bill is that if these four pillars
are basic fo the Constitution, which
he wants the House to accept, if they
are t{o be challenged then they are pot
to be challenged under the present
Article 368 of the Constitution which
says about the majority of the total
membership of the House and a
majority of not less than 2/3 Mem-
bers present and voting, but by re-
ferendum which ig 51 per cent. A re-
ferendum of 51 per cent will be re-
quired to touch any of the four aspects
of the basic structure. I hope I am
rightly saying that if that is go, then
my objection is: how can a referen-
dum of -ihis kind, apart from the fact
that it is unworkable—and there are
practica] @ifficulties—be morelly and
Constitutionally justified. My point is
that the basic structure is basic under
any circumstances and under all eir-
cumstances. If you had come with an
idea of basic structure in this Consti-
tution Amendment Bill and stop there
and say “no Parliament can do anyth.
ing with that, the supremacy of Par~
liament is not there” Y wifl agree with
you. But having  brought this basic
structure, you also bring In referen-
dum, I do not want to refer in details

" to the Federal Republic of Gertiany’s

Basic Law, Articles 79(3), 1(1) and
12) and - 20(1), .(2), @ and (H

_‘which npecmnlly mntion that the
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German Law in these matters will
not be challenged by anybody, even
the German . Parliament-Bundestag.
That ig what they said. Why, then,
having brought the basic structure,
the Minister ghould go shead by say-
ing that thig is put down through a
referendum? I conclude by saying that
51 per cent of the people cannot say
that basic becomes non-basic. I would
g0 on to say that even 88, 99 per cent
people may not know what is basic,
if you say they gre basic in the Con-
stitution. If it i3 wrong, then by a
change in the Constitution, change in
the policy, people can have a new
Constitution. But in the existing
democratic Constitution, you cannot
make the Basic structure amendable
to a referendum. My conclusion,
therefore, is that I am opposing this
because I have three main objections.
The first is the referendum provision,
is a remedy that will prove worse
than disease; gecondly the remedy is
risky and it is g dangerous recourse
to the Constitutional provision; and
thirdly, the basic structure should re-
main unalterable, unamendable and
inalienable. That is why on these
grounds 1 oppose this.

MR. DEPUTY-SPEAKER: Before,
I ask Mr. Shanti Bhushan to reply
to the points raised by Mr. Mavalan-
kar, there is an item to be taken up
at 4 O'clock. But from the Order
Paper, it is evident that we will have
to do some kind of shifting. Other-
wise, we will not be abla to cope with
the businesa.

THE MINISTER OF PARLIAMEN-

- TARY AFFAIRS AND LABOUR

(SHRI RAVINDRA VARMA): Mr.
Deputy-Speaker. Sir, T would seek
your indulgence and the indulgence
of the House to suggest that another
15 minutes be provided to get through
legislative business put. down here in-
cluding the motions for reference to
the Joint Select Committees. - Other-
wise, we will Iose the inter-session
period. 15 or 20 minutes may there~
fore be provided to compléte this
business. Afterwards the motion of
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{Shri Ravindra Varma]
Mr, Kanwar Lal Gupta may be taken
up,

MR. DEPUTY-SPEAKER: 15 mi-
nutes will not be enough. It would be
better if half-an-hour is provided.

SHRI KANWAR ILAL GUPTA
(Delhi Sadar): Let us take only 13
minutes. I think it should be over
within 15 minutes.

MR. DEPUTY-SPEAKER: We are
providing half-an-hour. There is no
harm in providing half-an-hour, If
the discussion concludes earlier, we
will take up your motion. But even
then the motion regarding Akashvani
cannot be taken up today.

SHRI
(Chittoor): We want to know whether
‘the House is extended beyond 16th
or not.

MR, DEPUTY-SPEAKER: Well, you
do not ask this now. You have al-
ready asked this question several
times when the Speaker was in the
Chair and he has already told you
about that.

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI SHANTI BHUSHAN): Mr.
Deputy-Speaker, Sir, the hon. Mem-
ber, Shri Mavalankar has raised two
points. I will be very brief. So far
ug the first point regarding lock, stock
and barrel objections are concerned,
I have dealt with them on rnany pre-
vious occasions and I have replied
even to the hon. Member. Shri Mava-
lankar ‘on that question, Shri Mava-
lankar is a very experienced parlia-
mentarian and I am a bit surprised
that even today he seeks to raise ob-
jection when be knows that the 42nd
Amendment does not evén survive as
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the 42nd amendment could stili be
brought in, leads one to think that he
is forgetting the wvarious reasons 1
have given earlier why one line Bill
was not possible and why it will not
be possible even today. There are
facts and matters to be taken into
congideration. One cannot afford to
be merely emotional; one has to be
legal. We have the rule of law; one
cannot argue merely emotionally if it
has no basis in the law of this coun-
try.

The second point has been raised
for the first time today. I am not only
u bit surprised. I am a bit shocked.
There was a time, certainly a time
when many people used to say: the
Indian people dre not fit for demo-
cracy, how can they be trusted; they
are illiterate anq how can they pro-
perly understand grave issues?

PROF. P. G. MAVALANKAR: That
wits not my argument. I respect the
people; do not put wordg in my
mouth, which 1 have not said.

SHRI SHANTI BHUSHAN: Let me
deul with it in my own way. He sai’m
that the referandum was a dangerous

thing, particularly in a country like *

india. Therefore, ultimately it means
distrust of the people.

PROF, P. G. MAVALANKAR: No.
1 strongly object to this; I never said
s0. The people of India have shown
rare statesmanship and maturity. How
can the Law Minister put {n my
meuth words which I have never
said? Our people are puuﬂcnlly very
literate, educated, wise.

SHRI SHANTI BHUSHAN: To say
thn.rcﬂrmdwn.wminﬁurm-

-cmmmmwmummm‘
‘that one line Blll for the repesi of

1978 is unworkable in this country—
ihttMll!ImYngww‘uhmﬂ'
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- BHRI SHANTT BHUSHAN: ... i
thnxr strong commonsense which they
have demonstrated which reverberat-
ed throughout the democratic world.
“Todey people all over the world re-
cognise that when the Indian people
are faced with a challenge, they are
able to understand highly sophisticat-
ed issues; with the help of the politi-
cal parties they are in a position to
understand what is their interest,
where their interests lle. Who s
supreme in this country? Nobody
other than the people of India is sup-
reme; it is not possible for anyone to
challenge the supremacy of the peo-
ple of this country and the people
have got the right to say what they
want to say.

There was a little misunderstanding
also. It wasg said as if two-thirds ma-
jority in hoth Houses would not be
necessary when an amendment deal-
ing with four matterg is introduced.
No. This is an addition; this is a
further safeguard. Two-thirds ma-
Jority of this House, as well as a si-
milar majority of the other House
would be necessary before any cons-
titutional amendment is made. Even
ratification by more than half of the
States would be necessary, if the arti-
cles which are mentioneq in .the pro-
viso are touched. But in addition to
that, if any of these amendments.
though they had been accepted by
two thirds majority of both Houses,
touch any of those four important
matters, sacred things, then there is
this additional safeguard which is
being introduced: you will have to go
.to the pevple; you cannot take the
people for granted and the people are
never going to tolerate anything which
is against their interests. May I give
"an example? The 38th amendment,
if it had beén taken to the people,
~ would they have accépted it? They
- would have definitely rejected it.
_ Therefore, this is an addiliongl re-
quirement. ‘We have to appreciate
that India enjoys such a high image
-todsy so far as democratic rights of
the people are concerned and there

' is mo.reason why people cannot be
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So these safeguards have been in-
troduced. Even in regard to refe-
rendum people will have to be induc-
ed and at least 51 per cent of the en-
tire electorate wiil have to participate;
otherwise the referendum will have
no mesning. At least 51 per cent of
the voters of the country will have to
participate in a referendum before the
referendum can get the endorsement
of the people to any particular cons-
titutional amendment. This is in addi-
tion to two-thirds majority of those
present and voting in beth the
Houses. It is not....

PROF. P. G. MAVALANKAR: If it
is basic. why change it?

SHRI SHANTI BHUSHAN: The
whole question is, as you are well
aware, that there could be a contro-
versy. In fact this Constitution Am-
endment Bill does not use the word
“basic’ anywhere. It only introduces
a further safeguard viz., if a Consti-
tution Amendment Bill has been pass-
éd by two-third majority in both the
Houses, even then, if it seems to affect
those four matters in the slightest
way, in that case, a further safeguard
is being introduced so that nobody
may take the people for granted and
a further direct andorsement of the
people of the country would alsn be
required before the Constitution Am-
endment Bill comes into effect. With
these words, I conclude.

MR. SPEAKER; The question is:
“That leave be granted to intro-

duce a Bill further to amend ‘the
Constitution of India.”

The motion was adopied.

SHRI SHANTI BHUSHAN: [ intro-.
duce the Bill.
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HARYANA AND UTTAR PRADESH
(ALTERATION OF BOUNDARIES)
BILL*

THE MINISTER OF STATE 1IN
THE MINISTRY OF HOME AFFAIRS
(SHRI DHANIK LAL MANDAL): I
beg to move for leave to introduce a
Bill to provide for the alteration of
boundaries of the States of Haryana
and Uttar Pradesh and for matters
connected therewith.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to provide for the alte-
ration of boundaries of the States of
Haryana and Uttar Pradesh and for
matters connected therewith.”

The motion was adopted.

SHRI DHANIK LAL MANDAL: I
introducet the Bill.

PRIZE CHITS AND MONEY CIRCU-
LATION SCHEMES (BANNING)
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
ZULFIQUARULLAH): On behalf of
Shri H. M. Patel, I beg to move for
leave to introduce a Bill to ban the
promotion or conduct of prize chits
and money circulation schemes and
for matters connected therewith or
incidental thereto.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill to ban the promotion or
conduct of prize chits and money
circulation schemes and for matters
connected therewith or incidentﬂ
thereto.”

The motion was adopted.

SHRI ZULFIQUARULLAH: I intro-
duce the Bill.

MAY 15, 1078
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CODE OF CRIMINAL PROCEBIIM .
(AMENDMENT) BILL® " -

THE MINISTER OF B’!’A‘I‘E N
THE MINISTRY OF HOME AFFAIRS
(SHRI S. D. PATIL): I beg to move
for leave to introduce a Bill further
to amend the Code of Criminal Prao-
cedure, 1973.

MR. SPEAKER: The question is:

“That leave be granted to intro-
duce a Bill turther to amend the
Code of Criminal Procedure, 1973.™

The motion was adopted.

SHRT S. D. PATIL: I introduce the
Bill.

TAXATION LAWS (AMENDMENT?
BILL*

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
ZULFIQUARULLAH): On behalf of
Shri H M. Patel, I beg to move for
Jeave to introduce a Bill further to
amend the Income-tax Act, 1961 and
the Wealth-tax Act, 1957.

MR. SPEAKER: The question is:
“That leave be granted to intro-
duce Bill further to amend thée In-

come-tax’ Act, 1881 and the Wealth-
tax Act, 1957,

The motion was adopted.

SHRI ZUIMQUARUHLA.H |4 intro-
ducet the Bill.

v ot

*Published in Gazette of India Extracdinary P-rt pi 8 netkm 2 unt-&
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ﬂntnoauud with the recommmdauon of the President.
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1635 hre. -
MULTI—STATE CO-OPERATIVE
SOCIETIES BILL

THE MINISTER OF STATE IN
THE MINISTRY OF COMMERCE
AND CIVIL  SUPPLIES AND CO-
OPERATION (SHRI KRISHNA KU-
MAR GOYAL): I beg to move:

“That this House do suspend the
first proviso to Rule 74 of the Rules
of Procedure and Conduct of Busi-
ness in Lok Sabha in its application
to the motion for reference of the
Bill to consolidate and amend the
law relating to cooperative societies
with objects not confined to one
State and serving the interests of
‘Members in more than one State,
to a Joint Committee of the Houses.”

SHRI VASANT SATHE (Akola):
On a point of order. Kindly see Rule
74 as well as Article 110. Rule 74
~“ays:

“When a Bill is introduced, or on
some subsequent occasion, the Mem-
ber in charge may make one of the
following motions jn regard to this
Bill, namely:—

(ii) that it be referred to a Select
Committee of the House; or

(iii) that it be referred to a Joint
Committee of the Houses with the
concurrence of the Council; or

w e
Then comes to the proviso.

“, .Provided that no such motion
as is.referred to in
shall be made with reference to a
Bill making provision for any of the
matters specified in sub-clause (a)
to (1) of elause. (1) of Article 110 of
‘the Constitution:” ..
Then comes thé Article 110, which
says—tis is'a  Constitutional re.
“Definition: of *“Money Bills”—
1) For the purposes of this Chap-

clause (iif) .
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ter, a Bill shall be deemed to be a
Money Bill, if it contains only pro-
visions dealing with all or any of
the following matters, namely—

Then comes (a) to (f). Now there-
fore, wherever there is a provision
that a matter connected with the
definition of Money Bill......

MR. SPEAKER: It is a financial Bill
and it comes under Article 117 and not
Article 110.

SHRI VASANT SATHE: This ques-
tion of this proviso being suspended
is redundant. What is this Bill?
Kindly see the motion. The motion is,
that this House do  suspend the firss

proviso to rule 74. I would like tu
know why is the first proviso being
suspended. They themselves are

apprehensive that there are certain
matters which may be covered under
article 110 and hence it may have the
character of Money Bill. There are
certain provisions in  this Bill which
have fo do with property, etc. Kindly
read it.

MR. SPEAKER:

SHRI VASANT SATHE: You have to
give your consent to this motion. 1
beg of you ip consider whether you
have given your consent under rule
388. This is not to be taken lightly.
Rule 388 says, any member may with
the consent of the Speaker move that
any rule may be suspended in its ap~
plication to a particular motion before
the House and if the motion is carried,
the rule in question shall be suspend-
ed for the time being. Technically
speaking, if it talks of a rule, can you
take away the proviso in a rule alone?
Rule will mean rule 74. Technically it
would mean that under rule 388 the
whole of rule 74 will have to be sus-
pended. We cannot take awey one
proviso and say that the proviso will
not apply. That is not permissible
under rule 3B8. Therefors, my sub- -
mission j5 that we cannot bLypass or
circumvent a provision in the Constituy
tion by suspending s - rule, 1£°4t is a.
mandatory Btovhion. The  nrovise

I follow.
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says, ‘Provided that no. such motion
as is referred to in clause (iii) shall
be made with reference to m Bill....”
Therefore, it is a mandatory provision
that cannot be taken away by suspend.-
ing the proviso. As I pointed out,
why is this proviso being suspended
if it is not a Money Bill? If you come
to the conclusion that it is not a Money
Bill, this motion is not required. You
should not give your consent to move
it. The House ca t be treated
lightly.

SHRI HARI VISHNU XAMATH
(Hoshangabad): On a point of order,
Sir, on a slightly different ground. I
do not agree with my friend, Mr. Sathe,
that the proviso to a rule cannot be
suspended.

MR. SPEAKER: He says, if the rule
cannot be suspended, proviso is part
of the rule and so proviso also cannot
be suspended.

SHRI HAR! VISHNU KAMATH:
But the main point, in my judgment,
is: article 109 referred to by my hon.
friend says,

*“(1) Money Bil' shall not be in-
troduced in the Council of States.”

(2) is more important:

“(2) After a Money Bill has been
passed”—Please note the word
“after”—"by the House of the Peo-
ple, it shall be iransmitted to the
Council of States....”

I am not a lawyer......
MR. SPEAKER: In the matter of
rules, You are more than a lawyer!

SHR] HARI VISHNU XAMATH:
I have been a law.maker. 1 have
also been a law breaker. If I wm

wrong, please correct me. Theretore,

my pleg is that the gpirit and the letter
of the Constitution is that this House
ig supreme wi‘h regard to money
Bills. Money Bills shall not be -in-
troduceg in the Council gt States.

Only after the Bill is passed b,thil
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House, it will be transmitted to the
Cou.ncil It is a legal axiom, pbr!mpt,
& legal maximum, that what ig illegul’
if done direc’ly, will be iliegal it done
indirectly. The Rajya Sabhs, the
Council of States, can take cognizance
und take notice of such Bills only
after they are passed by this House.
What js sought to be done by this
motion is that the Rajya Sabha is
being inducted into this business of
a money bill even before the House
has considered thig Bill. That is my
main objection.

MR. SPEAKER: The coust:tuuon
uses three expressi
of the Bill, consideration of the Bill
and passing of the Biil. The Const.
tution uses these three independent
expressions. Article 108 (1) merely
prohibits atating that Money Bill
simply shall not be introduced in the
Council of States. The consideration
and other aspects do not come. So,
the introduction must be in this House.
Both the Houses can consider the
matter unless it is a Money Bill. The
essential question is: Is this a Money
Bill or only a Financial Bill?

SHRI HARI VISHNU KAMATH:
Sir, you give your ruling wlnther it is
a Money Bill.

MR. SPFAKER: The real question
for decision is: Iz this a Money Bill or
is thig & Financial Bill? These are
two different things. All Money Bills
are Financial Bills but all Financial
Bills are not Money Bills. 8o, if it js
Money Bill, it cannot be ‘there so far
as Rajya Sabba is concernmed. If it is
a Financial Bill, different considera-
tiong arise. The question which Mr.
Sathe raised is, if it is a Financial
Bill, the proviso need not be suspend-
ed, it is superfluous. If it is a
Money Bil, it cannot be: :umdu&

SHRI HAR! VISHNU mmm
The motion itself refers to the prowviso.
The proviso to that rule says that no
such met!o:;uhm»bm
(i1i) shall be made with »s
& Bill making provivion: ..
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MR. SPEAKER: That is a Money
Bill. I have dealt with Money Bill

SHRI HARI VISHNU KAMAT: It is
Article 110. That is a Money Bill.

MR.'SPEAKER: You are quite right.
The crucial question is: Is it a Money
Bill or a Financial Bill? If it is a
Money Bil] or a Financial Bill? If it
is a Mone_y Bill, the proviso says, it
cannot be suspended. If jt is a Finan-
cial Bill.

SHRI HARI VISHNU KAMATH:
By this motion, I submit that what
this House is being asked to do is not
to suspend a rule only, but suspend
the provision of the Constitution. That
cannot be done by this House.

SHR] B. SHANKARANAND (Chik-
kodi): We cannet do it. )

SHRI HARI _ VISHNU XAMATH:
- They themselves agree that it is a

Money Bill by introducing the
motion. You can suspend the rule,
I can agree. But the House has no
power—it is ultra wvires—to suspend
any provision of the Constitution,

SHRI A. BALA PAJANOR (Pondi-
cherry): As the hon. Member, Mr.
Kamath also said, the attempt by the
Government through this motion is to
amend the Constitution. It amounts
to that. If you are not able to define
what is a Money Bill, if you are not
able to clear the position whether it
ijs a Money Bill or a Financial Bill...
(Interruptions) If they consider that
it is a Money Bill then it amounts to
the amendment of the Constitution.
But so far, my understanding is that
they have not considered that it is a
Money Bill,

e qan amieE gia AR agamiar sawe
# g WA (s oo gER A ) F oIE
Treg § aga g7 wee &1 wigw o A
FFirpslt WAl faor AGT FET ST Gwar & 1

MR. SPEAKER: It is a constitutional

provision. It is not technical, it is a
-dbhs@;uﬁonal ‘provision.
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): It is for you to decide
whether it ig a money Bill or not.

SHRI VASANT SATHE: No; it is
for the Government,

MR. SPEAKER: I believe the satis-
faction of the Speaker is final

SHRI L. K. ADVANI: So far as pro-
viso of rule 74 is concerned, the
embargo ig on any money bill, under
Article 110, being referred to a joint
committee, it is a provision under the
rules of procedure. So, it is for you to
decide. If it is a money bill, then it
cannot ordinarily be referred to a joint
select committee, unless the House
suspendg that proviso which says:

“Provided that no such motion as
is referred to in clause (iii) shall be
made....”

and clause (iii) refers to the joint com-
mittee of the Houses, with the con-
currence of the Council. I would un-
derstangd that the rationale behing this
is that normally, Rajya Sabha does not
participate in matters pertaining to
money bills. This is going to be a
joint select committee of the two
Houses. Therefore, this embargo has
been provided in the two rules. If,
you, in your wisdom, decide that it is
a money bill, then it can be referred to
a joint select committee, only by sus-
pension of the proviso. (Interrup-
tions)

So far as the proviso is concerned,
it is not a part of the Constitution. Re-
quirements of Article 110 say that the
money bill has to be introduced in this
House. This cannot be suspended by
so lightly, but so far as the rules of
procedure are concerned, they can he
suspended with the concurrence of the
House, and all that depends upon you.
There is nothing irregular, and there
has been a precendent in the past, I
am told.

MR. SPEAKER: Please take a
stand. What is your contention: is

_ it a money bill or a financial Bill?

Of course, the-final decision is mine.
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THE MINISTER OP PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Our
;lilldmml is that it is a financial

MR. SPEAKER: Then why do you
want a suspension?

SHRI RAVINDRA VARMA: For
the sake of caution. If you rule that
it is not 80, we will go by your ruling.

MR. SPEAKER: I um told that
there is only one clause which can be
said to attract the money bill pro-
visions: only one clause, iz,
guaranteeing the re-payment of the
! principal and payment of interest on
. the debentures ;gaued by multi-State
i cooperative gocieties. ... .But the defini-
tion of money bill says that it must
be ie., the entire thing must be ®
money bill not one clause alone.
Article 110 gays:

“(1) For the purposes of this

i Chapter, a Bill shall be deemed to
{ be a Money Bil] if it contains only
! provisions dealing with all or any
of the following matters, namely:—

(a) the imposition, abolition,
remission, alteration or regulwution
of any tax;

(b) the regulation of the
borrowing of money or the giving
of any guarantee by the Govern-
ment of India, or the amendment
of the law with respect to any
financial obligations undertaken
or to be undertaken by the Gov-
exnment of Indim....”

Please remember: “if it contains only
provisions”. This has been inter-
preted by the courts. Ang again:

“(c) the m.utody of the Couou-
dated Fand..:.. .

(d) the appropriation of moneys.
(e) the dechrinl of any expendi-

(l) any matter !nctdcntll.....-.
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The bill must contain only thees
'matters.

SHRI L. K. ADVANI: - This is a
financial bill.

MR. SPEAKER: This it only a
ancial bill. Therefore, suspension
s not necessary.

SHRI L. K. ADVANI: If we go by
both the Bills in respect of which
the motion hag been moved by my
colleague that it be suspended, both
of them, in all propriety, could have
been introduced jn ejther House also,
because basically they are financial
bills. (Interruptions) If we reud
Article 110, it makes it very clear
that it is only in respect of (a), (b),
(¢) and (d). But here, it is not ‘also’.
There are so many provisions,

SHRI A. BALA PAJANOR: May
be they are not sure whether it is a
money bill or a financial bill; but they
cannot take rule 388 so lightly and
suspend the rule in this fashion.

SHRI VASANT SATHE: 1 would
not mind your declaring that it is not
a money bill: and, therefore, rule
388 need not be suspended, But for
Heaven’s gake, don't suspend the pro-
viso like this.

MR. SPEAKER: In my opinion,
this is not a money bill.

SHRI L, K. ADVANI: If you rule
that it is not a money bill....

MR. SPEAKER: It is not a money
bill.

SHRI KRISHNA KUMAR GOYAI‘ )
With your permission, I sedk to with-
drawth;llotlon Ibutomwethc

. [At this Mw, thm was throwing ‘o

leaflets and .houﬁmabyavwm
!ramthgdhﬁn} S

MR, m Yu.munuoon
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BBR] KRIBHNA KUMAR GOYAL:
" X-beg to move:

“Thut the Bill to consolidate and
ameng the law relating to co-opera-
tive gocieties with objects not con-
fined to one State and serving the
interests of Members in more than
one State, be referred to a Joint
Committee of the Houses consisting
of 45 members, 30 from this House,
namely: (1) Shri Ahmed Hussain,
(2) Shri Chhabiram Argal, (3)
Shri Pradyumna Bal, (4) Shri
Rajagopalarao Boddepalli, (5)
Chaudhury Brahm Prakash, (6)
Shri Botibhaj R, Chaudhary, (7)
Shri Dajiba Desai, (8) Shri Sushil
Xumar Dhara, (9) Shri Mohan
Dharia, (10) Shri Ijbal Singh
Dhillon, (11) Shri A. C. George, (12)
Shri Annasaheb Gotkhinde, (13)
Shri Krishna Chandra Halder, (14)
Shri Hukam Ram, (15) Shri
Sambhajirap Kakade, (16) Shri R.
Kelanthaivelu, (17) Shri Jawula
Prasad Kureel, (18) Shri M. R.
Lakshminarayanan, (19) Shri M. V.
Chandrasekhara Murthy, (20) Shri
S. H. Naik, (21) Shri Ahmed M.
Patel, (22) Shri Ram Leul Rahi,
(23) Shri K. A. Rajan, (24¢) Shri
Ramdeo Singh, (25) Shri Ramapati
‘Singh, (28) Shri Ram Dhari Shastri,
(27) Shri Tej Pratap Singh, (28)
Shri Dharma Vir Vasisht, (28) Shri
Hargovind Verma, (30) Shri
Krishan Kumar Goyal

and 15 from Rajya Sabha,

that in order to constitute a sitting
of the Joint Committee the quorum
‘shall be one-third of the total
‘humber of members of the Joint
-Committee,

that the Committee shall make a

report to this Housg by the last day
ott_heﬂ.ntweeko!thene:tmxion,

that -in .other respects the Rules of
Procedure of this House relating to
“Purliamentary . Committees ~shall
Bpbly ‘with mch variations and
wmaodifieations lu the
-hake; and

_ﬁntthisnmmﬂommto

spo-)ur mrr
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R!Jyn Sabha that Rajya Sabha do
join the gaid Joint Committee and
communicate to this House the
names of 15 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

MR. SPEAKER: The question is:

“That the Bill to consolidate and
amend the law relating to co-opera-
tive societies with objects not con-
fined to one State and serving
the interests of Membergy in
more than one State, be
referred to a Joint Committee of
the Houses consisting of 45 mem-
bers, 30 from this House, namely:
(1) Shri Ahmed Hussain, (2) Shri
Chhabiram Argal, 3) Shri
Pradyumna Bal, (4) Shri Raja-
gopalarao Boddapalli, (5) Chau-
dhury Brahm Prakash, (6) Shri
Motibhai R. Chaudhary, (7) Shri
Dajiba Desai, (8) Shri Sushil Kumar
Dhara, (9) Shri Mohan Dharia,
(10) Shri Igbal Singh Dhillon, (11)
Shri A. C. George, (12) Shri
Annasaheb Gotkhinde, (13) Shri
Krishna Chandra Halder, (14) Shri
Hukam Ram, (15) Shri Sambhaji-
rao Kakade, (16) Shri R. Kelanthal-
velu, (1) Shri Jawala Prasad
Kureel, (18) Shri M. R. Lakshmi-
narayanan, (19) Shri M. V. Chan-
drasekhara Murthy, (20) Shri S. H.
Naik, (21) Shri Ahmed M. Patel,
(22) Shri Ram Lal Rahi, (23) Shri
K. A. Rajan, (24) Shri Ramdeo
Singh, (25) Shri Rampati Singh,
(26) Shri Ram Dhari Shastri, (27)
Shri Tej Pratap Singh, (28) Shri
Dharma Vir Vesisht, (29) Shri Har-
govind Verma, (30) Shri Krishan
Kumar Goyal

and 15 from Rajya Sabha,
that in order to constitute a sitting
of the Joint Committee the quorum
shall He one-third of the total
number of memberg of the Joint
Committee;

that the Committee shull make a
report. to this House by the last day
of the Brst week of tlu next
session; '
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[Mr. Speaker}

that in other respects the Rules of
Procedure of this House relating to
Parliamentary = Committees ghall
apply with such wvariations and
modifications as the Speaker muay
make; and

that this House do recommend to
Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
nameg of 15 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

16.34 hrs.

MENTAL HEALTH BILL |

eareen st qfeae wor A (=t
TS AC@T ) - H§EE F@E

“f& wmfes =1 ¥ v = &
IR AR I @@ ¥ geafug
fafy 1 a%H7 AR doeT 9 5 fag, s
gfa o FEFAET Y Fag Sga< ST
W & fa o 9ay gwafag o 998w
sifirs freat @ fw fadas S1aT auml @
UF §gF atafa #Y vfar sy, A 45 wwew
g, AT & 30 Tl —

(1) = gaw == T\ weEq, (2)
3. FURE THW, (3) = FoTVo =N,
(4) =t mwa =3, (5) =0 T fFww
F, (6) W g W wAEEWI AR,
(7) =it ghdwr sgrge, (8) =Y u@o Fwmi-
7. (9) #. FToweE FAAw 49, (10)
1 g w72 Fea™, (11) N T TF=A
FEAIEAT, (12) ST &g FEa, (13)
St o FET Feqe, (14) o FURTEY
afgdt, (15) =0 whawmv, (16) =Mo
fosr ssw, (17) =it wgo <o wemas,
(18), =T giem Amz, (19) # 3o wo
og, (20) = & wwmfm, (21)
# weew Vedw, (22) 1o g 1A,
(23) =it o g =R, (24) =
=t goor fag, (25), =Y Twoumo 9o famy,
(26) = T wA, (27) =¥ w0
el fog, (28) ot SEEl wwE gEw,
(20) =it gaww, (30) =Y T =AW,

-

AR T 91 F 15;
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5 dqw afufy &1 v afse @
& fau worgfa wgFa afufy 91 g9 aeer dew -
#F uw fagrd  &ni,

f& afafs avmir wa & ggw few
aF T 9T F) sfqdsd s I,

fF g amel @ dedm afafeEl &
grafag gg 9wt & st fagg o ofeds
T wAERT & g S 5 wews FE, @

F a5 @ TSy awr ¥ fawrfor st
g fr uw awr oW W wiafa & afwfoa
&1t segE afufa § wsw e fAaaa
& S ™ 15 wwEd F Ao e
gfaw w1

MR. SPEAKER: The question is:

“That the Bill to consolidate and
amend the law relating to the treat-
ment and care of mentally ill per-
sons, to make better provision with
respect to their property and affairs
and for matters connected there-
with or incidental thereto, be
referred to a Joint Committee of the
Houseg consisting of 45 members,.
30 from this House, namely:—(1)-
Shri Subhash Chandra Bose Alluri,.
(2) Dr. Baldev Prakash, (3) Shri
K. B. Choudhari, (4) Shri Anant.
"Dave, (5) Shri Raj Krishna Dawn,.
(6) Ch. Hari Ram Makkasar
Godara, (7) Shri Harikesh Bahadur,.
(8) Shri S. Jaganathan, (9) Shri
Kacharulal Hemraj Jain, (10) Shri
Hukam Chand Kachwai, (11) Shri
Ramachandran Kadannappalli, (12)
Dr. Bapu Kaldate, (13) Shri Raj-
shekhar Kolur, (14) Dr. Sarojini
Mahishi, (15) Shri Mallikarjun,
(16) Dr. Bijoy Mandal, (17) Shrr
S. G. Murgaiyan, (18) Dr. Sushila:
Nayar, (19) Shri T. A. Pai, (20)
Shri XK. Ramamurthy, (21) Shri
Rudolph Rodrigues, (22) Dr..
Saradish Roy, (23) Shri Sakti:
Kumar Sarkar, (24) Shri Shrikrish-.
na Singh, (25) Shri H. L. P. Sinha,
(26) Shri Suraj Bhan, (27) Shri-
N. Tombi Singh, (28) Shri
Jagdambi Prasad Yadav, (29) Shri
Yuvraj, (30) Shri Raj Narain.

and 15 from Rajya Sabha;
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that in order to constitute a sitting
of the Joint Committee the quorum
shall be one-third of the total
number of members of the Joint
Commitiee;

that the Committee shall make a
report to thig House by the first day
of the next gession;

that in o‘her respects the Rules of_
Procedure of this House relating to
Parliamentary  Committees ghall
apply with such wvariations and
modificationg as the Speaker may
make; and

that this House do recommend to
.Rajya Sabha that Rajya Sabha do
join the said Joint Committee and
communicate to this House the
names of 15 members to be appoint-
ed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

PRESS COUNCIL BILL

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): I beg to move:

“That this House do concur ipn the
recommendation of Rajya Sabha
that the House do join in the Joint
Committee of the Houseg on the Bill
to establish a Press Council for the
purpose of preserving the freedom
of the Press and of maintaining and
improving the standards of news-
papers and newg agencies in India,
made in the motion adopteq by
Rajya Sabha at jts sitting held on
the 1st March, 1978 and communi-
cated to this House on the 3rd
March, 1978 and do resolve that the
following 20 Members of I.ok Sabha
be nominated to serve on the said
Joint  Committee, namely: —(¢1)
Shri Nanasahib Bonde, (2) Shri
Somnath  Chatterjee, (3) Shri
Ishwar Chaudhury, (4) shri S. R.
Damani, (5) Shri Giridhar Goman-
g0, (6) Shri Nirmal Chandra Jain,
(7) Shrj P. Kannan, 18) Shri P. G.

Mavalankar, (9) Shri Md. Hayat
Ali, (10) Shri Amrit Nahata, (11)
Shri Phirangi Prasad, (12) Shri
Ratansinh Rajda, (13) Shri Bal-
want Singh Ramuwalia, (14)
Shri Jagannath Rmo, (15) Shri
"Jalagam Kondala Rao, (16) Shri P.
M. Sayeed, (17) Shri Surath Baha-
dur Shah, (18) Shri Digvijaya
Narain Singh, (19) Shri P. Ven-
katasubbaiah, (20) Shri Yadvendra
Dutt.”

MR. SPEAKER: The question is:

“That this House do concur in the
recommendation of Rajya Sabha
that the House do join in the Joint
Commitiee of the Houses on the
Bill to establish a Press Council for
the purpose of preserving the free-
dom of the Press and of maintain-
ing and improving the standards of
newspapers and newg agencies in
India, made in the motion adopted
by Rajya Sabha at its sitting held
on the 1st March, 1978 and commu-
nicated to this House on the 3rd
March, 1978 and do resolve that the
following 20 Members of Lok Sabha
be nominated to serve op the said
Join{ Committee, namely: (1) Shri
Nanasahib Bonde, (2) Shri Somnath
Chatterjee, (3) Shri Ishwar Chau-
dhry, (4) Shri S. R. Damani, (5)
Shri Girdhar Gomango, (6) Shri
Nirmal Chandra Jain, (7) Shri P.
Kannan, (8) Shri P. G. Mavalankar,
(9) Shri Md. Hayat Ali, (10) Shri
Amrit Nahata, (11) Shri Phirangi
Prasad, (12) Shri Ratansinh Rajda,
(13) Shri Balwant Singh Ramu-
walia, (14) Shri Jagannath Rao,
(15) Shri Jalagam XKondala Rao,
(16) Shri P. M, Sayeed, (17) Shri
Surath Bahadur Shah, (18) Shri
Digvijaya Narain Singh, (19) Shri
P. Venkatasubbaiah, and (20) Shri
Yadvendra Dutt.”

The motion was adopted.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): Re-
garding item No. 27, it was decided
that it would be taken up in the next
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[Shri Ravindra Varmal]
session. So, we will now {ake up
Jtem No. 28.

16.40 hrs.

"MOTION RE. GROWING STUDENT
UNREST IN UNIVERSITIES

ot Fax W w  (faweiv @ew ) @ &
HqEE W g ¢

“f& g awr fawafaaeml § qur fame-

foarm gug W9 9w Ss9a faem F W

- el A 9gd gu e weaw o e s

T § AR gwr & fowrfar st g o

-mﬁ“mﬁ‘m‘f N R AW & fag gqfa
USR-CTC A

PROF. P. G. MAVALANKAR
{(Gandhinagar): Sir, what about
item No. 27?7 Why are you skipping
over it?

MR. SPEAKER: Item No. 28 is
Tlisted to be taken up at 4 O’Clock.
"The House has agreed to postpone it
by half an hour,

PROF. P. G. MAVALANKAR:
‘Even then the House would like to
"have some indication of the thinking
of the Government jn the matter. I
am not interested only in a discussion
as such. It can go over to the next
session.

MR. SPEAKER: When the matter
-was taken up and postponed, you
-must have been present,

PROF. P. G. MAVALANKAR. Let
“him tell the House that the main re-
-commendations of the Verghese Com-
mittee regarding autonomy wil} be

implemented as gpeedily as possible.
_At least that assurance should be
given.

SHR] KANWAR LAL GUPTA: No,
there may be different of opinion on
the Verghese Committee’s report. It
.shodlg be examined.

=
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PROF. P. G. MAVALANKAR:
Otherwise, bureaucracy is acting in its
own way. Let him give some in-
dication as to what Government are
going to do in the matter. It is a
very serious matter.

SHRI P. RAJAGOPAL NAIDU
(Chittoor): Government has saig so
many times that it is going to give
autonomy.

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVANI): Government stands
by its basic commitment {o grant
autonomy to the broadcasting media,
but the shape and kind of its auto-
nomy would depeng on the debate in
the House. I was keen to have the
debate in this gession itself, but some-
how it has not been possible. So far
as the Government is concerned, Gov-
ernment stands by its commitment of
granting autonomy.

Bt Fax AW WA AeAW "G,
# q g7 & g Sy W iwag, |
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MR. CHAIRMAN: Motion moved: -

“That this House expresses its
concern at the growing stude:t
unrest in universities and other in-
stitutions for higher education
deemed to be universities and re-
commends to the Government to
take appropriate steps to remove the
causes of unrest.”

SHRI A. K. ROY (Dhanbad): I want
to know what is the time fixed for
the debate?

MR. CHAIRMAN: Four hours.

DR. RAMJI SINGH:
beg to move:

(Bhagalpur): ¥

That in the motion,—
add at the end—

“by providing relevant education
and training in head. hand and
heart; medium of instruction
through mother tongue; provid-
ing stress upon Indian culture;
providing common school and
abolishing Public Schools; by
abolishing compulsory memper-
ship of students union; introducing
at least 2 months gocial work
every year curtailing vacancies;
delinking examination with
educational curriculum, delinking
examination with degrees and -
degrees with jobs and introduc-
ing moral and spiritual instruc-
tit;ns in educational institution.”
1.
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SHRI VINAYAK PRASAD
YADAV (Saharsa): I beg to inove:

That in the motion—

add at the end—

“go that peaceful atmosphere is
created in schools, colleges and
universities and the students may
feel that after passing out of
universities their livelihood and
future is secure.” (2)

SHRI HUKAMDEO NARAIN YA-
DAV: I beg to move:

‘That in the motion,—
add at the end-

“and in view of the fact that the
present system and management
of education as well as outlenk
thereon are responsible for this
situation, further recommends that
a high level Committee be consti-
tuted which may convene a na-
tional convention of educationists
and social workers and in consul-
tation with them, suggest radical
changes and submit its report to
the House within six months so
that a decision could be taken
thereon without delay and the
House alsp condemns those who
instigate the students out of poli-
tical motivation.” (4)

SHRI A. K. ROY: 1 beg to move:
‘That in the motion,—
add at the end—

“by ending the monopoly of
upper classes in the higher educa-
tion; enforcing reservation for the
Productive classes in the academic
sphere and substituting production
oriented education and society
oriented culture to the present
sterile decadent one carrying the
stamp of colonial past.” (6)

SHRI ANANT DAVE (Kutch): 1
beg t, eove:

That in the motion,—
add at the end—

MAY 15, 1878
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“by providing suth - “education
as they should feel that they are
the true architects of this country
and after finishing their education
they would certainly get jobs.” (7)

SHRI YUVRAJ (Katibar): 1 beg to
move:

That in the motion,—

after “and recommends 1o the
Government to”

insert “make radical changes ir .
the system of education and makc
it job-oriented and” (8)

SHRI C. K. CHANDRAPPAN:
(Cannanore): Sir, we are discussing a
very important subject. The mu;t
of the discussions, I am sure, will be
watched with keen interest by the
entire student community in the coun-
try as well as the other sections of
people of our democratic country.

Sir, while moving this Resolution
my friend, Shri Kanwar Lal Gupta
placed many important points before
us. With some I may not agree; with .
a few I might agree with him.

But, I must say at the outset that the
problem of student unrest should be
viewed from a different angle then
that which has been posed by Shri
Kanwar Lal Gupta.

The student reflects the social unrest
in the society in which we are lving.

If a society is relatively calm and if
they move forward smoothly and if
the policies of the Government—
whichever party is in power—give
relative satisfaction to the younger
generation then, in that soclety, there
will be little scope of student rnrest.

If a society is in turmofl and in re
volt then I cannot expect the studen:
community to be submissive. Especial.
ly the mood of the studenty who ari
in the universities will not réflact tu
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8o, I approach this problem from
this angle. I am sure many of my
friends sitting on that side will also
agree with me on this point.

In this country—and for that mat-
ter, in the entire world—we can see
the phenomenon of revolt on the part
of the younger generation whenever
they are dissatisfied and discontented
with vital issues which concern the
nation,

In our country during our freedom
struggle the student community res-
ponded magnificently and they took
part in every freedom struggle that
we waged. They were the most effec-
tive instruments in carrying forward
the freedom struggle. But soon after
independence we found that the phe-
nomenon of student unrest was coming
more and more tg the forefront, It
is not something happening in the
recent period alone.

What has happened? Without poing
into the details one can say this, There
is a big gap between promises and
performance. The gap is widening.
There were promises about a new life
in Independent India: promises about
economic reform; promises about de~
mocratic rights, promises about a bet-
ter system of education, promises of
an education which will make them
more useful citizen in ‘their life later,
all theze promises were belied. As pro-
hlems grew up, they started re-
volting against this system, against the
whole attitude of the society towards
them. And then perhaps Mr. Kanwar
Lai Gupta will agree with me on one
point, that is, when people come to
bower as' you have now come to power,
that is, your party, an attitude will
develop, the attitude of sermonising
the students saying “don’t misbehave,
be disciplined and we will do every-
thing good for you.” But that will not
be enough and that will not be sum-
clent. The point is that there were
people sermonising the students on
that eide when you were all along
sitting on this side and we are hearing
8 little bit of sermons from you now.

SHRI KANWAR LAL GUPTA: I
have not given any sermon.

SHRI C. K. CHANDRAPPAN:
You did not try to do that. Now, let
us go to the basic problem which the
student community is facing today.
Let ug be sympathetic to them. I do
not say that you are not sympathetic
to them. The problem of unemploy-
ment is one of the most acute prob-
lems among the younger generation.
The Janata Government made a pro-
mise and the Prime Minister had
mentioned—you also made a sugges-
tion—that in ten years the problem of
unemployment would be wipeq out.
But what are the instructions through
which you are going to implement
those promises. I am not going to
make it a debate on the problem of
unemplioyment. The result has shown
in one year’s time, as it was revealed
in the Economic Survey—Shri Kan-
warlal Gupta wanted year to year pro-
gramme and here is the year to year
programme presented by your Govern-
ment in the Economic Survey of India
~that there will be 12 per cent in-
crease in one year. 12 per cent increase
of unemployment in one year will be
there and your promise is that in ten
years you are going to wipe out the
problem. Who will believe that? In the
next year, it is going to increase.
There is no doubt about it.

Then, Sir, there will be revolt. An-
other problem which I do not want to
refer here just now but I would men-
tion about it that when you were
speeking, I think there was a slogan
shouting outside and there was hush-
ing up also. The students of Kanpur
came here to say that their Vice-
Chancellor should behave properly.
The problem which you raised, of
shouting and killing is no remedy, ar-
rest js no remedy to the problems of
the students. They came here to tell
us about the problems on the day
when Shri Kanwarlal Gupta, ona of
the leading luminaries of the Janata
Party, was raising a discussion on this
subject. But what s the reply the
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Minister is going to give today? The
condition in our country is that al-
most in the entire North Indian States
where the Janatg Party swept the
polls, the educational institutions, the
higher educational institutions have
come to a state of an absolute paraly-
tic situation. It is not a very enviable
thing. You cannot deal with these
problems merely as a law and order
problem. There, you have dealt with
the question of educational reform
and the democratic rights of the stu-
dents. When coming to the problem
of educational reforms, one of the
most menacing problems is the prob-
lem of examination. I have bzen
going through the reports of most of
the students agitation these days; the
students find question papers very
tough and they refuse to answey them;
you bring police to make them ans-
wer the tough questions; they find
that the invigilators are misbehaving
or they have complaints, genuine or
not, Anyway examination reform is
a matter of urgent importance, I
know the government will say : we
have appointed so many committees
and they have made so many recom-
mendations and we are trying to
implement them. But that is no solu-
tion. In the last thirty years the
country wag hearing all this but not
much appreciable change in the basic
character of the examination system
in our country has been made during
this period by any recommendation.
Let us take the students into confi-
dence; sometimes it is good. Let us
have a meeting of the students,
teachers and people who are interest-
ed in education, educationists; let
them discuss how this problem of
education reform, particularly the
problem of examination reform can
be solved. The solutions which they
suggest might be better than the sug-
gestions of so many experts who may
have very little relation with the
student community. I hope such a
step will be taken by the government.

Coming to the text book problem,
which Mr. Kanwarlal Gupta raised,
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it is.not merely a question of text book®
not being distributed. What are the
contents of those text books, The
contents in many cases are unrelated’
to Indian lives and the students find
it extremely boring to read about
things that have no relevance in to-
day's society or to our country. So the
content should be made something
which is related to his life, something
which will be useful to him as a citi-
zen of this country, something which
will uphold national traditions as well
as national goals the country pursues.
1 will say that Marxism shoulg be
made a subject for gtudents to learn;
I do not know whether Mr, Kanwarlal
Gupta will agree to that. When you
speak of socialism, Marxian socialism
should be taught; it is essential. The
idea of secularism should be put ac-
ross and the students should learn in
an atmosphere of secularism. The idea
of democracy should be practised. not
only preached; it should be practised
in the university campus by giving
them the right to form students’
union and giving them the right to
have adequate participation in the
administration of academic matters of
the university. There should be de-
mocratic functioning of students
unions. It should be statutorily en-
sured in all the universities and cot-
leges and that should become a_forum
for the entire student community of
India to express their problems, not
only for expressing their problems
but to participate in creative, cons-
tructive activities! there should be
adequate student participation in the
administration and academic matters.
I must even say that even in the
framing of g ons for examinations,
student participation is good. It is
my view. In the examinatfon halls,
open text book policies should be
adopted.’

ati

Another important problem is about
the teacher. Mr. Gupta said that the
teacher was not studying enough to
teach the gtudent comnunity. ¥  miny
also agree that he is not studying
properly. Then ‘what about his Hving
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conditions? Do we take care to see
the condition in which the teacher is
living? It is. good that the bon. Minis-
ter of Education is coming from West
Bengal, 1 will draw his attention to
the famous film directed by Satyajit
Ray, Janaranja in which you finq the
example of a Calcutta teacher and
how he values examination papers,
under what conditions and with what
result. He is using a kerosene lamp
almost flickering out and mosquitoes
are coming. ‘The teacher is not hav-
ing a proper spectacle to luok at the
paper; because that is an old one, he
is searching for a friend’s speaks snd
the friend has gone to Calcutia &nd
the teacher has to evaluate the paper
the same night and he did it without
seeing the paper and the result was,
he created some frustration in the
minds of the students. Therefore, the
living condition of the teachers should
be improved.

Finally about violence and the role
of the political parties, to which Mr.
Kanwar Lal Gupta referred in his
speech, I am in full agreement with
him when he says that the students
should not indulge in violence. But 1
must make an appeal to the ruling
party, because they are more respon-
sible for that, that they should create
such a condition in the country that
the students will not indulge in vio-
lence. If you send police vans {o the
Univetsities often ang it you try to
find solution with an iron-hand to
their genuine problems, then violence
will be there because it will be reta-
listed in the same fashion by the stu-
dent community. After all, you should
not forget the fact that you are deal-
ing with the younger people, inflam-
male material. You should be very
careful, very sympathetic and very
tacttul in dealing with them. If that
situation is created, there will be
H'ttle scope for violence.

About the Emergency. If you think
‘that the student community is revolt-
ing because the Government is not
hkin:ﬂlm measures of democratisa-
#on in the Universities in tune with

what has happened in the last Elec-
tion, 1 may disagree with that. I de
not think that that is the main thing.
That may be one of the smaller prob~
lems in their minds, The main thing is
that the student community is seeing
another failure in place of the Con-
gress failure.

SHRI KANWAR LAL GUPTA:
That is not the maain thing. You do
not understand it because you have
not suffered. Those who have suffered
can understand it.

SHRI C. K. CHANDRAPPAN:
] do not know whether you suffered
or I suffered.

If that was true, in the recent elec-
tion in the Northern Indian Universi-
ties, Akhila Bharativa Vidyarthi Pari-
shad, whose suffering is known to Mr.
Kanwar Lal Gupta, would not have
faced such a total reverse, it faced.
That is not the problem. Those who
championed the struggle in those days
were rejected by the student commu-
nity because in the minds of the stu-
dent community, expectations were
roused in the name of tctal revolu-
tion, speaking against corruption,
promising new values, new life, but
they do not find that that is being
practised. So, they find that whereas
the Congress failed during the last
thirty years, the Janata Pa-ty in the
thirteen months has presented the
same dismal picture of faflure. It that
picture of failure is further presented
there will be further revolt and un-
rest among the student community.
There is ng point in finding alibi that
Congress is creating. Congress is not
that powerful to create that; it is not
that when they switch on, the students
revolt. No. If you succeed in solving
their problems, in reforming educa-
tion, in promising them employment, a
democratic atmosphere in the Univer-
sities, academic freedom, right of par-
ticipation and democratic rights, I am
sure that you will sucreed in creating
an atmosphere, where there will not
be student unrest. Your fajlure is
rather faster than that of the Cong-
ress and that is why I think there is
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SHRI P. RAJAGOPAL NAIDU
(Chittoor): I have heardg the contri-
butions of many of our friends to the
debate, I have to afree with Dr.
Ramji Singh when he said that there
is a huge difference between people
who belong to the earlier age and the
children and boys who belong to the
atomic age. QOur agpirations ang our
thinking are gifferent from their aspi-
rations and their thinking, and we are
not able to understand them. That
is one aspect.

The second aspect is that they can-
not be different from us. When socie-
ty is bristling with unrest, we can-
not say that there will be rest
amongst the students. Whep a stu-
dent’g father is without food, when
his parents are undergoing difficulties,
how can we thing that he can have
peace? In an unsettled gociety, it is
very difficult to think that there will
be peace among the students. But I
am very much astonished to see that
this phenomenon is there not only in
our country but it is prevalent every-
where. There are developing coun-
tries and developedq countries. We see
that there is unrest amongst the youth
in the developegq countrieg also. There-
fore, we must give a thought as to
why this unrest is there in countries
where the gocial systemg are different,
economic systems are different and
where disparities are there.

18 e,

Now, what we see here? We see
that our hoys are beating the Vice-
Chancellors. Our boys are breaking
thie boneg of their professors. They
are breaking heads amongst them-
#sedves. In Triputi University, two
Broups of students broke their heads,
: #ht amongst themselves. In Os-
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maniag University in Andhra Pradesh,
one group stabbed one leader of the
students. In Bihar, they fought
among themselves and killeq four or
five. In Nerth, there is fight amongst
students. Why is it 30?7 Our people
have said that the unrest is more in
the North. It is not so. Everywhere
this unrest is there. Even in South,
there is unrest. In South also, some
of the universities have heen closed
down. Everywhere this unrest is
there. Therefore, we cannot differen-
tiate by saying that there is unrest in
the North and no unrest in the South.
It is the same everywhere. Our
people have said that examination is
the cause, absence of educational re-
form js the cause. But I gee that
elections are also the cause. We are
conducting elections. We want demo-
ecracy in our universities. I am not
against it. But what is the result?
Because of the electiong in universi-
ties, communalism is coming to the
forefront. Even those who have made
social surveys have saiq that because
of the electiong ip Universities. . ..

PROF. P, G. MAVALANKAR: This
debate is meant for four hours. It
should have started at 4 O’ clock. But
because of unavoidable and pressing
matters, we starteg late. So, at least
we should know as to how long it wil]
continue. The other alternative is to
carry forward this discussion to the
next session.

MR. CHAIRMAN: We will sit up-
to 8.30 p.m.

PROF. P. G. MAVALANKAR: Is
that the decision of the House? Please
ta'ke the opinien of the House. Other~
wise, there will be difficulty.

MR. CHAIRMAN: Four hours were

allotteq to this anq that would he
over by 8.30.
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SHRI P. RAJAGOPAL NAIDU: I
was speaking about elections. The hon,
Minister musi also find out whethe:
the elec'ians are not a cause for un-
rest. Specially, in Tirupathi Univer-
sity, in Andhra Pradesh, the elections
are becoming g cause for quarrels
amongst the studentg for unrest, for
strikes and oiier things.

The problems of students are diffe-
rent fron the issuegy which they are
bringing forwerd. There may be some
problems. Ihey may say, “We ¢re nol
having text.-biok;; the syllabus s
heavy; there are son o difhiculiics with
regard to hospitals”, etc. But pow the
students are saying that the Viwce-
Chaneceline m4ast be dismissced; a pro-
fessor must be transferred. Is it good?
Can we allow that? Can we permut it?
How to ancvaater that? These are thue
problems. Therefors, we must Lifur-
cate the prob:ems that we ace fazing
into two parts, that is, the problems
of students and the students who are
taking up issues other than the prob-
lems of students.

With regard to the problems of
students, certainly, the authorities, the
umiversities and also the Government
should take more interest and see that
their problems are salved, If they
want to dictate terms with regard to
the posting of a Vice-Chancellor or
the transfer of a professor, then, 1
ihink, it is beyond them,

Some people say that politicians ave
also playing. Yes, it is a fact. In some
of the universities there are certain
violent elements who src instigating
the students for their cwn purposes.
3 am sorry to say that in the name of
total revolution, in the name of utilis-
ing youth power, the students have
been instigated in Bihar Is it not a
#act that this unrest alse is a result of
that? Therefore, however great a per-
son may be, he must not instigate the
students, I understand that the stu-
dents should understand politics be-
cause our life is not separated from
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politics. The student requires text-
books; the student requires food and
everything, Life iz connected with poli-
tics. Therefore, he must understand
politics. But ig it necessary for him
to involve himself in active politics?
These are some of the problems

Theye are so many committees. They
have given their impressions. The hon.
Minister knows much more about
these ithings because he is in touch
with the problems. I have to say onc
thing that in one of the committee re-
ports I have seen that because of the
concentration of students in the col-
leges— thousands and thousands of stu-
dentg are concentrated there—there is
no rapport between the teacher and
the pupil. Therefore, I want to sug-
gest to the hon. Minister 11 regard to
having the structural change that in-
stead of 10 plus 2 plus 3, just as in
America, why not we have 8 plus 4
plusg 2? Then, all the 12 classes can
be in the villages and the concentra-
tion of students in the towns and cities
cun be lessened, the problemg of stu-
dents will be lessened and, therefore,
we can solve the problems of students
to a certain extent.

SHRI A, BALA PAJANOR (Pondi-
cherry): Mr. Chairman. I thank you
for giving me this opportunity to
participate in the motion moved by
the hon. Members Mr. Kanwar Lal
Gupta and Mr. Chandrapran, But I
am not one like Bernard Shaw to say
that youth is based on the young and
the pessimistic mood. I have always a
feeling that youth is not properly utili-
zed. But when 1 saw Dr. Chunder
Sahib taking over the portfolio I had
a great faith in him and thought that
he would solve this problem because
he belonged to a party that believed
in the total revolution by great Lok-
naik. I am not going to deseribe the
historical development of student un-
rest in this country ag is done by Mr.
Chandrappan and of course to a grest
extent by Mr. Kanwar Lal Gupta, be-
cause he spoke in an entirvely differemt:
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language which I could not follow.
But, anyway, I can understend the
substance of it, I feel that student un-
rest has b a national pheno-
menon in this country. But it has be-
come a fashion for us also to preach
when we cease to be a student.

Last year, 1 had been to a college
and I felf why I was not a student at
that time and why I left that profes-
sion because we consider that the posi-
tion of a student js also a profession.
For some time, I felt happy because ?
had the experience of a teacher in a
college also. Now I am a politician
mmd being a Member of Parliament, 1
am talking from this big portfolio
and discussing about student unrest in
a very philosophical and moral attitude
ag if this class has failed {o understana
the moral values and the responsibility
of it. As a Member, I also want to
repeat what I said on the occasion of
vote of thanks to the President's Ad-
dress. 1 said: perhaps the generation
gap is the main element and that is the
reason why we are not able to under-
stang the real reason behind this un-
rest. The generation gap is so much
and the future is going so fast that we
are not able to ynderstand and appre-
ciate these people and their aspirations.
And very often, we politicians have
been the cause to create this unrest
nol only in the past. not only in the
vresent bult we are also paving a
ground for the future.

Ag far as unrest is concerned, I can
classify this into two categories. The
first category is the category of unrest
due to political and personal reasons,
The second category of unrest is due
to national and greater causes. When
Bapuji, our great freedom fighter, the
Father of Nation, roused the student
population to rise against the British
riots, it could never be called a stu-
dent unrest, T hope all of us will agree
to that. In those days, the British
people were preaching this kind of
unrest among students ag very bad
for the pation, But I am sure this
August House without any exception,
will say that Bapuji was correct in
shying that it was for the national

cause or for the survival of this
country that unrest was created in the
minds of students and that was jus-
ticiable.

After that, after Independence,
were also causes because during the
time of Loknaik, there wag a total
revolution by the students. Of course,
1 never agree with the idea to ask the
students to stay away from colleges
for a year, to protest against that re-
gime that was considered fo be bad in
those days and ask the students to keep
away from examinations and all that.
We never agreed to that, but it was
in the name of the total revolution that
the students were induced and unrest
was there not only in the South, not
only in the North but practically in the
entire country. But | am not going to
blame that inducement. But there is
a subtle difference between the reasons
that were given by Bapuji ang the
greater cause of thiz country's freedom,
And subsequent to freedom, any un-
rest in the mindg of the students, if it
was created for any cause, I am not
going to agree with that that it ig the
correct methog of inducing the stu-
dents, Perhaps we had inculated in
the minds of the people of this count-
ry an idea that to revolt ig the first
aspiration or the show of valour or
courage because we have seen, as I
said in the beginning, that our national
leaders are such as there is a genera-
tion gap. As a young student, when I
was perhapg seven years or eight years
old, I remember how Bapuji used to
ask people to come out of the colleges
and fight for the freedom of the count-
ry. Those people left the colleges and
even today I see many people are....
I could have completed my college
tourse and b the Profi of
English but for the great call of Bapuji
I could not become the Professor of
English and so on, But this kind of
continuation—] mean doing these
things continuously—hag been a cre-
dit to those people. So, such king of
mentality grew in this counry and even
after Independence, such case was put
before the students and those students
were taken away by that. That ig the
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reason why I said, there is a genera-
tion gap between that gemeration and
the present generation which wants to
make use of the student population
for the personal gains. When I say the
personal gains, it is not to accumulate
the wealth of fill the coffers with
money bags but the personal gains
of political gurvival in their own parti-
cular sphere, If it is a guestion of re-
gional politics, they induce the stu-
dents to reglonalism. If it is a ques-
tion of some fight bhetween two rival
groups in a particular State, they may
ind the stndents. Just now it was
said that some people were against the
Chiet Minister of U.P. and the gtudenis
would have been induced. But I am
not going to analyse the causes for
this student unrest. But why this is
existing in this country is the ques-
ten. I believe that Dr. Chunder will
analyse and understang in a better
manner. Some golutions were given by
some good speakers,

We find that there is a great diffe-
Tence or gap between teachers rnd stu-
dents in this country today. ] am
sorry to make this remark.—I was one
among the teachers for some time ana
was also a studemt for a long time. 1
do not blame the teaching class. It is
not that all of them do not deserve to
be in that position. Many reasons
have been given by many hon, Mem-
bers—because it is not lucrative or at-
ractive, we have not been able to get
proper versonal. If you make an ana-
lysis, you will find that the teachirg
profession has becomg some sort of &
stop-gap arrangement for a betier pro-
feasion. Many of these IFS and IAS
officers were once lecturers in Colleges
before they competed for the IFS ans
IAS examination. If . they get better
chanceg in life, naturally they get out
of the teaching profession. In Russia.
I am told, the teachers are pald the
highest because they mre the most res-
pected there. In Tamil Nadu and. for
that . matter, all over the countiy,
there used to be the proper relation-
ship between the guru ang ‘Shishya’.
The guru used to be respected because

Be used to be the real guru those days,
but now the guru is oply a broker in
this country; that is a very unforfunate
aspect, ’ )

1 am not going to refer to UGC or
other matters. It is easy to criticise,
but it is difficult to analyse and take
correct ang definite decisions. Taking
definite decisions is also easy s far
ag We are concerned, but it is very
difficult to execute them.

I thought that the Janata Govern-
ment would go into this matter be-
cause they said that they were going
to present a clean government. They
told the studen{g that it was becaus:
of corruption that they were not able
to get jobs, it was because of corrup-
tion they were not gble to get through
their examinations, it was because of
corruption in every nook and corner
of the country that the student popula-
t'on was being put to this king of
malady; thet was the main reason for
the problem of unemployment which
was growing from year to year to a
gigantic size. They had said all this.
but what has happened after they have
came to power. Land Action said,
‘Power corrupts and absolule power
corrupts absolutely’. I do not suy that
the present Government ig corrupt to
the extent of absoluteness. But, in a
way, there has been the element of
tasting of power. This tasting of
power hag given rise to this kind of
phenomenon in this country. When-
ever there is some student unrest in
this country, they want to suppress .t
without analysing the reasons behind
it. They want to come with a big
cudgel and say, ‘Don’t do this; it is
b of per 1 motives' and so0
on and so forth. ' '

A gerious problem like thig is being
taken up at the fag-end of this Session,
1'do not know what amount of import-
ance they are " going to gve to  this
maotion because it has been moved by
twoe Private - Members. '3 wish Gov- -
ernrnent had taken- thiy up eattier In
the Seasion, P :
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We dlways say that the future is in
the hands of the youth, in the hands
of the students. We alwayg address
the students that they are going to be
the builders of this country, they are
going to mould the destiny of the
country according to the aspirations
of the people; whether it is the Roli-
ing Plan or the Five-Year Plan, every-
thing is meant for the next genera-
tion which is coming up. Bat it is a
sad fact that the same promises were
given when we were in colleges. Many
of us belong to the lower gide of forty.
1 do nol blame the ruling party for
ithese promises which were given. Dr.
Chunder Saheb is not very old, he is
younger than many Members here.
As I was saying, when we were in
colleges, great aspirations were arous-
eq in us. We thought that, after 20 or
30 years. the country would flourish, at
leasy 80 per cent of the population
would get employment, we would be
the creative builders of this country.
But it jg unfortunate that, even after
30 years, the same frustration is there.
In fact, if you want me to put it plain-
Jy, with a doubled vigour this frustra-
tion has come into this country. I uo
not understand what it is that has pre-
vented these people from solving the
problem of students. That is precisc-
ly the main reason for the unrest i
it is a guestion of some personal gain,
there may be some examination dis-
pute. it it is a question of personal
gain, there may be some dispute bet-
ween professors and students or bet-
ween Vice~-Chancellors and students.
But it is a common unrest. The rea-
gson for the general unrest in this
country among the students ig that
they are not satisfled with the very
system of education that we have....

MR. CHAIRMAN: Please try to con-
clude.

SHR1 A, BALA PAJANOR: I will
conclude, Sir. When we wrote our
examinnation, they tested only our
ignorance and not our intelligence,
Even today in the IFS and IAS exami-
nation, they test the ignorance of the
student population and not thelr intel-
ligence. After writing too many exa-

minationg and taking Master's Degree,
I feel that it is a great waste; unless
we have erudition or make an analy-
tical case study, it is a waste for us.
They have not contemplated making a
mass study about how to make one
contribute hig intelligence and crea-
tiveness. I must quoie Bums to get
the highest marks in English: I must
quote Keynes to get the highest marks
in Economics and I must quote Mal-
thus to get the highest marks in popu-
lation theory. They never ask Bala
Pajanor what he thinks about these
problems. That ig the real malady.
We have no understanding of the
Indian student from the Indian per:-
pective: we want to understand the
Indian student or the southern student
or the northern student from the pers-
pective of Russia or the perspective of
China or that of America or Europe
because we have become a nation,
throughout, of borrowed intelligence.

You know that in those days the Bri-
tish people trained us to be good
clerkg in this country. Whenever Bri-
tish education is criticised it is said
that b they ted to govern us
by means of brokers and clerks chat
kind of education was imparted to us.
But, what are you trying to do? Be-
cause you have succeeded in the Bri-
tish system or the foreign pattern of
administration you want to maintain
the very system: you don't want any
disturbance or hindrance to oppose
you because you have tasted power so
much that you want to keep to it in
the same fashion as the British did.
For this reason, here also, instead of
clerks you are having B.D.Os and so
on. But you do not want creative
thinking. I know that there are some
voung Indian L.A.S. officers who have
creative. ideas which they want to con-
tribute for the progress of this count-
ry. They must have nourished these
aspirationg from their school ar college
days, but when they want to express:
it in the administration, there will he
some ‘into’ marks by the higher &d-
ministrative . authorities, saying ‘this
will pot suit ug’ and they search for:
precedents.
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So, would say, unless you allow the
student population to have itz say and
expresg its creative thinking, and un-
less you allow them to come forwerd
with solutiong and take them up with
all seriousness, forgetting your preach-
ing mentality and your great sermonis-
ing mentality, this country will not
come up. I am not pleading entirely
for the student cause, but we always
undur-estimate the younger generation,
Thiy hag been tha case. ] remember
that at <he age of eleven or g0 I used
to feel that my parents or teachers are
not able tz understand whit 1 think
and what I want to pre:;>nt tefure
them. The same is the casa now. We
have conservative ideag ani a domi-
nating elament in us: alwvs, the stu-
dent is st fault: he must always listen
1o us, he must always take everything
from us and we are not prepared to
take anything from that side.

As far as unemployment is concern-
ed, I remember that at many seminars
many solutiong were suggested put no
action has been taken up those lines.

Now, student unrest is a fait gecom-
pli. We do admit it is a very big
malady in this country. But, while
solving it, it hag to be solved by the
students because we cannot only
preach to the gtudents: we must put
the maximum confidence in their capa-
city to come out with good solutions.
We must trust them and treat them as
real citizens of this country because
we gay ‘the future is in your hands’. [
remember that Jawaharlal Nehru used
to say that he was fond of the younger
generation because they are going to
rule us. But we are people who have
come to Parliament As fur as mv
Party is concerned, I must say that I
am proud of my leader-founder. the
great Anna because he had a feeling
for students. 1 will relate one solitary
instance. This is not for Dr. Chunder
alone but for all the Chiet Ministers
and Bdueation Ministergs and all the
people in power. ’
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In my college there was a student
problem. There was a big agitation
going on. When Anna went there to
speak, he was booed but finally they
started hearing him, Anna spoke for
three hours. In those days he was
suffering from the worst disease ‘can-
cer.’” He asked for water from the
students but they refused to give him.
water. Anna retained his humility and
love and affection for its students
and said ‘all right, you are refusing
to give me water, but I will
give my life for you so that I may
be understand by you because I have
a feeling that you are fighting for a
cause according to your reasoning.
He spoke and, in the end. the very
same students apologised and gave
Anna water.

1 have given this example because I
am proud of my leader. And my pre-
sent leader is following in the footstepg
of Anna. Whoever goes beyond reali-
ty, if he practices what he preaches, it
is O.K. for us.

Asg far as studentg are concerned, we
are preaching the same things. If you
are going to 5ollow even 10 per cent of
what you sre preaching, I am sure the
student unrest in thig country will
disappear,

With these words and with a great
hope on our Fducation Minister, great
Dr. Chunder Sahib, I conclude my
speech. Once I happened to visit his
House. I was very much moved by
the art that he has created in his
House. 1 saw a number of pictures
there, 1 asked him when he bought
those. He told me that it was all his
creation, That day, 1 thought that
he was a man of great creative spirit.
1 was moved and thrilled to see such
a great artist being the Education Mi-
nister of our country. That day 1
thought that our - education policy
will get corrected under his leader:
ship. 1 do not know what are the:
pinpricks that he has got in betwaen.
Let him bring his crestive thinking
in this fleld. Let him be bold and.
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accomplish all these things. 1 wish
him all well.

PROF. P. G. MAVALANKAR (Gan-
dhinagar): Mr. Chairman, 8ir, I am
grateful to you for calling me to
speak on this wmotion at this stage.
As one who has been in the' temch-
ing and academic world for the last
nearly three decades, 1 welcome this
discussion. I hope, it proves useful
and fruitful. I am only sorry that
the discussion has come at the fag-
end of the budget session. The mo-
tion talks about twe things; it ex-
presses concern at the growing stu-
dent unrest in India and then it asks
the Government—though 1 do not
know why Government alone—~to take
appropriate steps to remove the
causes of unrest, Now, Sir, Student
unrest as such is not bad at all. In-
deed, I am one of those who believe
that some sort of student unrest is
essential and it is to be welcomed
because  student unrest at root. at
heart, is a sour to progress and de-
velopment. If there is no unrest, we
will al} be dead: we want some kind
of discontentment ang restlessness, so
that we can progress. So student un-
rest is not something which is to be
taken a pessimistic view of, but if it
takes a turn. which is violent, unpro-
ductive, purposeless, without any
ideals, without any values. without
any moral fervour, then, of course,
there ig something very “wrong in the
State of Denmark”, Sir, 1 wag sug-
gesting that student unrest to a cer-
tain extent indeed is a spur to pro-
greas and vitality. Moreover, let us
not despair on another count, be-
cause student unrest is not something
which is peculiar to our country. It
has been a global phenomenan. I
would only quote a few sen-
tences of Renu Maheu, former Direc-
tor General of UNESCO,—Dr. Chun-
der perhaps knows him—he said:

. N *

~ “This revolt of the young is
- -SwWeeping across  virtually ' every
part of the world; it has taken on
.the form of an open dispute not

. only with universities but with so- -

ciety as a whole. With their need
for absolutes, the young are less
than ever able to tolerate the in-
justices and disorder of the world,”

S8ir, in a way, you might say that
this is a global phenomenon, not 5 na-
tional problem. O

Coming back to our national field,
what does one see? One sees that the -
educational scene at home is far frem
satisfactory; indeed, it is very dismal.
One finds that there are non-academic
campuses everywhere. I must tell
you, Dr. Chunder, most frankly that
as a teacher, I do not feel very
unhappy if universities are clos-
cd, because even if they are open,
what do we do  there? We do not
teach, there is no experiment in edu-
cation, there is all kinds of politick-
ing, all kinds of disorder, all kinds
of uneducational and unethical things
happening there. If this is the order
of the day. I sometimes feel, it is
better, we do not have such educa-
iional institutions. But I am not ar-
guing for a kind of anarchist attitude
in education and saying that the
institutions should be closed for ever.
Al I am saying ig that the educational
scene at home is not only giving
non-academic campuses, but one
finds, for example, one can say briefly
—as I have no time at my disposal—
there is no earnestness, there is no
sincerity of purpose, no experimenta-
tion no exhileration, ng gense of
involvement or no sense of participa-
tion. It does not mean that thece
are no exceptions. There are good
educatiomal  institutions, academic
bodies, universities, teachers, students,
professora, vice-chancellors, principals
and management of course, but they
are unfortunately only an exception.
All this can go to prove that the rule
unfortunately is that the academic
campuses are hecoming more or
less, non demic ca ’

What are the educational needs
and requirements, nobody goes into
it—neither the teachers, nor the Gov-
ernment nor the parents. Az they do
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not go into thesg things, one finds
that the educational needg and re-
requirements are not met. There is
also indifference and lack of warmth
and lack of understanding towards
the younger people. Neither the tea-
ohers undefstand the students mor
ithe parents understand the children
and when there is no understanding
and no warmth, how do you commu-
nicate? After all the entire experi-
mentation in education is to experi-
ment to communicate. If I cannot
communicate with my children, if I
cannot communicate with my students
in my class and if 1 cannot communi-
cate with my people in this country
at ull where is the education? There-
fore, this lack of communication is
also important, That is why there is
student ynrest. I would say briefly
there are several causes and factors
which gre responsible for student un-
.rest. One of them is inadequate funds.
3} am sure we will al]] be asking the
Minister of Education to spend more.
Then, of course, he will tell us—please
vote for more¢ as he will have to
spend more. We will have to say that
countries which spend progrortionately
much more on foreign policy matters,
diplomacy on al] kinds of things and
on Defence and spend mighty little
thing, precious little thing—on educa-
tion such countries have no future,
Mr. Chairman. So, 1 would say that
inadequate funds, poor facilities, bad
equipments of all sorts and inade-
quate and unsatisfactory teaching
methods and wrong examination me-
thods are giving no proper and good
results.

Presently, more and more students
say the right of copying is my birth
right. I pity such students, But why
does a student say s0? Because he
knows if he copies from somebody
else, he passes, He doeg not have to
use his intelligence. If he has to copy
from somebody else, he passes, These
are faully examination methods,
Therefore. U.G.C. and other bndies

" have to go into this problem. I know
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they are doing something lih thl,

We must implement their good ueom
mendations, .

I would only say this that toc much
of politics and too little of education
is the order of the day of our aca-
demic campuses, and that is why one
findsg student ynrest. Moreover, un-
certainty, insecurity and fear of un-
employment these are haunting our
young and blossoming generations of
students—boys ang girls.

We have to ask a question—whg is
responsible? We cannot merely say
Government is responsible. Govern-
ment is responsible but basically I
have to say the responsibility has to
be shared, not blame opportioned. 1
do not want to blame any one. But
responsibility must be shared bet-
ween teachers and managements—
which  include administration and
vice chancellors and between parents,
citizens, leaders and Governments. If
you take all of them together angd if
you can assure the presence of good
teachers, by and large. I tell you
most of our problems of student un-
rest will go down. The malady is we
do not have teathers of first cheoice.
Teachers are teachers because they
could not get jobs anywhere else.
They have, therefore, become ten-
chers. 'If there are teacherg by first
choice, by first love, then from them
by first days of teaching, to the last
days of teaching, teacherg will deli-
ver the goods because they love their
subjects, they love their students and
citizens. They love their profession,
and thus because of challenging pro-
blems and because of such good at-
mosphere, the problem will be solv-
ed, ‘Therefore, I would conclude by
saying, if all goes right and proper,
the deciding factor it at all one factor
is there—important and responsible—T
would say, it is the teacher. Then,"
what is the sum total of all this? In
brief, I would say, the stiden? inrest
is gomething which we should not -
take a view. We
should be vl;(hnt, netive. ﬂeﬁ, md'-
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we should do something quickly in
concrete termg and not leave every-
thing to the Government.

I do not agree with my friends
Sarvashri Guptaji and Chandrappan.
" This mentality of finding fault with
somebody else and not doirgg it our-
selves is wrong and, therefore, 1
would tell the students and my
young friends all over the country,
that they, the studentg must rise in
some kind of a refreshing revolt, a re-
volt against universities, against so-
ciety, indeed against themselves.
Unless they find 'something wrong in
themselves and stand in revolt, I am
sure it will not be possible to meet
this challenge of student unrest. After
all, we must understand that all this
revolt is ultimately against a certain
deteriorating quality of life that one

sees in the world, It is not with the -

availability of comforts that the
problem will be solved. If you have
comfort in society, yet there is stu-
dent unrest. Student unrest is now
—_ ecause students have no fans,

for example. If a good teacher tea-
ches good students under a iree, I
am sure there is no problem of fans
and air conditioning, The question is,
are there such good students? The
question is, are there motivated stu-
dents, and good teachers, earnest tea-
chers? If you have these, T am sure,
the problem of student unrest would
be solved not from the point of eli-
minating student unrest but convert-
ing the bad unrest into a good, wel-
come, refreshing unrest.

ot g faam (@fiwmEng) @ s
ST @ @ET & qUR T §, F59 & Taecaq
T §, FF CF qF A1 98 gagu e
Rl aw s fmar dy g
% faat 7 agf = W e s FR Earsw
Fr Wt gfedr wr &, 99 F graw A F ug
Fga1 g —afs mw @ gwen § Jifer
T8 Y &Y 3 31 g gfewiy ¥ T F&6N
39 T [ g2 &7 war w40, Y @ awen
T g T8 famer a@wr | ag @@y & fF am,
g qEEAT A WG I GHET § AT 9F ¥
FaT g Y g qgi AE §, 99 ¥ 9B
et g - Wi}, § T gfenw &
FR TE F@T g0

T iR AR ArEEHT AT A FV 8, AG A
sigisig awen § S 98 0 W ARIA T,
T F7 T § | 9T & qaw § A ag wF

¥

FAEW §, I TG gfaq § A 39 wEae
Wﬁmaawmum%m

X IAX NRY ¥ 35 fawfaamal 3 a@
AT FT AT TEAT | 989 § TRER fava-
ferea 1 qam § | w5l & SumAafa &1 9@t o

& 7 | g WY FT aARE w7 favafaaes

feenfoxt o 97 %1 "9 94T AT WS
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150 faml &1 ard 9T &7 57 @ I |
ya foandff o fawfemm & %, a2
qar a7 #: foFa fF Sad wren froam &y
drag foemr fre sse @ &1 wwr faen
& T gonaear g5 fradf @wEe fedr
AEAF TG G AT F | IAA  HIGIT AL
oA g1 G foem & @ v A &
SFwEw §), fowm fasrsr =1 ¥ 7 &Y,
R faamdi @we &1 samer faw aw Wi Ad
W FFEG I W 3@ GEEAT F AW @A
AT OF I A arwrfas FH FET L AR
@O a6 g Adwifas w&u IS GHT |
g fosr & sgw afwadq w¢ 5 &, tady
AF TR T AT T &Y g franfuny
quEAr &

A SO 4 §99q d gwuer @ *F fw
TH G g waq g for & FT @Er
gt w9 g ¥ Y9E DG FWILIFATR
TF THARHF F HIL FAA SR AT TARAF
wF TG FAR ¢ a7 ag fhdy &7 wew aie
s Tay | wrw) frer gefi 6 9
wfgg &t faarfadl MY TS 4 F&@ F
STar 1 afz Tar A @ & @ @sw
fasdigs $@E-d aiww W@ M A5 T
GET O S

Bld G FT gF F TFAT HIY
g § froel & wfess Y awedr @Y § 0
g fRY W B & @A SR
wfesr & & 48 2 R AR
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SHRI KANWAR LAL GUPTA: The
procedure is, it depends upon the
Government whether the debate may
be continued in the next session or
not.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): We
have no objection to this debate being
continued in the next session for the
namber of hours that the Business
Advisory Committee hag set for it.

SHRI KANWAR LAL GUPTA:
What is the Business Advisory Com-
mittee?

SHRI RAVINDRA VARMA: I am
surpriseq the hon. Member is asking;

“What is the Business Advisory Com--

mittee.”

SHRI KANWAR LAL GUPTA:
You say that the Government is rea-
dy to continue.

SHRI RAVINDRA VERMA: 1 do
not want to be dictated. The Govern-
ment has no objection to this debate
being continuzd in the next session.
But the question arises. about the
number of hourg that has heen set for
it. The Business Advisory Committee
has set four hours for this debate and
it has not been exhausted. Therefore,
I gay that the remaininq time can be
devoted in the next gession.

. MR. CHAIRMAN: Let the debate
continue for sometime now. Mr. Mu-~
kunda Mandal.

SHRI AMRIT NAHATA: After that,
I should raise the quorum question.
1s it?

SHRI KANWAR LAL GUPTA:
You please say: “ Let the debate
continue in the next session.” You
sap so. .

MAY 15, 1978

MR. CHAIRMAN: We are cansider-
ing it. Let the Speaker come. Mr.
Mukunda Mandal. )

*SHRI MUKUNDA MANDAL
(Mathurapur): Mr. Chairman, I will
speak in Bengali Mr. Chairman, Sir,
at the very outset 1 thank Shri Kan-
waria! Gupta and Shri C. XK. Chan-
drappan for bringing forward this
motion on student unrest in the
country, This is a very important and
serious subject facing the country and
it has almost assumed the form of a
national problem. Student unrest has
manifested itself in the Universities
and places of higher education in a
very prominent manner today and it
has set the entire community of
educationists thinking very seriously
as how Yo combat and face this chal-
lenge.

Sir, 1 feel that this student unrest
has got two aspects. The first is that
the students have got some genuine
grievances and demands. Those de-
mands are not being met. The Gov-
ernment and the educational institu-
tions are not handing out the pro-
per treatment to them. For example,
the Vice-Chancellor of the Jawahar-
la] Nehru University had committed
all possible atrocities on the stu-
dents during emergency. The students
had appealed to all quarters for re-
moving him and when that did not
meet with any success then they en-
tered upon agitations etc. This was
a justified gemand of the students and
the Government should have consid-
ered that sympathetically and in the
right spirits. '

Then again, in the Plant Nagar Uni-
versity where students come to study
not only from all corners. of this
country but even from foreign count-
ries, the students do not have any
demoocratic rights for forming a stu-
dents union. It has also been seen
that g perticular class of pupila there

*The oﬁglnal speech was delivered in Bengal,

— p— [ U N
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have conspired with the Vice Chan-
cellor of that University to see that
no students union is formed. I am
not going into the details but I only
want to say thet beeause gome such
justified and valid demands of the stu-
dents are ignored at- many places, it
giveg rise tp students unrest and agi-
tations.

The gsecond aspect of this problem
is that the dissipated energy of cer-
tain class of rich and affluent stu-
dents, the class which directs our
saciety, alsp found expression in
creating disturbances and unrest in
the educational institutions. This ex-
pression of dissipated energy has
found its way in our country from
America and other Western countries.

Students agitations and students
unrest iy not samething new to our
country. Students unrest found ex-
pression even before independence.
The student community had fought
for the freedom of our country. That
was confined to a particular objective.
They had fought for the freedom of
the country. But today we find: that
the students are showing unrest on
certain minor greunds. Certain poli-
tical parties are also inciting them
for their own political gains. I do
not say that this iy the main cause
of students unrest.

The main cause of students unrest
is that as yet we do not have a pro-
per and healthy system of education
in this country. There must be a
proper educational policy.

Then there is no definite curricula
of education, Thegy are. constantly be-
ing changed, as a result of which the
students find it very difficult to ad-
just themselves to these ever changing
curriculum.

Anothgr major flaw in our sducation
system. ig that it is not job oriented.
After completing their education the
‘students are at a loss ag what to do
to earn & livelihaod: The serious un-
employment situation stare them in

_ the face, If the education' job orfent.

ed then the students could vesdlly
find. some work after completing
their education, The present system.
ot education does net provide that.

Then, Sir, proper strass is not given
on extra curricula activities in the
educational institutions. Want of this
facility also sows seeds of discontent
and unrest in the students. I also feel
that the blue films and the sexy and
vulgar Hindi flims are also making
the students community adverse to
education and encouraging them to
lawlessness at later stages.

We have also geen that at Deoria in
Uttar Pradesh, the students belonging
to upper castes dragged out tlie be-
longings of Harijan students and
set them on fire due to some flimsy
communal] bogey. How does thig sort
of mentality and sentiment develop
among the students? There is politics
involved in such incidents. A parti-
cular political party have their hands
behind these incidents. They incite
the students to viclence for thelr pet-
ty political objectives—and te Iwamiw
linte the Government of the day.
This is deplorable and shouald be
checked.

Shri Chandrappan said that this
is a gocial problem. But I will say
that this is not only a social problem
but an economic problem also. It is
rather a socio-economic problem. We
cannot provide food to the students.
In the Universities and places of
higher education only students from
upper middle classeg and upper clas-
seg can mostly go. Students Belonging
to the lowey strata of our society find
it very difficult to go to institutions
of higher education. This economic
crisis results in frustration which is

‘reffected in studenty unrest. Therefore

80 long as we do not treat this prob-
lem as a socio-economic problém snd
we cannot bring about a tdtal trans-
formation of soctety this problem wift’
not be- fully solved. r steps:

.a.rehkenwmﬂbenbemmmry

measures.
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Another thing to be noted iz  that -

even today we are maintsining the
high-cost public school system in
educstion where children of affiuent
classes can only get admission. They
are prevented from mixing with stu-
dents from ordinary families. This
dual system of education is unfortu-
nately still prevalent in our country.
This discriminatory treatment also
carries seeds of student unrest at
various stages. Therefore I believe
that the hon. Minister of Education
shall formulate such a fresh policy of
education which will generate a con-
sciousness among all the students of
belonging to one nation and of pa-
triotism. One class of students will
not feel themselves aloof or distinct
from another class of students, The
students must be enabled to develop
a national outlook. They must not
develop a sectarian or provincial out-
look. A proper educational policy
is very necessary for this.

I am also of the view that the
Government should assume full res-
ponsibility for education. In my State,
West Bengal, the Government has
made education free upto class sixth,

lity for this objective,

Shri Kanwarlalji had suggested
that the responsibility of education
should be shared by the Centre as
well as the States. It should be in
the hands of both {.e., in the concur-
rent list. 1 do not agree with that
suggestion. 1 feel . that education
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no faith in the presen

studious and intelligent student gome-
times may fail in an examination be-
cause he cannot answer a few select-
ed questions properly, although he
has undertaken sufficient study of the
subject. The present system of exami~
nations and evaluation ig defective
and it needs total overhaul. Renown-
ed and experienced educationists
should be consulted and asked to
evolve a proper system of examina-
tion. On the one hand we should have
job-oriented system of education and
on the other hand, in the fleld of
higher education we ghould have re-
search-oriented system. T hope that
the hon. Education Minister will
consider all these aspects and sugges-
tions and keep them in view when he
will announce the future national
education polley of the Government.

MR. SPEAKER: Now, Mr. Hukam-

deo Narain Yadav,

SHR1 RAVINDRA VARMA: He
will continue in the next session.
That was the last speaker.

ot wfegre wsuwr e,
iﬂmméwt..)..

MR. SPEAKER: 1 am told that
there was an agreement that it will
be continued in the next session.

PEAm That is not the
matter now. Mf: Vadav.

Wigem b wreew awe ( wael ) o

SBRI AMRIT NAHA'!’A In - W
ruling .that the debate will:continue.
during. the next session?
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mmm Yes.

. szm AMRIT NAHATA: Then . 1
Taise a question of quorum.

MR_SPEAKER: There is no neces-
sity for quorum when we are ad-
journing.

CONTEMPT OF THE HOUSE

MR. SPEAKER: There was some
disturbance caused by somebody*, on
some local grievance, I am told. We
have Jet him off with some warning.

SOME HON. MEMBERS: Yes.

' (BAKA) the Houac 334
MR. SP!:AKER The Houne stands
adjourmd till 11 hours tomorrow -

when it is to meet in a Joint sitting
with the Rajya Sabha.

The House shall stand adjourned
sine die upon the completion of the
to be considereq at the Joint

sitting.

19.07 hrs.

The Lok Sabha then adjourned
**till Eleven of the Clock on Tues-
day, May, 16, 1978/Vaisakha 26, 1900
(Saka), to meet in q Joint sitting
with the Rajya Sabha.

*Shri Sallander Kumsr Mishra alics Suresh Kumar.

‘adjourned sine die after the conclusion the J t-
ting of ‘the Houses of Parliament on May 16, kha 20 T

**Lok Sabha
(Saka).
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